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LOK SABHA DEBATES

LOK SABHA

Friday, July 19, 1991/Asadha 28,
1913 (Saka)

The Lok Sabha met at
Eleven of the Clock
(MR. SPEAKER i the Chair)
ORAL ANSWERS TO QUESTIONS

Impact of Rupee Devaluation

LEnglish]
*101. SHRI HARI KISHORE
SINGH :
SHRI MANORANJAN SUR:

Will the Minister of FINANCE be
pleased to state :

(a) the hkely impact of the recent
devaluation of rupee vis-a-vis major
international currencies on our foreign
trade, foreign debt, balance of pay-
ments position and wflow of foreign
currency from Non-Resident Indians
sources; and

(b) the names of the international
currencies included in the basket of
our foreign trade.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR):
(a) and (b) A statement is laid on the
Table of the House.

STATEMENT

(a) The adjustments effected by the

RBI in the external value of the rupee
on 1st and 3rd July, 1991 would sta-
bilise the balance of pnyments situa-
tion in the short-term and improve
}Ke"bahnce of trade situation in
' “the medium-term, These adjustments

91-L/P(N)251L8S~2{a)

would not involve any change in the
foreign currency value of external debt.
However, in rupee terms, external debt
may increase by 21 to 23 per cent
depending on the currency of denomi-
nation for each loan. These adjust-
ments will increase the profitability of
our exports, discourage non-essential
imports, discourage illegal capital
flight abroad and the resulting im-
provement in our balance of payments
will restore the confidence of the NRIs
in the Indian economy and encourage
the inflow of foreign exchange from
NRI sources.

(b) The international currencies that
arc important in the invoicing of India’s
foreign trade are the US dollar, the
pound sterling, the deutsche mark and
the Japanese Yen.

L1 ranslation)

SHRI HARI KISHORE SINGH:
Mr. Speaker, Sir, a lot has been written
about Government’s statement regard-
ing devaluation of rupee. But I would
like to draw the attention of the Hon.
Minister to the Financial Express
dated 13th July in which a report of
the Reserve Bank of India has been
quoted. The report says that rupee
will have to be devalued by over 1§
per cent. This report relates to the year
1987. The Government has not taken
the nation into confidence in the
matter of devaluation of rupee. Not
only that, they did it in two strokes.
First of all, I would like to know the
reasons why the Government did it
twice ? The Hon. Finance Minister is
a renowned economist of international
fame. I know him well and I hold him
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in high esteem. But what led the
Government to resort to devaluation
twice ? 1 think, the first devaluation
was suo motu and the second one was
under the pressure of the World Bank
and the International Monctary Fund.

THE MINISTER OF FINANCE
(SHRI MANMOHAN SINGH) : Mr.
Speaker, Sir, 1 have been absolutely
truthful that whatever action was taken,
was taken in the interest of our own
country and that it was a very calcu-
lated strategy to do it in two stages.
1 want to come clean betore this
House and I will explain to you why
1 did it in two stages.

We are living in a world of floating
currepcies. Nobady knows what is the
right exchange rate for the tupee. It
is a guessing game. Therc were
rumours all through the previous
month that given the balance of pay-
ments position of India, the value of
the rupee cannot be sustained. In fact,
the Commerce Minister in the previous
Government himself had gone out on
record saying to the Press that the
right rate of exchange for the rupec
is about Rs. 30. In that sort of en-
vironment, who would have believed
that the rupee will not come under
pressure ? Therefore, as soon as our
Government came into power, I notic-
ed that there was very strong element
of destabilisation and that destabilisa-
tion could really bring about a default
situation because the Non-Resident
depositors were getting nervous. They
were taking large amounts of money
out of our country. In that situation,
within a short period of time, we de-
¢ided that gomething had to be done.

Yesterday the former Prime Minister
said that we did it in haste. I think
this House should comrliment us
that faced with a grave situation, our
response was appropriate, quick and
decisive. If you look at the history of
exchange rate changes in our country,
you would find that the change in the
exchange rate was under discussion
in India from 1964 to 1966. Because
of bickering within the Government,
31 years were lost and the end result
was that when the time came to act.
it lacked in taking a decisive actior.
What we have done this time was a
decisive action. We deliberately i it
m two ctages ahd T will eaplam to
the House why we did it in two stages
First, we did not know what the true
market equilibrium would be. Theie-
fore, we said let us test the market
The first day what happened was, |
asked the Governor of the Reserve
Bank to depreviate the rupec and 1
kept quiet. 1 said, the Reserve Bank,
in the normal exercise of ity powel,
has used the basket mechanism Then
the markets took account of what was
done and the general feeling was that
the rupee had not reached the equuli-
brium point but for quite some time
there woutld be no further devaluation
after this eight to nine per cent depre-
cietion. So, we passed time. For a
time, therefore, people began to be-
lieve that the exchange rate will stay
here, though over time it will depre-
ciate. We controlled the destabilising
speculation. The run on the rupee was
stopped. Two days later, there ap-
peared a mischievous news. Since
India bas many enemics abroad, @
ncwswnspub%dinoneoiour‘ﬁ’\
tional papers that the State Bank of
India ltas defaulted on its international
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obligations. Quite honestly, when I
was that news early in the morning
—we had already taken a decision to
do the second stage in some days—
I thought that this was the time to act
because when the markets opened, if
this news got spread that the State
Bank of India had already defaulted,
the Non-Resident depositors would
rush to take their moncy out 8o, in
consultation with the Prime Minister
and his colleagues, I decided that
that was the occasion to act and that
is how the Reserve Bank was instructed
that before the opeming of the market,
the new exchange rate of the rupee
should be fixed. So, all this was done
as part of a calculated device. It was
not done at the behest of the IMF.
There 1s no truth i the allegation that
IMF said that the first thing that we
did was not sufficient, therefore, we
did the second thing. It was part of a
package worked out by me in con-
sultation with the Pnme Minister and
his colleagues.

[Translation)

SHRI HARI KISHORE SINGH :
Mr. Speaker, Sir, the previous Govern-
ment came into bemng with the support
of the Hon. Members of the Congress
Party and the reputation of that
Government was that it had sold itself
into the hands of the Congress Party.
Did it have some impact on our cur-
rency in the international magket ?
According to yesterday’s news report,
Indian rupee has again dipped by 91
paise against Pound Sterling.

[English]

SHRI MANMOQHAN SINGH : Mr.

Speaker, Sir. I do not want to speak
in any partisan manner because we

are dealing with a national isswe. ...
(Interruptions). 1 will speak the truth
as I see it. And let me say that In-
dia’s balance of payments has becn
weak for a number of years. It started
weakening for quite some time, but
when our Government was in power,
that is, until November 1989, there
was no question of lack of confidence
in our currency .. (Interruptions).
This crisis of confidence started when
therz was a change in Government,
a statement was made to the world
that ‘we hawe inherited an empty
treasury’, and the second thing which
was done was that a massive scheme
of loan waiving was launched which
has n very serious effect not only on
the domestic banking system, hut also
abroad and the people said that if at
one strocke thnusands of crores of
rupees of loans could be written off,
may be ore day India would rise and
say, ‘Well, we will not honour all our
commitments > This was the second
act. Then from Tuly onwards all that
political instahility that had happen-
ed had a devastating effect or the
credit rating of our country. And then
there was a change in Government.
Then when the Government changed,
1 think the then Prime Minister was
very keen that we should get I. M. F.
loan. Yesterday he was vaxing elo-
auent about the evil that the IMF is,
the evil that the World Bank is, but
he was the one who was very keen
that we should get the IMF loan. Now
the TMF loan was given on certain
conditions. Those conditions were ac-
cepted by the previous Government
those conditions were announced by
the previous Finatce Minister in this
very House, byt when the time o
implement them came, they developed
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cold feet. And I think in the history
of this country it has never happenecd
before—the budget was to be present-
ed, that Budget was not presented, the
promises that were made to the
people were not implemented and the
credit rating sank.

SHRI LLOKANATH CHOUDHU-
RY : T want to simply know what effect
the devaluation will have on our
trade where we carry our trade with
the rupee. Bulk of our trade is car-
ried by rupee and now there is deva-
luation. I want to know whether it will
affect our exports and to what extent
and if it is a fact that the cost of ex-
ports to the countries where we carrv
our trade with rupee has gone up and
the stoppage of the CCS has affeced
the exports.

SHRT MANMOHAN SINGH: Mr.
Speaker, Sir, there will be some transi-
tional problems But let me say that
the system that we have in our coun-
try places our exporters to the rupee
areas at a great advantage today and
therefore, in recent months our ex-
ports have grown, but we have noth-
ing to import from them. The Soviet
Union’s state being what it is. they
are not able and willing to supply
even the contracted commodities. So,
what is the use of merely saying that
we want to go on experting? We
caanot export things if we cannot im-
port things. Now. I recognise that there
are some transitional problems: we
would. T think, look at all those tran-
sitional problems because we want to
work with the Soviet Union. the Soviet

July 19, 1991

Union has been a great friend of our
country. All these problems will be
looked at very carefully, but 1 do
want to say that there is no need for
saying that the rupee trade is going
to be destroyed by the devaluation of
the rupee.

What is this rupee trade ? Very
often it has a verv heavy foreign ex-
change content. We import goods in
free foreign exchange. Some peop'e
add something to it and then it goes
to the Soviet Union. The Soviet
Union. in the process, saves foreign
exchange. It is very short of foreign
exchange. So. I am  convinced that
there is no danger to the growth of
rupee trade regardless of what has
been done

SHRI ANANDGAJAPATT RAJU
POOSAPATI - Mr  Speaker, Sir 1
want to ask the Hon. Finance Minis-
ter about a specific aspect of this de-
valuation of rupee. In the statement,
the Finance Minister has said that
the rupee had also been devalued to
discourage non-essential imports. Now,
what is the percentage of reduction
in non-essential imports ? What we
understand is that the imports are
essential imports ; they are bulk im-
ports. What are these imports which
we are going to curtail ?

Then the second part of the ques-
tion is, other countries also would
devalue their currencies once our cur-
rency goes down in its value. So, what
is the percentage increase that you are
envisaging in exports due to this deva-
Tuation 7
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Then, the third part is, as you ear-
lier said, these ‘currencies are adjust-
ed to the basket of currencies. That
is also not a realistic value. Then, what
do you consider a realistic value for
exchange value ?

SHRT MANMOHAN SINGH : Sir,
when I said that this change in ex-
change rate would lead to reduction
of non-essential imvorts. T was refer-
ring to the fact that these imports have
become more costly than ever before
and therefore. T do hope that there
would be some positive effect of this
rise in the cost of importing these
non-essential goods. T am not in a
position to tell vou the precise effect.
but over a period of time, yon would
see it in operation.

The second question was, what
would be the percentage increase in
exports. There too, I would be very
honest, in economic and social pheno-
menon, it would be wrong on any
bodv’s part to say that he knew with
certainty what would be the effect of
changes. We have to take caculated
risks and it is my belief that as a
result of what we have done, India’s
exnorts will boom and not onlv India’s
exnorts of manufactured products. but
India’s exports of agricultural pro-
ducts also. In the past, we have had
the scheme of Comnensatory Support
Facilities on a case-by-case ; people
were favoured ; a part of the moncy
went to the exporters and another
part of the money went to the offi-
cials, but a large part of India’s agri-
cultural sector was totally left out of
the purview in the belief that agricul-
tural exports ‘have 16 fature. What

"we have done today is & generalised

improvement in the incentive for ex-

ports and I am confident that, as a
result of this, you would see India’s
agricultural exports particularly the
processed exports, where there is a
great scope, would get a big boost.
T will not be able to quantify the
effect and I think, my colleague, the
Hon. Minister for Commerce had made
a statement about the Government’s
export intentions either in this House
or in the other House. If you give
me notice. T am willing to answer that
question as well.

SHRT NIRMAI. KANTT CHAT-
TERIFE: Mr. Sneaker, Sir. it is
really verv sad at least for me to
listen to Shri Manmohan Singh arpu-
ing that the lcan waiver scheme to
the poor had affected international
confidence on India. This T did not ex-
pect from him at least.

The question that T would like him
to answer is what was the experience
of our earlier devaluation? T would
like to know all that we expected. were
they realised at that time.

Part (b) is. who was the consumer
of these non-essential imports ? Do
they have enouch funds to stock 5%
or 10% ? Is it true or it is not true
that the sale of Maruti car has not
declined domestically? How high
should the prices rise in order to re-
duce the import value of these items ?

The quantity reduction, if there is
at all any, would he more than over-
shadowed by the price escalation, im-
port cost. Is this not the experience
of other countries excluding China
and some other countries which bave
a firm control over the expoﬂ-:mpon
trade ?
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SHRI MANMOHAN SINGH : I
was merely mentioning the facts. I was
not criticising the loan waiver scheme,
1 was asked the question what certain
things happened which weakened the
confidence. In my opinion, honest opi-
nion, this particular scheme weaken-
ed the confidence in the international
market about India.

SHRI RAM NAIK : Is that
opinion or Government opiicn ?

SHRI MANMOHAN SINGH: 1
speak for the Government.

your

This is not to say that 1 am criti-
cising anything.

Secondly, the Hon. Member asked,
what is the carlier experience of de-
valuation. I recognise that the right
Hon. gentleman belongs to a Party
which has an ideological view.

SHRI BUTA SINGH : We are Hon.
Members and not Hon. gentlemen !

MR. SPEAKER : An Hon. Mem-
ber is a gentleman also.

SHR] MANMOHAN SINGH : In
this matter of the exchange rate, I find
a strange conspiracy between the Ex-
treme Right and the Extreme Left in
our country, Both of them think that
monkeying the exchange rate is some-
thing immoral. 1 think, that was not
the tradition of India’s freedom strug-
gle.

MR. SPEAKER : No. There is no
SHRI MANMOHAN SINGH : He
further asked ahout the 1966 enperi-
enes, 1966 experience is not going to
be repented for the following regsons

In 1966, we had a very small manu-
facturing base. Today, 70% of our ex-
ports are manufacturing exports. Given
the proper incentives, these exports
will grow. At that time Indian agri-
cultural economy was also subsistent
economy. Now India’s agricultural
economy has got a scientific temper.
Given the incentives, exports of agri-
culture will also grow. You do not
have to worry that 1966 experience
will be repeated.

SHRI BUTA SINGH : Mr. Speaker,
Sir, whils highlighting the impact of
the rupee devaluation, the statement
given by the Government has indicated
fine prospects. According to them by
this measure, the country will gain.
namely increase of profitability of our
exports ; it would discourage non-es-
sential imports, discourage illegal
capital flight abroad and would result
m the improvement of our balance of
payment position.

I would like to know from the
gentieman and the Hon. Finance Minis-
ter—so long as he was not an Hon.
Member, he was gentleman, now also
he continues to be gentleman—we
are Hon. Members. T want to kuow
what special measures has the Gov-
ernment of India taken to discourage
illegal capital flight abroad.

The other day while participation
in the President’'s Address, Hon. Shri
Jaswant Singh mentioned about the
flow of Indian currency accross the
border and that flaw of currency gets
back in its way, which is for the dises-
ter for the yonth. It comes in the
fosm of parcotics, drugs and in the
form of sutomatic weapoms,
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May 1 know from the Han. Minis-
ter what special measures has the
Government taken after devaluation to
sce that this kind of most dangerous
trade donc through havala and through
currency being sent across the border
m trucks 1s effectively checked? [
would not be satisfied with the rou-
tine measures that the Guvernment of
India has already taken.

I would like to know from the Hon
Minister what special measures have
been taken by the Government to ar-
rest thus kind of outflow of our valu-
able rupee.

SHRI MANMOHAN SINGH Mr.
Speaker, Sir, what we have done 1s
one of the measures to discourage
this 1llegal flight of capital. As a result
of the greater attractiveness of the ex-
change rate, those who take captal
out because they want to make more
money through exchanges through
black-market, they have now less of
an incentive to do so. I must be very
honest with you to say that this is
not the totality of measures which will
bring about an improvement. I take
note of the suggestion that the Right
Hon. Member has made. I do not
have an answer today. If I am given
proper notice, I will come back to
this House.

[Translatinn]

SHRI RAINATH SONKAR SHAS-
TRI: Mr Speaker, Sir, my question
dogs not relate 0 economics nor does
it emanate from internatiopal trade
etc. My question relates to the poor
people of this country who, are very
much concerned about the dpvalug-
tion of rupee. The Hon. Minister has

just now said that the devalyation
would stabilise the balance of pay-
ment situation but it would not in-
volve any change mn the foreign cur-
rency value of external debt.

MR SPEAKER : Sonkar ji. vou
are not supposed to read it Pleace
put the question There 15 no time
since several members are yet to put
questions

SHRI RAJNATH
SHASTRI. He has said
devaluation 1s  beneficial in many
ways Besides these two instalments
of devaluation, this exercise was done
in September, 1949 and June, 1966
also. At that time, the devaluation of
rupee had resulted mn rise m prices
in general and spurt 1n the price of
gold This time also, the price of
gold as well as prices m general have
registered an increase 1n the country
due to devaluation of rupee. I would
request the Hon. Mimster to break
the chamns of officialdom and tell us
whether he would be able to con-
tain the price rise ? If so, how does
he propose to do 1t and what steps
are contemplated to check the rise
m price of gold which has a direct
bearing on the people ?

MR SPEAKER : What, the gold ?
SHRI RAJNATH SONKAR SHA-
STRI: Sir, the people in rural areas

m general including the poor pur-
chase gold in large quantities on the

SONKAR
that this

occasion of marriage ...... (Tnter-
ruptions).
[English]

SHRI MANMOHAN SINGH : Sir,
I have already expluined that' we are
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not in 1949, We are not in 1966,
Therefore, the experience of 1949
and the experience of 1966 is no
guide to what is going to happenin
1991, T have referred to the great
diversity of India's economic struc-
ture that has taken place in the last
44 years of our independence and
the House should also remember that
in 1966, we were living from ship
to mouth. We were dificient in food-
grains production, but thanks to the
increase in domestic production of
food, we have today a very large
buffer-stock of foodgrains. So, there
should be no fear in anybody’s mind
that prices will go out of control.

SHRI CHANDRA TEFT YADAV:
Sir, I must compliment the Finance
Minister for his eternal optimism in
a measure like devalvation that he
has taken But he will perhaps agree
with me that it is not the only mea-
sure which will heln boost our eco-
nomy and bring stablisation in our
currency.

Will the Finance Minister take
this House into confidence and in-
form what other measures he, as
Finance Minister, has taken so that
Indian currency rupee can become
stable in the international market and
our economy gets a boost.

SHRI MANMOHAN SINGH : Mr.
Speaker, Sir, I have a strategy, I have
a credible programme. But T am only
five davs away from the presentation
of the Budget. T do hope to convince
right Hon. Members when I come be-
fore the House on the Budget day
that we have a strategy that will work.

SHRI K. P. REDDAIAH: 1 have
two specific questions.

MR. SPEAKER: Not two, but
only one.

SHRI K. P. REDDAIAH: My
question is in part () and (b). Sir,
the main problem that confronted
this present Government is Balance
of Payments and devaluation of the
Rupee. T would like to ask the Hon.
Finance Minister whether the amount
derived out of the sale of 46 tonnes
of Gold could have been sufficient to
phase out the Balance of Payments
crisis. If that amount has been suffi-
cient for one year’s Balance of Pay-
ments position, then the Government
ought to have postponed the devalua-
tion of the Rupee because already
we have sold 46 tonnes of Gold

MR. SPEAKER: Please come to
the question. T have already gnen
half-an-hour to this question

SHRI K. P. REDDAIAH: It is
a very important question The whole
nation is afraid of only devaluation
A simple common man, a man like
me also hails from a village, we are
afraid that our loans ....

MR. SPEAKER : Again, you are
making a speech. Please ask a point-
ed question.

SHRI K. P. REDDAIAH: Be-
cause of devaluation, there is doubt
in the minds of so many people that
simply the debt of Rs. one lakh cro-
res has gone up to Rs. 1.6 lakh cro-
res of debt by devalnation. Could
the Government postpone devalua-
tion? We have already solved the
Balance of Payments crisis.

The other point is this: Has the
Hon. Finance Minister got any plan

to proclaim a general amnesty for
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the Indian nationals who have ille-
gally or legally deposited the huge
amounts of money in Swiss Bank etc. ?

MR SPEAKER : T am not going
to allow you These are disconnected
questions You are going from one
to the other question

SHRT KP. REDDAIAH ' The
devaluation of the Rupee could have
been avoided. Let the profits be en-
joyed by the Indian nationals instead
of IMF and the World Bank. Ts it
true ? s

SHRT MANMOHAN SINGH: 1
do agree with the right Hon Mem-
ber that there is a lot of Indian
money illegally lying abroad But let
me also assure the Member that this
money is not going to come back if
there is a doubt about the viahility
of our economic system, if there is
a doubt about the viability of India’s
economy I have to create confidence
in the Indian economy before these
other things can work We are con-
sidering various things T request you
not to further probe me on this
question Al these questions are
under consideration. The right Hon
Member said: Could you postpone
the change in exchange rate ? I have
already explained to the House that
in the circumstances in which we were
placed, we could not have postponed
and if we had postponed, T think we
would have done a great harm to this
country, we would have defhulted
and the conrequences of fhat default
woutld have been far more serious.

SHRI JASWANT SINGH: Mr.

Speaker, Sir, very briefly I put two
questions. Firstly, the Hon, Finance

Minister has suggested that om ac-
count of loan waiver scheme of the
previous Government, India’s

MR. SPEAKER : Let us not enter
into ideological polemics. Please put
the question

SHRI JASWANT SINGH The
Hon Finance Minister made this
point That is why I wanted to say.
Y seek a clarification But T will not
violate vour ruling On this question
of devaluation, as it is, the rupee has
had its floating exchange rate against
the basket of currencies. From the
date of introduction of this floating
exchange rate to this first formal de-
valuation how much was the actual
devaluation of the rupee”?

SHRT MANMOHAN SINGH . {
don't have the fizures becausc the
rupce started floating some time in
1972 T think And since then all the
currencies of the world are floating
and there 15 no unambipuous mea-
sure of devaluation or depreciation.
You may go up with relation to onc
currency and you may co down with
relation to another currencv And
alsu there arc competitors of Tndia.
It 1< not easy to compile the figures
There are some estimates and T need
some notice We will supply that
information to the Hon Member

SHRIMATT MALINI BHATTA-
CHARYA : T have a layman’s ques-
tion to ask . .. (Interruptions)

AN HON MFMBER' A lay-
woman’s question.
MR. SPEAKER* Man includes
woman,
(Interruptions)
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SHRIMATI MALINI BHATTA-
CHARYA : A little while ago, the
Hon. Minister has talked about cer-
tain crists of confidence generated
among the international agencies as
a result of the behaviour of the erst-
while Government. Now, may T ask
the Hon. Minister regarding the so-
called mortgage of pold by the REI,
the transaction between RBI and the
Bapk of England which is said to be
an act of mortgage rather than a
direct sv'e ? Now. when a  person
who has made a pledge, a mortgage
and immediately afterwards hastens
to transport that mortgaged property
to the creditors’ house does
that inspire the creditors confidence ?

(Interruptions)

MR. SPEAKLER: May be
mortgaged property is not
mented. That is the question.

that
docu-

SHRI MANMOHAN SINGH: I
can say with full confidence that what
we have done has convinced the
interaational credit institutions, our
intcrnational creditors and non-resi-
dent Indians that this countiy tikes
very seriously its interrational obli-
gations. And there is return of con-
fidence all over the world in India.

MR. SPEAKER : Now the next
question.
(Interruptions)
SHRI PAWAN KUMAR BAN-

SAL : I have a submission to make.
You have allowed Wembers from
that side to put questions. Please
allow me alwo from this side to put
a question.

MR.
your seat.

SPEAKER : Please take

Projects from Mabarashira Pending
Clearance

*102 SHRI PRAKASHBAPU
VASANTRAO PATIL: Will the
Minister of SURFACE TRANSPORT
be pleased to state :

(a) the projects and schemes pro-
posed by the Government of Muha-
rashtra vending clearance; and

(b) the action taken in each case so
far?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER) : (3) From the Government
of Maharashtra 17 project estimates
for works on National Highways
aggregating to Rs. 156 03 crores. pro-
posals for 11 roads to be declared as
new National Highwavs and proposals
for 801 Schemes aggreguting to
Rs. 359.82 crores under Central Road
Fund, have been received

(b) Sanction of project estimates
would be possible only after the regu-
lar budget 1991-92 is passed. Decision
regarding New National Highways
would be taken after finalisation of the
Eighth Five Year Plan. The Schemes
under Central Road Fund could not
be considered for sanction as actual
augmentation of the Fund has not yet
taken place.

[Translation}

SHRI PRARKASHBAPU VASANT-
RAO PATIL : Mr, Speaker, Sir, the
Central Government had promised in
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1988 that 5 per cent of the surcharge
levied on petrol and diesel would be
paxd to the State Governments But
no amount under this head has so far
been recerved from the Centre even
after three years What the Hon Minis-
ter has to say in this regard ? Also,
what action has been taken m regard
to ongowmng major works of roads and
bridges i1 Maharashtra ?

[Enghsh]

SHRI JAGDISH TYTLER The
decision which was taken by the both
Houses of Parliament in 1988 has not
been accepted as yet by the Finance
Miunster Scq 1 have not received the
moncy (Interruptions)

SHRI LOKANATH CHOU-
DHURY In spite of the recommen-
dation of the House The previous
Prime Minister had committed that
they would release the money imme-
diately (Interruptions)

SHRI JAGDISH TYTLFR Would
you let me finish my answer? I am
going back to the Cabinet again to
implement the same decision which
the House had taken (Interruptions)
Sir, I have four major road projects
wluch are the most important ones
about which the former Chief Minis-
ter here would be happy to know that
the rehabilitation payment to Bombay
1s there which they have been asking
for and to which the Hon Member 1s
referring I would hke to inform that
this 15 a 60 kms long road totally and
last year m December we had sanctio-
ned about Rs 17 crores and the work
15 m the advanced stage of progress,
only 10 kms. is teft.

[franslanion}

SHRI PRAKASHBAPU VASANT-
RAO PATIL Sir, the Government of
Maharashtra has sent a number of
proposals to the Central Government
regarding pnvatisation of roads I
would like to know what assistance the
Central Government proposes to give
in the matter ? Is the Government con-
sidenng to 1ssue sanction to the

Mangal-bedha-Jat-Belgaon road
shortly ?
|English]

SHRI JAGDISH TYTLER Ths

Is a question of the change of the Act
The change of the Act 1s required be-
forc we go 1n for privatilisation whicn
1 feel will be comng in this session
Otherwise wn the next session surely
we will be coming for this privatisa-
tion which 1s comng 1n the way I am
very much interested and my mnistry
1s interested 1 going in for privatisa-
tion of the roads

SHRI SUDHIR SAWANT |
would like to draw the attention of
the Hon Minister to the Konkan belt,
that 1s the coastal region The deve-
lopment process has totally eluded
this belt for the last 40 years and the
main reason 1s lack of comsnunication
facilittes We have got only one road,
that v Bombay-Goa  Highway
which 1n no way can be termed as a
highway because there are many
stretches where we can only drive at
a speed of 20 kms per hour The first
priority of the Hon Member should
be to do sometlung about this high-
way

The second thing 1s that Mahara-
shtra Government has given proposal
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for eleven roads to be termed as na-
tional highways. I would like to ask
the Hon. Minister whether any prio-
rity is being given to this and whether
the Western Coastal Highway is being
given priority number, one due to the
backwardness of this coastal region.

SHRI JAGDISH TYTLER: 1
have received 17 proposals from the
Maharashtra Government of which
eleven we are considering. But every-
thing will depend—atter the presenta-
tion of the Budget—as to how much
money our Minstry reccives. (Inter-
ruptions)

MR. SPEAKER . This a question
relating to Maharashtra. So 1 would
rather like Maharashtra Members te
ask questions.

[Translation]

SHR1 RAM NAIK : Mr. Speaker,
Sir, it was earlier stated that among
the 17 projects, estimates in respect of
which have been submitted, was a
proposal for widening Dahisar—
Manore section on Bombay—Asme-
dabad National Highway measurmg
78 kms. into four tracks. I would like
to know whether that proposal has
been included in it ? If so, what 1s
the cost thercof ?

[English]

SHRI JAGDISH TYTLER: 1
had just told you that I have received
17 proposals out of which 11 propo-
sals as the national highways. 1 can
only take a decision after 1 know
what sort of money I am receiving.

SHRI RAM NAIK: Sir, please
give me protection. I have asked in

the Bombay—Ahmedabad highway
there was a proposal for widening
78 kms. into four tracks. I would like
to know whether that has been in-
cluded in the 11 projects he has refer-
red.

SHRI JAGDISH TYTLER : There
is a Bombay-—Ahmedabad—Nanded
—Jageshpur road—660 kms. I cannot
tell you at this particular point whe-
ther the road you are referring to is
included o1 not. If it 1s a part of this
road, then 1t must be mcluded in this.

SHRI MUKUL BALKRISHNA
WASNIK : May I know from the 1{on
Minister as to what has been the con-
tribution of Maharashtra during the
last two years towards the Central
Road Fund and out of that Central
Road Fund what has been the total
disbursement percentagewise  during
the last two years to Maharashira for

the improvement of roads n the
State ?
MR. SPEAKER : If the Mnista

has the statistics he can supply them
later on.

SHRI JAGDISH TYTLER: I
will supply him later on.

Balance of Trade

*103. SHRI SYED SHAHABU-
DDIN:

SHR1 GOVINDRAO
NIKAM :

Will the Minister of COMMERCE
be pleased to state :

{(a) the actual balance of trade in
rupees/SDRs during the last three
financial years, year-wise;
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(b) the estimated value of exports
and imports during 1990-91 1n rupees
and SDRs separately and the percen-

tage increase in each has compared to
1989-90,

(c) the reasons which led to the in-
crease mn the quantum and value of
mmports during 1990-91, and

(d) the steps proposed to control
mmports during 1991-92 1n value and
quantum ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI P CHIDAMBARAM) (a) to
(d) A statement 1s laid on the Table of
the House

STATEMENT

(a) 1he figures of balance of trade
m rupees and SDRs duning the last

Bal ane

three financial years, year-wise, are as
under —

Year N
1988-89
1959 90(P)
1990 91(P)

(P . Provisional )
Source  DOCI&S, Calcutta

(b) The provisional figures of ex-
ports and mmports during 199091, in

(t) Rupec lcrms

r OF TRADF
Ry (lOKC: - S‘i)l{s M_;IE(—;I'I
—8 003 —4,154
7,731 —3,618
- 10 €44 4283

rupees and SDRs, as compared
1989-90 are given below —

to

— e _ (Rs Ciores) .
1989-90 (P) 1990 91 (P) ®, InLrease
Exports 27,681 32,527 1175
Imports 15,412 43,171 1219
Balance of Trade —17,731 —10,644 43717
() SDR Terms
o (DR Milhow)_
1989-90 (P) 1990-91 (P) % increase
Exports l':’,;;4 13,090 +1 0
1mports 16,572 17,373 +4 8
Balance of Trade -3,618 —4,283 +18 4
(P . Provisional.)

(Conversion rates are Rs 21 368 per SDR during 198990 and Rs

durng 1990-91)

24 849 per SDR
Source DGCI&S, Caleutta
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() The increase in the import bill
during 1990-91 was due to higher im-
port of items like Petroleum and pet-
rolcum products, Edible oil, Pulses
Pulp and waste paper, Project goods.
Coal, Coke and briquettes. Metalifer-
rous ores and metal scrap, Manufac-
tures of metal, Paper board & manu-
factures, Crude rubber. etc.

(d) The steps taken by the Govern-
ment to control imports during 1991-
92 include far reaching changes in
export-import policy hnking all m-
ports. barring essential imports like
POL, Fertilizer, Edible oil, ctc  to
exports, and abolition of supplemen-
tary licensing and residual OGL faci-
flity. In addition, the restrictions
imposed by RBI on mmports through
enhanced cash margins and depost
requirement. and confimng cupital
goods mmports to available lines of
credit would also compress imports.
Moreover, the recent depreciation of
the rupee vis-a-vis key currencies 1§
also expected to reduce imports.

SHRI SYED SHAMABUDDIN.
Mr. Spcaker. Sir. | deliberated asked
for the actual balance ot trade in
rupecs/SDRs. 1 find that because of
the floating exchange rate since 1970s,
there has been a continuous down-
ward adjustment. T would call it deva-
luation, but I do not wish to offend
the Hon Finance Minister who is a
good friend of mine. Every down-
ward adjusiment has helped the Minis-
ter of Commerce to claim a rise in
exports. But, there has been no rise
10 that extent in real terms, in quanti-
ties and real camings. Due to the
downward adjustment of the rupee

value, he claims, for sxample, that
there was an increase in exports in
rupee terms, of 17.5 per cent. That
to my mind is a statistical trick which
has been played on the House. There-
fore, my question is,—it is a very
basic question—will the Hon, Minister
of Commerce devise a system of pre-
senting the relevant data on the ex-
port statistics in a manner so as to
place the real picture before the nation
and the House ? Let him not give an
fallacious picture so that we may
know the reality perhaps in terms of
quantities involved, in terms of unit
earnings rather than just claim the
credit for a 20 per cent increase or a
15 per cent incrcase, because of the
downward devaluation of the rupee.

SHRI P. CHIDAMBARAM : 1 do
not agree that the figures that have
been given are tallacious. This 1s the
practice which has been followed by
successive Governments, that 15 giving
the figures in Indiun rupecs, because
the people of India understand thcse
tigures. 1 think the Hon. Members also
like the figures in Indian rupees. But
since 1 assumed Office in the last
three weeks, on every occasion, 1 have
taken pains to emphasise that I would
like these figures to be given in haul
currencies. Therefore, when T set the
targets for this year—when 1 give the
figures for this year—I will set the tar-
gets not only in Indian currencies, but
also in hard currencies.

I agree with what the Hon. Member
says that we should also know the
figures in hard currencies; but to dis-
miss the figures in Indian currencies
as fallacious, J am sorry, I cannot

agree.
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"'SHRI SYED SHAHABUDDIN : 1
s«id that you were misleading and giv-
ing a wrong picture to the country.
(Interruptions)

- Sir, my second supplementary is
this : ‘We speak .of essential imports.
.Some examples are given like POL,
Fertilizer, edible oil. Now, I would
like to know as to what the hon.
Minister considers to be non-essential
imports and what is the contribution
of. these non-essential imports to the
import figures that have been given to
us, let us say, in rupee terms.

And arising out of that, another
question arises that there was a report
in the papers that we have committed
funds available abroad, perhaps as a
result of institutional and commercial
lending which are tied down to speci-
fic projects, but we have not been able
to utilise and so our imports have
been held up, although the money has
been available. 1 would like to know
from the hon. Minister the reasons as
to why this is so.

SHRI P. CHIDAMBARAM : What
is the second part of your guestion ?

"SHRI SYED SHAHABUDDIN:
The second part of my question is
this. We have been arguing that we

"are not in a-position to pay our im-
pott bills and we make distinction bet-
ween essential and non-essential im-
ports. As far as the essential imports
are concerned, there was a report that
some institutional funds which have
been gomnulwd in the past are avail-
able; we are not able to utilise them

- and in'fact we have beent paying an in-
terest on that standing cfedit.: Perhaps
it was because they have been tied

m.z.mmzsxm-a

down to a specific project or to capi-
tal goods supply from a specific
country. i would iike to know from
the hon. Minister, the specific reason
as to why that fund has not been utili-
sed for imports.

SHRI P. CHIDAMBARAM: Sit,
the second part of the question does
not pertain to the Ministry of Com-
merce. I think, it should be addressed
to the Finance Minister; he will be
able to, tell us whether there has been
any credit which has been tied down
or not tied down. As far as the first
part of the question is concerned,
there are non-essential imports taking
place in this country.

SHR1 SYED SHAHABUDDIN: 1
am happy that you have admitted that.

SHRI P. CHIDAMBARAM:
Therefore, the previous Government
did take a number of measures on im-
port compression and that has resulted
in import compression. This year we
hope to achieve an import compres-
sion of about Rs. 3000, crores. In non-
essential imports, there are two kinds
and I will be very brief. One is that
it can be a commodity which we do
not require to import at all. because
there is a commodity in India which
is competitive both in price and qua-
lity. That should not be impoited.

Another kind of non-essential im--
port is that if you are importing at a
particular level and because of cons-
picuous consumption, ‘the- level"goes
up from ‘X’ to ‘Y’ the difference bet-

ween ‘X’ and ‘Y’ ‘according 1o~ me,
is: not essentinl. We must curly: tons-
picuous consumption and bring down
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the level of import of a commodity
which is otherwise essential because
the level of import is not essential.

(Interruptions)

SHRI SYED SHAHABUDDIN:
What about Juxury ttems ? (Interrup-
tions)

SHRI NANI BHATTACHARYA :
In his reply, the Minister had said that
confining the capital goods imports to
available lines of credit would also
compress imports.

May I request the Minister to answer
-about compressed imports in respect
of other items which are supposed to
be essential. I do not think that you
are contemplating to compress the
non-essential imports. Would you
kindly say what is the result?

SHRI NIRMAL KANTI CHAT-
TERJEE: During the last three
months.

SHRI NANI BHATTACHARYA .
During the last three months, what 15
the result ?

MR. SPEAKER : Only one ques-
tion please.

SHRI NANI BHATTACHARAYA:
And how much are the compressed
imports due to price rise and toreign
exchange also ?

SHRI P. CHIDAMBARAM: 3un,
as a resylt of mnport Lompicssion mea-
sures taken by the previous Govern-
mept, actual user hicensees 1 1990-91
over the corresponding penod 1989-
90 reduced by 24 per cent. registered
exporters reduced by | per cent and

other categories reduced by (1 p:t
cent.

I do not believe that there has been
any mpott compiessica i1 eéssential
items. It 1s not our intention to do
any import compression in  essentigl
items. The measure that we have taken
for import compression this year, I
believe, will lead to import compres-
sion of approximately Rs. 3,000 crore.
I think, the Indian economy particu-
larly in manufacturing sector, can live
with compression of about Rs. 3,000
crore.

I think, Mr. Nirmal Kanti Chatter-
jee has prompted him about the last
three months. The result 1s that in
rupee terms, in April, total imports
went down by 11.6 per cent, non-oil
umports went down by 15 per cent.

In May, as compared to previous
May, the total imports went up by
only 1.2 per cent which means that
there has been an effective import
comprcssion. Non-oil imports went
down by 13.7 per cent. Import com-

pression has taken place. (Interrup-
tions)

Development of Minor Ports

*104. SHRI ARJUN CHARAN
SETHI: Will the Minister of SUR-
FACE TRANSPORT be pleased to
state :

(a) the details of the minor ports
in the various States proposed to be
developed during the Eighth Five
Year Plan period;

(b) the total amount propesed o be
spent thereon, State-wise;
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{c) whether the Government of
Orissa has recommended to the Union
Government for the development of
Gopalpur minor port during the above
period; and

(d) if so, the reaction of the Union
Government thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER): (a) and (b) The develop-
went of mmor ports 1s the responsibi-
lity of the concerned State Govern-
ment. There is no proposal at present
for Central Government to select or
develop any minor port.

(c) and (d) A proposal was receiv-
ed in May, 1988 from Government
of Orissa. The main traffic projected
was thermal coal. In view of the exist-
ing and proposed facilities at Paradip
Port, Central Government is of the
view that a second outlet for thermal
conl in the vicinity of Paradip will not
be nccessary during the VIII and at-
Jeast t1ill the middle of the IX Plan
period.

SHRI ARJUN CHARAN SETHI:
Mr, Spedker, Sir, my question was
about the details of the minor ports
in the various States proposed to be
developed during the Eighth Five
Year Plan period. The answer s that
it is the responsibility of the State
Government.

In the second part of the answer he
said that a proposal was received from
the State Goverament of Orissa. Sir,
if it is the responsibility of the State
Government, then is the proposal re-
jected ? .. (Imterruptions) .. 1 have
asked & specific question as to whether

91L/P(N)251L5S—(30)

the proposal has been received or not.
In the first portion of the answer he
says that it is the responsibility of
the State Government and in the

* second portion, he says, ‘However, a

proposal has been received’. T would
like to know from the Minister the
total amount proposed to be spent,
as I have asked in ‘b’ part of my
question (Interruptions) .. He
should answer my question Sir,

SHRI JAGDISH TYTLER: I
would likc to inform the hon. Mem-
ber that I will not be able to answer
questions which does not concern this
Mnistry. It concerns the State Govern-
ment. A proposal was received for the
Gopalpur port. But we find that it is
not necessary because we have the
facilities already at the Paradip Port.

SHRI ARJUN CHARAN SETHI :
If it is the responsibility of the State
Government, then has the proposal
been rejected ?

SHRI JAGDISH TYTLER: It is
not the guestion of rejecting the pro-
posal. I am already giving the required
facilities at the second port.

SHRI SRIBALLAV PANIGRAHI:
1 would like to know from the hon.
Minister as to what are the existing
and proposed facilities at Paradip Port
for transportation of thermal coal
from Orissa through Paradip Port so
that it does not necessitate for another
minor port to be developed for the
purpose. I belong to Orissa and so, 1
know that the facilities at Paradip
Port are inadequate. I would also like
to know as to whether or not any as-
sessment has been made on the trans-
portation of thermal coal from ‘Orissa
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to be sent to the Ssuth thraneh Parp-
dip Port and whether the existing
facilities are adequate at that Port or
not. If not, is he proposing to provide
the necessary facilities there ? It is a
fact that huge amount of coul is re-
quired to be sent to the South from
Orissa for a number of thermal power
plants there ?

SHRI JAGDISH TYTLER: In
view of the infrastructure already
available at Paradip Port and also the
large scale expansion of port facilities
for handling thermal coal being plan-
ned there, a view was taken that a
second outlet may not be necessary
which the Orissa Government had
asked for. But I would like to inform
the House about one point. It 1s esti-
mated that Paradip Port can be used
for handling up to about 30 to 35 mil-
lion tonnes of thermal coal. The
Central Electricity Authority has pro-
jected that by 2000 AD, the export
from Talcher Coal Fields for coastal
thermal power station in South India
would go up to 32 million tonnes and
may even increase beyond 32 million
tonnes. So, right up to 35 million
tonnes, I have got the facilities.

Third Aircraft Carrier for Navy

*105. PROF. K. V. THOMAS:
Will the Minster of DEFENCE be
pleased to state :

(a) whether any decision hrs been
taken for the construction of the Third
Aircraft Carrier for the Indian Navy ;
and

(b) if so, the details thereof ?
THE MINISTFR OF DEFENCE

(SHRI SHARAD PAWAR) : (a) No,
Sir.
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" (b) Does not arise.

PROF. K. V. THOMAS : Sir, in
the Eighth Lok Sabha, when & similar
question was aksed in this House, the
then Defence Mmister, 5hr, K. C.
Pant gave an answer that it was under
consideration of the Government of
India to have a thitd vircrali carrier
and the present two aircraft carriers,
particularly the INS Vikrant, are in
an obsolete stage. I would like to know
whether the Government is consider-
ing the need to acquire a third air-
craft carrier for the Indian Navy.
keeping the security environment in
view.

SHR1 SHARAD PAWAR: Be-
cause of the high cost of the aircraft
carrier, we are not in a position to
aftord a third aircraft carrier. We have
taken a conscious decision to continue
to use the two aircraft carriers only
and that is sufficient at this stage.

AN HON. MEMBER : Sir, Army
personnel were demanding one rank
one pay .. (Interruptions)

MR. SPEAKER: This question
pertains to aircraft carriers. Your sup-

plementary is not relevant. Please sit
down.

Use of Electronic Voting Machines

*107. SHRI LAL K. ADVANI :
SHRI ATAL BIHARI
VAJPAYEE:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether suggestions for use of
electronic machines in elections have
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been received to eliminate the cost of
ballot boxes, ballot-papers, malprac-
tices during counting and reduction of
cost of election etc.;

(b) the action taken by the Govern-
ment thereon and the action plan, if
any, prepared by the Government in
this regard:

{c) the number of electronic voting
machines already acquired by the
Election Commission and the expen-
diture incurred thereon; and

(d) how many times these machines
have been used by the Commission so
far ?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
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(b) Section 61A has been inserted
in the Representation of the People
Acty 1951, so as to empower the Com-
mission to use electronic voting
machines in such constituency or con-
stituencies as it may, having regard to
the circumstances of each case, spe-
cify. This section came into force
w.e.f. 15-3-1989.

(c) 1.5 lakh electronic voting
machines at a cost of about Rs. 7§
crores were acquired by the Eelection
Commission by 31-3-90. 444
machines were earlier acquired by the
Election Commission at a cost of
around rupees Twenty five lakhs dur-
ing the period 1982—84.

(d) Electronic voting machines were
tried for the first time in 50 polling
stations of Parur Assembly consti-
tuency in Kerala in May, 1982 and
subsequently in 10 more constituencies
in different States as per details given

KUMARAMANGAI AM): (a) Yes. in the Statement laid on the Table of
Sir. the House.
STATEMENT

Constituencies where Flectronic Voting Machines werc Introduced in the Year 1982-83

Name of the Nature of No. & Name of Constituency Month & Nnmber of
State Election where Voting Machines Year of Machincs
were used Election used
1. Kerala General  70—Parur A.C. Mav,. 1982 50
2. Nagaland Do. 10—Northern Angami A.C. Nov.,, 1982 12
3. Andhra Pradesh Do. 191--Shadnagar (SC) A.C. Jan,, 1983 126
4. Karnataka Do. 84~ -Shanthinagar (SC) A.C. Jan., 1983 75*
S. Tripura Do.  9--Banamalipur A.C. Jan., 1983 12
6. Delhi Do. 1-.-Sarojini Nagar M.C. Feb., 1983 26*
7. Delhi Do.  3--Gole Market (SC) M.C. Feb., 1983 27*
R. Delhi Do. $—Dethi Cantt, M.C. Feb.,, 1983 25*
9. Arunachal Bve 22 Roing A.C. April., 1983 25
Pradesh clection
10, Bihar Do. 199—Chandi A.C. June., 1983 159
11, Tripura Do.  18--Charilam A.C. Nov., 1983 19»

A.C. =asseapLy corstrrerNe, MG, -MI2OPOLITAN COUNCIL

*One c:mmon machine was used in two pnlling station located in the same premises.
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WRITTEN ANSWERS TO QUFS-
TIONS

.

[English)

One-Rank-One-Pay for Defence Per-
sonnel

*106 SHR1 V S VIJAYA
RAGHAVAN *© Will the Mumnnter of
DEFENCE be pleased to state .

(a) whether the Government pro-
pose to introduce one-rank-one-pay
for the defence personnel:

July 19, 1991

(b) if so, when it
implemented;

is likely to be

(c) whether there is any system for
redressal of grievances for the 1ank
and file of the Detence forces, and

(d) if 50, the details thereof ?

THL MINISTER Oi° DUFINCE
{SHRI SHHARAD PAWAR). (4) No.
Sir.

(b) Does not arise

(c) and (d) A statement is Lud on
the table of the House.

STATEMENT

1. Under the provisions of the
Army, Navy and Aii Force Acts and
the Defence Scrvices Regulations, there
is a system for redressal of grievances
of the rank and file of the Defence
Forces. The details of the system of
granting redressal are contained in Sec-
tions 26 and 27 of Army Act. 1950,
Section 23 of Navy Act. 1957 and
Sections 26 and 27 of Air Force Act,
1950, respectively. Fxtracts of these
Sections are given in Annexure 1, Il
& I, respectively.

2. In accordance with the aforesaid
provisions whenever any officer/per-
sonnel perceives that he has suffered
any personal oppression, injustice, ill
treatment etc., he can make a written
complaint addressed to his immediate
superior. The Regulations contain pro-
visions for transmission of the said
complaint to the Central Government
and also for direct appeal by the com-
plainant to the next superior authority
if no final reply to his complaint is
received by him within 6 months.

ANNEXURE 1

FXTRACTS OF SECTIONS 26 AND
27 OF ARMY ACI1-—1950

Remedy of aggrieved persuns other
than oflicers

26 (1) Any person subject to this
Act other than an officer who deems
hims<elf wronged by any superior or
other officer may, if not attached to
a troop or company, complain to the
officer under whose command or
orders he 1s serving; and may. if
attached to a troop or company, com-

plain to the officer commanding the
same

(2) When the officer complained
against is the officer to whom any
complaint should. under sub-section
(1), be preferred. the aggrieved person
may complain to such officer’s next
superior officer.

(3) Every officer receiving any such
complaint shall make as complete an
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investigation into it as may be possi-
ble for giving full redress to the com-
plainant; or, when necessary, refer the
complaint to superior authority.

(4) Every such complaint shall be
preferred 1n such manner as may from
time to time be specified by the proper
authority.

(5) The Central Government may
revise any decision by the Chief of
the Army Staff under sub-section (2)
but, subject thereto, the decision of
the Chief ot the Army Staff shall be
final.

Remedy of aggrieved officers

27. Any officer who deems himself
wronged by his commanding officer or
any superior officer who on due
application made to his commanding
officer does not receive the redress to
which he considers himself entitled.
may complain to the Central Govern-
ment in such manner as may from
tume to tume be specilied by the propet
authority.

ANNFXURT IT

EXTRACTS OF SECTION 23 OF
NAVY ACT—1957

Remedy of aggrieved persons

23. (1) If an officer or seaman
thinks that he has suffered any per-
sonal oppression, injustice or other
ill-treatment at the hands of any supe-
rior officer, he may make a compiaint
in accordance with the regulations
made under this Act.

(2) The regulations rcferred to in
sub-section (1) shall provide for the
gomplaint to be forwarded to the
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Central Government for ;t::onsni:ra-
tion if the complainant is not satis-
fied with the decision on his complaint.

ANNEXURE 111

EXTRACTS OF SECTIONS 26 AND
27 OF AIR FORCE ACT—1950

Remedy of aggrieved airmen

26 (1) Any airman who deems
himself wronged bv any superior or
other officer may, if not attached to
a unit or detachment, complain to the
officer under whose command or
orders he is serving; and may, if
attached to a unit or detachment, com-
plain to the officer commanding the
same.

(2) When  the officer complained
aganst 13 the officer to whom any
complaint should. under sub-section
(1), be preferred, the aggrieved airman
may complain to such officer’s next
superior officer. and if he thinks him-
wif wionged by such superior officer,
he may complain to the Chief of the
Air Staff.

(3) Every officer receiving any such
complaint shall make as complete an
investigation into it as may be possible
for giving full redress to the com-
plainant, or. when necessary, refer the
complant to superior authority.

(4) Every such complaint shall be
preferred in such manner as may from
time to time be specified by the proper
authority.

(5) The Central Government may
revise any decision by the Chief of
the Air Stafl under sub section (2),
hut subject thereto, the decision of
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the Chief of the Air Staff shall be
final.

Remedy of aggrieved officers

27. Any officer who deems himself
wronged by his commanding officer
or any superior officer and who on
due application made to his command-
ing officer does not receive the re-
dress to which he considers himself
entitled, may complain to the Central
Government in such manner as may
from time to time be specified by the
proper authority.

Declaration of Main Central Road as
National Highway in Kerala

*{08. SHRI RAMESH CHENNI-
THALA : Will the Minister of SUR-
FACE TRANSPORT be pleased to
state :

(a) whether there is any proposal
to declare the Main Central Road from
Angamalli to Trivandrum in Kerala
as a National Highway; and

(b) if so, the details thereof and
if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE

TRANSPORT (SHRI JAGDISH
TYTLER) : (a) No. Sir.
(b) Does not arise.
[Translation)
Alrcraft Accidents in Indian Air Force
*109. DR. LAXMINARAYAN

PANDEYA : Will the Minister of
DEFENCE be pleased to state :

(a) whether the rate of aircraft
accidents in the Indian Air Force is
the highest in the world;

July 19, 1991

(b) if 50y the reasons therefor; and

(c) the comparative figures of such
accidents during the last two years ?

THE MINISTER OF DEFENCE
(SHR1 SHARAD PAWAR): (a) to
(c) . As information about the num-
ber of accidents and the accident rates
in the Air Force’s of various countries
is not available, it is not possible to
draw any comparison with the rate of
accidents in the Indian Air Force. As
such, there is no basis to conclude
that the accident rate in the IAF is
the highest in the world.

[Fnelish)
Restructuring Export Policy
*110 SHRI M. V. CHANDRA-
SHEKARA MURTHY :

SHRI V.
PRASAD :

Will the Minister of COMMERCE
be pleased to state :

SREENIVASA

() whether the Government pro-
pose to restructure the export policy to
provide 2 major thrust to exports:

(b) if ~o. the steps proposed to be
taken in this regard; and

(c) to what extent the exports are
expected to increase as a result there-
of ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI P. CHIDAMBARAM): (a)
and (b) Yes, Sir, on the 4th July,
1991 the Government has brought
about major structural changes in
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EXIM pol_ic;—keepmg in view the fol-
lowing objectives :—

(a) the reduction or elimination of
licensing and bring about
greater automaticity,

(b) export promotion,

{c) optimal import compression,

The main features of the changes
are as under :(—

(1) Replenishment licensing scheme
(REP) has now become the
principal instrument for ex-
port-related imports It will
now be called “Exim Scrip”
and can be freely traded:

(2) Al exports have a uniform
REP rate of 30% of the freight
on board (FOB) value from the
present rates ranging from S to
20 per cent of the FOB value
Special 1ates for gems and
jewellery certain metal-based
handicrafts and newspapers/
journals/periodicals will, how-
ever, continue

(3) The new REP scheme gives
maximum incentive to expor-
ters whose import intensity is
low like agricultural exports.

(4) Advance Licensing Scheme,
under which export linked im-
ports arc permitted, is being
further simplified and streng-
thened. The REP rate for Ad-
vance license exports has been
increased from 10% of the net
foreign e:&change (NFF) to
20% of the NFE,.
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(c) As & result of revamping of Im-
port-Export Policy, exports are likely
to increase.

| F'ranslation]
Review of Textlle Policy

*111. SHRI GIRDHAR1 LAL
BHARGAVA : Will the Minister of
TEXTILES be pleased to state :

(a) whether the Government have
reviewed the textile policy to tackle
the problems of handloom, power-
loom, synthetic mills, farmers, labou-
rers and management at various level,

(b) if so, the results thereof;

(c) whether the farmers are not
getting remunerative prices for their
produce despite record cotton yield;

(d) if so, the steps proposed to be
taken by the Government in this re-
gard,

(e) whether the Government have
studied the report of Abid Hussain
Committee; and

() if so, the recommendations of
the Committee accepted by the
Government and the time by which
these are likely to be implemented ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT) : (a) to (f)
Government  have  appointed a
Committee under the chairmanship of
Shrr Abid Hussain to review the prog-
1ess of implementation of the Textile
Policy. 1985 The Committee submit-
ted its report in Januaryy 1990 The
recommendations of the Abid Hus-
sain’s Committee Report are under
active consideration of the Govern-
ment in consultation with State
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Governments and various interests in
textile industry, the concerned Central
Ministries, etc. Government will an-
nounce its decisions on the recommen-
dations of the Committee as early as
possible.

The Government announces mini-
mum support price for cotton which
takes into account the cost of various
inputs as well as reasonable return
to the farmers. The cotton farmers
have been able to sell their produce
at prices tugher than the mmimum
support price dunng 1990 91 season

|#nglish}
Devsluation of Rupee

*112. SHRI DHARAMANNA
MONDAYYA SADUL: Will the
Minister of FINANCE be pleased to
state :

(a) the factors taken imnto considera-
tion hy the Government before deva-
luation of Indian currency in interna-
tional market; and

(h) the details of assessment made.,
in respect of each hard currency ?

THE MINISTER OF STATE - IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR) :
(a) Adjustments n the external
value of the rupee were effected on
ist and 3rd July, 1991 after due con-
sideration of the balance of payments
position, international competitiveness
of our exports reflected by the move-
ments i the real effective exchange
rate of rupee, the state of our foreign
exchange reserves and market percep-
tions and expectations regarding the
exchange value of the rupee.

July 19, 1991
(b) The decision on the recent ex-
change rate adjustments of rupee was
taken in the light of movements in
India’s real effective exchange rate
taking into account the exchange rate
behaviour of India's major trading
partners, and the inflation rate in
India and abroad. and was not based
on movements in individual currencies
or bilateral exchange rates.

H randation)

Superamnuation Age of Military Per-
sonnel

*113 PROF PREM DHUMAL
Will the Minister of DEFENCE be
pleased to state :

(a) whether the Government pro-
pose 1o raise the age of superannua-
tion of miltary personnel also up to
58 years;

(b) if so, by when; and
(c) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR) : (a) to (c)
There is no proposal to raise the re-
tirement age of all Defence Services
personnel up to 58 years as this would
be detrimental to the need of main-
taning a youthful profile and fighting
efficiency of the forces.

[Fnglish]

Closure of Jute Mills in West Bengal

*114. SHRI SANAT XUMAR
MANDAL : Will the Minister of TEX-
TILES be pleased to state :

(2) the details of Jwte Mills in
West Bengal which are at present
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~

ei'_the'r lying closed or are Tw;rkm;
much below their capacity:

(b) the estimated loss of foreign
exchange as a result of the closure of
these mills and the number of workers
rendered unemployed:

(c) whether the Government of
West Bengal has time and again re-
quested the Union Government for the
take-over of these mills; and
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(d) if so, how fh'ewGov.emn;enf‘pm-
pose to tackle this issue ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRT ASHOK GEHLOT): (1) and
(b) The details of the jute mills in
West Bengal that were lying closed,
as on 30th June. 1991 are given be-
low :

Si. Name of
No. Mill
I Nuddea
2 Budge Budge
3 Agarpara

Anglo ladia

Prem Chand

No. of Nate of

Workers Closure
- R 400;)_ R __2-6.;‘1.‘..
3,400 18-3-88
3.400 13-6-91
5.500 20-5-91
900 17-10-90
Total 'l72(l(; o

Some jute mills like Bharat, Cal-
cutta, Gourepore and Tirupati Jute
Mills are working far below their rated
capacity.

It is not possible to estimate the loss
of foreign cxchange as a result of
closure of these mills.

(¢c) Yes, Sir.

(d) Government are of the view that
take-over/nationalisation is no solution
to the: problem of sickness and
Gaovernment will not. as a rule, inter-
vene in such cases. Government have

] taken severnl measures for the revival
of sick mills including creation of Jute
Modernisation Fund to cater to the
modernisation requirements of the jute
industry, establishment of Special Jute
Development Fund for restructuring
the jute economy, enactment of manda-
tory use of jute packing for foodgrains,

sugar, cement and urca, grant of finan-
cial support for R&D activities and
product diversification programmes,
regular purchase of B. T will bags on
cost plus basis, encouragement of
diversification by providing facilities
of excise exemption, concessional im-
port duty, marketing support etc.
Government have also set up a Board
for Industrial & Financial Reconstruc-
tion (BIFR) to determine and enforce
remedial, preventive and ameliorative
steps for the revival of sick industrial
companies.

‘Yaxi Fare Hike
*115. SHRI UDAYSINGRAO
GAIKWAD : Will the Minister of

SURFACE TRANSPORT be pl-ased
to state :

(a) whether attention of the Govern-
ment has been drawn to the news—
item captioned ‘Arbitrary pre-paid taxi
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July 19, 1991

fare hike alleged’ appearif{g in the
Indian Express dated June 27. 1991;
and

(b) if so, the corrective . measures
being taken for the convenience of the
passengers ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT @ (SHRI' JAGDISH
TYTLER): (a) Yes, Sit.

(b) The corrective measures being
taken for the convenience of the pas-
sengers are :(—

(i) The fare charges are displayed
at prominent places near the
booths:

(ii) Prompt action is taken against

any complaint received;

(iii) To ensure accuracy and relia-

bility, the system is now being

computerised;

(iv) The Delhi Police are dropping

the Zone system and the sys-

tem of colony distance is being
introduced;

(v) The pre-paid booths are being
equipped with :

(a) Public
system;

announcements

(b) TV with teletext facility.
(vi) All pre-paid booths are propos-
ed to be linked with MTNL
net-work to ensure payment of
voucher issued at one booth at
any other booth in the city.

Suspensioﬁ of Voluntary Retirement -
Scheme by S.T.C.

*116. SHRI LOKANATH CHOU-
DHURY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether the State Trading Cor-
poration has decided to suspend the
voluntary retirement scheme and to
retrench the surplus staff;

(b) whether any assessment has been
made of the surplus staff at the level
of officers and staff; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI P. CHIDAMBARAM): (a)
STC has temporarily suspended the
Voluntary Retirement Scheme.

(b) and (c) STC has commissioned
the National Productivity Council to
conduct a study to identify the extent
and nature of surplus staff.

| Translation]

Disbursement of Loans for Purchase
of essential Comunodities

*117. SHRI BHOGENDRA JHA :
Wwill the Minister of FINANCE be
pleased to state:

fa) the amount of loans advanced
by the public sector banks and other
public financial institutions for the
nurchase of various essential commo-
dities during the last three years and
the estimated amount proposed to be
advanced during the current year;

(b) whether there is any proposal
to discontinue the advancing of loans
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by these banks and financial institu-
tions to the private wholesalers in
order to leave them to carry on their
business by mobilising their own re-
sources;

(c) if so, the details thereof. and
(d) if not. the reasons therefor ?

MINISTER OF STATE IN THE
MINISTRY OF FINANCL (SHRI

Muaich, 1988
March, 1989
Muarch, 1990
I ebiuary, 1991

(latest avarlable)

The other public financial institu-

tions do not advance loans for trading
in essential commodities.

(b) No. Sir

(c) and (d) Does not arise
|English]
Sericulture Production

*[18. DR. ASIM BALA: Wil
the Minister of TEXTILES be oleas-
ed to state :

(a) the steps taken to strengthen
the basic infrastructurc so as to n-
crease the sericulture production:

(b) how these steps would protect
the interest of small, marginal and
landless agricultural labourers; and

(¢) "the number and type of projects
beifg implemented in West Bengal
alongwith their financial outlay and
output achieved so far?

Written Answers 27

DALBIR SINGH) : (a) The commer-
cial banks advance loans for the pur-
chase of essential commodities as well
as for financing operation of whole-
sale traders. The tollowing table gives
the outstanding advances of the Banks
against the selected essential commo-
dities bke foodgrains, sugar, major oil

seeds, etc. for the last 3 years: -

Amount (Ry 1 cvrone sy
1722
228
2424

2400

THE MINISTER OF STATE OF
IHE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT): (a) and
(b) In order to supplement the efforts
of the State Sericulture Departments
for development of scriculture in the
country, the Central Silh Board (('SB)
has taken steps 1o set up a country-
wide netwotk of Units for providing
R&D, Latension, Traming and Infra-
structural support to the industry. As
a result of the steps ftaken, the silk
recovety has improved resulting in
higher cconomuc eturns to the {ariner.
Beswdes, the  following schemes  are
being implemented for assisting small,
marginal and landless farmers :-—

(a) Supply of mulberry cuttings/
saplings at 50%¢ cost,

(b) Free supply of rearing equip-
ments to marginal farmers.

(c) Supply of nylon nets for Uzifly
control at 50% cost.
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lr;;ntive i!:)nus tc;—Bi\;oIt-i;c
Silkworm rearers and reelers.
(¢) Arranging farmers study tour.
(t) Establishment of mulberry de-
nonstration farm at farmers
field at CSB cost.

Working capital assistance to
the reelers at subsidised inte-
rest for purchase of cocoons.

)

®

NATIONAL SERICULTURE PROJECT (MULBERRY)

Peniod
Qutlay (Rs. Lakhs)

1 \pewliture (Ry, Lakhs)

National Sericulture Project

Under CSB component of National
Sericulture Project (NSP) in West
Bengal, one P4 Farm, one P3 Farm,
two P2 Farms, three Grainages, four-
teen Technical Service Centres and
une Demonstration-cum-Training
Centre have been established so far.
Besides, assistance to 102 Chawkie
Rearing Centres have also been done.
These Units have started functioning
recently.

Usc of IAF Aircraft for Electioncering
Purpose

*120. SHRI RAINATH SONKAR
SHASTRI : Will the Minister of DE-
FENCE be pleased to state :

(a) the number of hours IAF aircraft
and helicopters were used by the for-
mer Prime Minister and Deputy Prime
Minister for electioneering purposes
during the recent general elections ?

July 19, 1991

(h) Arranging marketing and trans-
portation facilities to the rea-
rers for disposal of cocoons at
reeling centres.

(c) The details of sericulture pro-
jects being implemented at present in
West Bengal are as under :—

5 Years (1989-90 to 1994-95)
4.989 00

286.89 (1989-90 & 90-91)

(b) the total amount that has be-
comc duc for payment to the 1AF
on account of use of its aircraft and
helicopters ;

(c) whether the amount has
been recovered ;

since
(d) if not, the reasons for the dclay,
and

(e) the steps to recover the
expeditiously ?

same

THE MINISTER OF DI:FENCI,
(SHR1 SHARAD PAWAR): (a) and
(b) A total of 1307 : 10 houss of tlying
was used by the tormer Prime Minis-
ter for unofficial visits from 2nd April
1991, ie. the date on which para VII
of the Modal Code of Conduct for the
Guidance of Political Parties and Can-
didates 1ssued by the Election Com-
mission came into eflect, to 13th June
1991 i.e. the date on which the elec-
tion compaign came to an epd. The
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former D Dep:t;' Prme Minster  was
not provided IAF aircraft for unofhcial
vissts during this period

The total amount duc for payment
to the IAF on account of the use of
its awrcraft for the unofhictal visits by
the former Pime Muster 1s approxi-
mately Rs 412 lakhs (Rupees four
hundred twelve lakhs)

(c) to (e) No, Sir Air Headquartcrs
normally require 3-4 months for scru-
tiny before raising bills

Drug Smuggling on Indo-Pak Border

389 SHRI ASHOK ANANDRAO
DESHMUKH Will the Miuster of
FINANCE be pleased to state

(a) whether the drug, smuggling 15
on the increase on the Ilndo-Pak
border ,

(b) if so, the reasons theretor, and

(c) the steps taken or proposed to
be taken by the Government to check
it?

{HE MINISTER OF STATE IN
1HE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR)

(a) The reports received indicate
that drug smugghng on Indo-Pak
botder has not shown any increase

(b) and (¢) Various steps have been
taken to check drug smugghng on the
Indo-Pak border m the recent past
A Zonal Unit of Narcotics Contiol
Bureau has been set up at Jodhpur
to look after the land border with
Rayjasthan The Customs bave also set
up Preventive Organisation under the
charge of an Additionl Collector at
Jodhpur with preventive ranges and
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sectors ong the border High level
meetings with various enforcement
agencies hie BSI, Customs and the
Police are conducted to shaipen their
mvestigatne shills  The cnlorcement
tormations on the border are alvo hept
apprised from time to  tme of the
latest modus-operandy, routes used by
trafhchers and methods of conceal-
ment adopted

Construction of Second Bridge over
Yamuna River Near I. 1. O. Delhi

390 SHRIMATI GEETA MUK-
HERJEE Will the Minister of SUR-
FACE TRANSPORT be pleased to
state

(a) whether a foundation stone was
lard recently for  construction of a
bridge over Yamuna riverat ITO
Delh,

(b) if so, when the actual construc-
tion work will start and how long 1t
will take to complete different stages
of construction

(c) whethor tenders have been called
and contiact gnen,

(d) o so, to whom and estimated
cost therof ’

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHR1  JAGDISH
TYTLER) (a) Yes, Str,

(b) It 15 too early to indicate when
the construction  will start as  the
project 18yt to be sanctioned
The progect 1s expected to be com-
pleted withm four years from the
date of commencement

(c) No, Sir

(d) Does not arnse
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{7 m:;htion]

Provision of N. T. C. Cloth at Chea-
per Rates to Readymade Garments
Entreprencurs
391. SHRI BHOGENDRA JHA:

Will the Minister of TEXTILES be

pleased to state :

(a) whether the Government pro-
pose to provide the cloth manufactur-
ed by the National Textile Corpora-
tion units to self-employed entrepre-
neurs engaged in manufacturing ready-
made garments in  Madhubani and
Darbhanga districts of Bihar and to
facilitate the export of their goods ;

(b) 1t so, the detatls m ths regard
and

July 19, 1991
(c) the ov;all produc.t—it;; T; ) t-l;e
National Textile Corporation with its
total value during the last three
years ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT): (a) and
(b) Selt employed entrepreneurs are
free to purchase their requirement of
cloth from NTC for manufacturing
readymade garments for exports.
However, no special scheme exists for
this purpose.

(c) The production of cloth and
marhet yarn produced by NTC' mulls
during the last 3 years and its value
15 given below .—

(Rs 111 ero1es)
Production
~- - -\
Year Clath (mellion M ukot v Value
(s Y (mn ke )

TioR8-RY 6v1 66 77 11 107 79
1989-90 662 24 90 64 1273 07
199991 6o H 9 N7 1228 (S

Enghsh] tise m  withdrawal  during  recent

Remittances from NRIs

392. SHRI SYED SHAHABUD-
DIN : Will the Mmuster of FINANCE
be pleased to state:

(a) the remittance from the NRIs
during 1990-91 and the two preced-
ing years in terms of SDRs and
rupees ;

(b) whether there has been a noti-
ceable fall in the inward remittance or

months , and

(c) if so, the reasons therefor and
the steps taken to tanse the milow and
to reduce the outflow ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR) :

(2) The remittances from NRIs in

foreign currency deposits during 1988-
89 to 1990-91 were as under:

e
Pertod Rs. Crome _ SDR Milhon R L -
s. Crorre Hhon Rs Crore S
(Fquivalent) (Equivalont)  (Equivalent) ?ﬁtx&?
i968-88 (Actuahy 235 122 2% s
1988.90 (Prov Fist.) —4 -2 2,179 1,020
1990-91 (Prov.) —146 —359 255 '103
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®) Availdble data shows that there
waz roticeable fall in inward remit-
tances and ptible net outflow
under NR(B) and FCNR schemes in
April-May, 1991,

(c) The strain on the Balance of
Payments was aggravated by the Gulf
crisis, and this resulted in a sharp
drain on the foreign exchange reserves.
The downward adjustment of the rupee
in relation to major foreign currencies
and the trade policy reforms announc-
ed recently are some of the steps
taken to correct the imbalance in the
external sector With the introduction
of substantive corrective measures, it
is expected that the trend will be
reversed and inflows will normalise.

{Tronsiation}

Inquiry into Malpractices in Sainik
School, Chittorgarh

393 SHRI GIRDHARI LAL
BHARGAVA : Will the Minister of
DEFFNCE be pleased to state:

(a) whether a memorandum de-
manding inquiry into the malpractices
in Sainik School, Chittorgarh was sub-
mifted to the Government on January
8, 1990 :

(b) whether any inquiry has been

conducted in this regard ; .

(c) if so, the outcome of the in-
quiry ; and

(d) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a) to (d)

A Tetter dated 8-1-90 containing alle-
gations of maladministration and mis-
use of position against the former
ol -M/P(N)2 S1LSS~4

Principal of Bdmik School, Chittor-
garth was recefved by Governmisat,
The Principal of the S¢hool was trans-
ferred on '10-2-80 and an Inquiry was
conducted by the Inspecting Officer,
Samik Schools. The report of the
Chairman, 1 ocal Board of Adminis-
tration on the Inquiry Report is
awaited.

{English)

Foreign Exchange Buugling in Public
Sector Bauks

394. SHRI RAINATH SONKAR
SHASTRI: Will the Minister of
FINANCE be pleased to state:

(a) whether attention of the Govern-
ment has been drawa $o the asws em
captioned “Forex siphoned from banks
through forged documsnts” that ap-
peared in the Economic Times dated
9 April, 1991 ;

(b) if so, the details of the public
sector banks which issued forged
documents to the delinquent traders;

(c) the total amount of foreign ex-
change involved in the forgery and
whether any persons/bank officials
responsible for the loss/forgery have
been booked ;

(d if so. the action taken against
the multy persons and the steps taken
to check the recurrence of such los-
ses/forgery in future ; and

() the number of complaints racei-
ved against the public sector banks
during the last six months by the Con-
sumer Grievance Cell, Bank-wise§
and
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) and (c) The Reserve Bank of
Tndia (RBI) has reported that scru-
tiny of the accounts of Khand branch
of Union Bank of India carried out in
March, 1991 has brought to light cer-
tain procedural lapses. Though bank’s
funds were not involved, remittances
equivalent to Rs. 568 58 lakhs were
fraudulently effected under foreed
import documents in the case of 32
import bills. The bank’s internal au-
ditors detected the fraud. According to
to the bank, the fraud was committed
by external forces.

(d) The matter was referred by
Union Bank of India to the RBI, who
in turn, reported it to the Directorate
of Enforcement. The Directorate has
taken up the investigation. The bank

July 19, 1991
"has transferred the concerned Chiet
Manager and reiterated its instruc-
tions/guidelines for handling of im-
port collection documents to caution

branches against recurrence of such
instances.

(e) and (f) The Grievance Cell in
the Central Office of Reserve Bank
of India receives complaints against
banks/branches m regard to deficien-
cies relating to certain aspects of their
working like delay in issue on Drafts,
sanction of loans etc The Bankwise
position showing the number of com-
plaints received in the last 6 months
(i.e. from 1-1-91 to 30-6-91) is given
in the statement attached. The Grie-
vance Cell of RBI themselves investi-
gate some cases where considered
necessary and obtains the comments
from their Regional Offices and the
concerned banks, while the remaining
cases are sent to such offices for ap-
propriate action.

STATEMENT
No of Sent to Sent to
complamts  Ranks/RBI<  RBI
Sl Name of Bank reverved Regional Regional
No Offices fon Offices’
appropriate Banks fer
ation nvesti-
gation/com
ments
1 State Bank of Indun - 97 1M s
2 State Bank of Bikaner & Jaipur 10 8 2
3 State Bank of Hvderabad 16 11 2
4 State Bank of Indore 10 9 1
S State Bank of Mysore s 2 k]
6 State Bank of Patala 14 10 4
7 State Bank of Saurashira 8 4 4
8 State Rank of Travancore 6 2 4
9 Allahabad Bank 26 20 6
10 Andhra Bank 26 1R 8
11 Bank of Baroda 50 27 23

-
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- STATEMENT—contd.

12 Bank of India . 6l 32 %
13 Bank of Maharashitra . 3. 19 12
14 Canara Bank 4 27 17
15 Central Bank of India . 23 21 2
16 Corporation Bank 25 18 7
17 Dcna Bank . 23 1R 5
18 Indian Bank 21 13 8
19" Indign Overseas Bank . 26 18 8
20 New Bank of India 51 43 8
2} Oriental Bank of Commerce . 23 19 4
22 Punjab & Sind Bank 57 50 7
23 Punjab National Bank . 75 62 13
24 Syndicate Bank . 40 30 10
25 UCO Bank . i 3 10
26 Union Bank of India . 30 28 2
27 United Bank of India . 18 14 4
28 Vijaya Bank 69 49 .20

ToTAL . 1,026 760 266

Police Officer Occupying CM.D,
Office in Kanpmt

395. SHRI V. SREENIVASA
PRASAD : Will the Minister of TEX-
TILES be pleased to state :

(a) whether a Police Officer had
illegally made his entry on a closed
holiday in or about mid of May, 1991
into the Office of Chairman-cum-
Managing Director of Public Sector
Company in Kanpur under his minis-
try;

(b) whether he continued in the
said office for about three or four days
until the Ministry concerned interven-
od;
93-M/P(NR2SLAS —~

(c) whether the same officer has
again taken over the position in the
said company since 7th June, 1991;
and

(d) if so, the facts in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT): () to
(d) On the basis of a communications
issued by Govt. of India, the State
Govt. of U.P. had placed the services
of an I.P.S. Officer, at the. disposal
of British India Corporation Ltd.
(BIC) Kanpur on 17th May, 1991
for appointment as Chairman-cum-
Managing Director (CMD) of the
Corporation. However, pending noti-
fication regarding his appointment ag
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CMD, the officer concerned was in-
formed on 23rd May, 1991 to await
further communication from Govt of
India. Subsequently after issue of
Totification the Officer was advised by
Govt, of India to take charge of the
post He 1esumicd chror on 7th Tune
1991

Elevation of High Court Judges ¢o
Supreme Corrt

396. SHRI SYED SHAHABUD-
DIN: Will the Minister of LAW,
JUSTICE AND COMPANY AF-
FAIRS be pleased to state :

(a) the names of High Court
Judges elevated to the Supreme Court
during 1988-89, 198990 and 1990-
91;

(b) their seniority in the All India
List of Judges on the date of elevation ;

(c) the number of posts of Judges
of the Supreme Court o8 on Apiil |
1988, Aprl 1, 1989, Apul 1, 1990
and April 1, 1991 and the vacancies on
these dates and
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(@) the time by which the existing
vacancies are likely to be filled ?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAIJAN
KUMARAMANGALAM) (a) The
requisite information is given in the
attached statement-I.

(b) Appointments of Judges are
made in terms of article 124 of the
Constitution of India and the person
considered suitable is appointed as
a Judge of the Supreme Court of India.
There is no All India Service of
High Court Judges.

(¢) The requistte information 18
given mn the attached statement-TT

(d) The process of consultation for
filhng up the ecxisting vocwmces of
Judges in the Supreme Court is on
and it is not possible to indicate
precisely by which time. the existing
vacancies are hkely to be filled up

STATEMENT I

S. No  Name of the J: dg

S/Sbri Justice

N D Ojha

S R Pandian

T. K Thurmimen
M Ahmads

K N Saikia

Kuldip Singh

Jagdish Sharan Verma
V Ramaswam

VRIN ALWN=

" Madanmohan Punchs

12 K Ramaswamy

13 Kumari Beevi, Mecra Salub Fatinma
14 K 1 Reddy

15 S C Agarwal

16 Ram Manohar Saha

17 Yogustwar Dayal

Date of Appointment
m the Supeme Court

18-01-8%
14-12-88
14-12-88
14-12-88
14-32-88
14-12.88
03-06-89
06-10-89
06-10-89
06-10-89
06-10.89
0(-10-89
06-10-89
11-0198
11-01.90
11-01-90
22-03.91
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. STATEMENT 11
Date as on Sanctioned Actual v;mmm-;
strength strength
Ist Apitl, 1988 i 2% 171 9
1st Apnil, 1989 26 20 6
Ist Apul, 199G 26 25 i
Ist April, 1991 26 23 3

Cancellation of Right of Occupation
and Continuation of Lessees in
Luacknow, Kanpur and Meerut Can-
tonment Areas

397. SHRI M. V. CHANDRA-
SHEKARA MURTHY : Will  the
Minister of DEFENCE be pleased to
state : .

(a) whether the Dircctorate of De-
fence Estates, Lucknow and the
Government have received any repie-
sentation duning the past thuee months
from the residents of Lucknow, Kan-
pug and Meerut cantonments for
cancelling the right of occupation
and continuation of lessees in the lease-
hold land pienuses where the lease
periods have since expired, and

(b) if so, the steps taken to remove
the erstwhile lessees ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a) No,
Sir.

(b) In view of reply to (a) above,
question does not arise.

[Transiation]

Recruitment of SCs/STs in  Armed
Foxces

398. SHRI RAM VILAS PAS-
WAN: Will the Minister of DE-
FENCE be pleased to state :

(®) whether the number of Sche-
duled Castes and Scheduled Tribes is

much less 1n three Services of the
Armed Forces (Navy, Army and Air
Forcy) ; and

(b) 1f so, the steps proposed to be
taken by the Government to give pro-
per representation to the Scheduled
Castes and Scheduled Tribes m the
Armed Forces ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a) and
(b) Selection to all ranks m the Armed
Forces is open to all eligible Indian
nationals, irrespective of caste, creed,
community and religion. As such,
there is no reservation quota in favour
of any caste, tribe or community.

|Enghish)

Manufacture of Infaptry Weapons

399. SHRI BHAGEY GOBAR-
DHAN: Wil the Minister of DE-
FENGE e plasiad 1o i ¢

{a) whether India has aghievzd gelf~
sufficiency in manufacture of small
arms and ammunition in relation to
re-equipping ot the intantry ,

(b) if so, whether sugh nlantiy
weapons are comparible with small
amms developed and in use by ofier
countries, in efficiency, quality amd

Cost-wise ;
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(c) the contribution made by the
Defence Rescarch and Development
Organisation (D.R.D.O.) in that
regard ;

(d) whether threre is any scope for
export promotion of such small arms;
and

(e) it so, the details thereof ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR) : (a) to (c)
All Infantry weapons requirements of
the Army are being met indigenously.
The existing family of Small Arms in
use in the Infantry is proposed to be
replaced, in a phased manner, by a
new Small Arms System, designed and
developed by the Defence Research &
Development Organisation in associa-
tion with the Ordnance Factories,
which is lighter, more handy and ac-
curate and equipped with superior fire-
power. While the new Weapons Sys-
tem is comparable with those in use
in other countries on efficiency and
quality, the cost comparison can be
drawn only after establishment of its
bulk production.

(d) and (¢) Exports can be consi-
dered only after meeting the total m-
ternal requirements,

Modéruisation of Indian Alr Force

YADAV : n
DEFENCE be pléased to #taf6!

(a) whether there is a proposal
modernise the Indian Air Forcé and
n.llotophnforrenewaland:epheo-
mto!eemlncauptlu
ments;

\E
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" (b) whether Government have takeri

any decision on the report of Arusd
Singh Committee; and

(c) if so, the details thereof ?

THE MINISTER OF DEFENCB
(SHRI SHARAD PAWAR): (a) to
(c) Modernisation of the Air Force, to
keep pace with national security re-
quirements, is a continuous process.
The Committee, under the chairman-
ship of Shri Arun Singh, was establi-
shed to examine matters relating to
Defence Expenditure.

[Translation)
Uniform Civil Code

401. SHRI ASHOK ANANDRAO
DESHMUKH : Will the Minister of
LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state :

(a) whether the Government pro-
pose to introduce uniform Civil Code
for all citizens;

(b) if so, when it is likely to be
introduced; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS AND
THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRI P. R.
KUMARAMANGALAM): (a) to (c)
Introduction of Uniform Civil Code for
all citizens will necessarily involve
changes in the personal laws of mino-
rity communities. The consistent
policy of the Government has been not
to interfere on its own in the personal
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faws ofutl_x:mino:izy- communities un-
less initiative for the change comes
from such communities.

Financial Position of Textile Units
under N.T.C.

402. SHR1 SATYNARAYAN
JATIYA : Will the Minister of TEX-
TILES be pleased to state :

(a) the profit/loss of each textile
umits under the National Textile Cor-
poration as per their annual accounts
turnished at the end of the financial
year 1990-91, statewise; and

(b) the steps taken by the Govern-
ment to make them viable under the
textile policy and the impact thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHR1 ASHOK GEHLOT): (a) A
statement showing the provisional pro-
fit/loss of each Textile unit under
N1(, state-wise, during 199091 is
enclosed.
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(b) The following steps “have been
taken to improve the profitability of
the mills under NTC :—

modernisation

pruning uneconomic capacities
optimising economic capacities
selective modernisation

higher productivity

labour rationalisation

competitive purchase of raw
materials

higher yarn production

lower cloth production

price optimisation

product upgradation.

As a result of the measures taken
by NTC/Govt., the losses of mills
were reduced by about 35% during

1989-90 und further by about 5%
during 1990-91.

STATEMENT

Irofit/L oss of Mills under NTC during the Financial Year 1990-91., Statewise

(Rs. in Crores)

Nome of the State, Nameg of the Mills Profit/loss
Upion Terttory durimg
(990-91
(Prov.)
Puntjah 1. Dayalbagh Spg. & Wvg. Mills, Amnitsar . --0.04
2. Suray Textile Mills, Malout +0.31
3. Kharar Textile Muils, Kharar 10.74
4. Panipat Woollen Mills, Kharat ~2.71
Rajasthan 1. Shts Bijay Cotton Miulis, Bijay Nagai 10.26
2, Udaipur Cotton Mills, Udaipur 1 0.38
3. Mahalaxmi Mills, Beawar +0.25
4. Edward Mills, Beawar . 10.08
Delhi . 1 Ajudhla Textile Mills, Delhi . -—2.74
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STATEMENT—contd.
(Rs. in Croros)
Name of the State/ Name of the Milis Profit/loss
Union Territory duri
1996-91
(Prov.)
West Bengal . 1. Bengal Teatile Mills, Murshidabad . |13
2. Luxmi Narayan Cotton Mills, Rishra --1.74
3 Arati Cotton Mills, Dassnagar -
4. Bengal Fine Spg. & Wyvg. Mills, No. l, Kotagum -079
&, Kanora Industries Konnagar -0 82
6. Central Cotton Mills, Howrah - 462
7. Bengal Fiue Spg. & Wvg. Mills, No. 1, Konnagat I 66
8. Bengal L uxmi Cotton Mills, Secrampore -3 30
Y. Shrec Mahalaxmi Cotton Mills, Palta —3.06
10. Rampooria C'olton Mills, Sarampore —3.26
11. Bengasn Cotton Mills, Sukchar —1 65
2. Jyou Wvg. Factory, Calcutta . —1 30
13. Manindra Mills, Cossimbazar -~1.21
14. Sodapore Cotton Mills, Sudapore . ~40.98
Bihar 1. Gaya Cotton & Jute Mills, Gaya 17
2. Bihar Co-opeiative Spe. Mills, Mokamal —1 15
Orissa 1. Ounssa Cotton Mills, Bhagatpur —0 67
Assam 1. Associated Industrics, Kamrup —1.31
Tamil Nadu 1. Om Parasakthi Mills, Coimbatore . +0.04
2. Combodia Mills, Coimbatore +0.94
3. Krishnaveni Textile Mlls, Coimbatore +0.60
4. Sr1 Rangavilas Ginning Spg. & Wvg. Mills, Pedamedu +1 03
S. Pankaja Mills, Coimbatore +1.30
6. Pionecr Spinners, Kamudahudi +0.49
7 Ka_leeswarar Mills *B' Unit, Kalyanarkoil +1.89
8. Coimbatore Murugan Mills, Coimbatore +1.47
9. Somasundaram Mills, Coimbatore . +0 63
10. Kalceswarar Mills, ‘A’ Unit, Coimbatore +0.07
1. Coimbatore Spyg. & Wvg. Mills, Coimbatore +0.93
12. Sri Sarda Mills, Coimbatore . . . +0.90
13. Balaramverma Textile Mills, Shencottah 40.79
14. Kothadram Spg. Mills, Madurai
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STATEMENT—contd T
(Rs in Ciores)
Matwe of the Scate/ Name of the Mulls Profit/loss
Umea Ternitory dunn
1990-91
(Prov )
Pondicherry I Swadesht Cotton Mills Pondicherry on
2 Srt Bhuratht Mills, Pondichery 0 06
Uttar Pradesh Nationalised
1 New Victoria Mills Kanpui —7 67
2 Muir Mills Kanpui -713
31 Swadesht Cotton Mills, Kanpui -9 44
4 Swadeshi Cotton Mills, Nam —1 14
S Swadeshi Cotton Mills, Maun tth Bhanyan —-0m
6 S Vikram Cotton Millh - Lucknow —1 M1
7 Lord Krishna Texule Mills, Saharanput -3
. § Byl Cotton Mills, Hathras —1 15
9 Raebarelt Textile Mills, Racbarcht —0 59
Monaged Ml I Lawmmttan Cott o Mills, Kanpur —113 41
2 Ath rton Mills, Kanpur —11 9t
Andhra Pradesh 1 Azam Jah Mills, Warangal 272
2 Adont Cotton Mills, Aden 0 12
3 Anantapus Cotton Mills, Tadpatn -0 2%
4 Natray Spg & W g Mills, Nuumal +0 33
5 Netha Spg Muills, Secunderabad -0 2§
6 Tirupathi Cotton Mills, Renigunta 035
Keralu I Alagappa Textiles Muls, Alagappanagar 091
2 Cannanore Spg & Wvg Mills, Cannanore +0 86
31 Kerala Lakshmi Mills, Trichur 1 44
4 Parvathi Mills, Quulon . -1 32
5§ Vyaymohimi Spg & Wvg Mill, Trnandrum 1 08
Mahe 1 Cannanore Spg & Wvg Mills, Mahe 076
Karnataka 1 Minerva Milly, Bangalore . . . -2 96
2 Mysore Spg & Wig Mills, Bangalore —8 00
3 M S K Milly, Gulbarga --2 58
4 Sree Yellamma CW and Silk Mills, Davangere 0 46
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STATEMENT-—contd.
(Rs m Crotes)
Name of the State/ Name of the Mills Profit/loss
Union Territory uring
1990-91
(Prov)
Muhurashtia 1 India Lnited Mills No 1, Bombay -2 1
2 1India United Mills No 2, Bombay —2 08
3 India United Mills No 3, Bombay -2 81
4 India Untted Mills No 4, Bombay
5 India United Mills No 5, Boinbay —1 25
6 India United Dye Works Bombay -1 2
7 Model Mills, Nagpur -1 40
8 R S R G Spg & Wvg Mills, Abola -0
9 R N B A Spg & Wrvg Mills, Hinghanghat - 30
10 Savatram Ramprasad Mills, Akola —0) HS
11 Vidaibha Mills (Bata1) Achalpur - 60
Maharashtra 1 Buishi Textile Mills, Bombay TR}
2 Apollo Texule Mills, Bombay RS
3 Bharat Textile Mills, Bombay — I8
4 Digvijay Textile Mills, Bombay RN
5 Jupiter Textile Mills, Bombay -3 13
6 Ncw Hind Texule Mills Bombay -3 1
7 Mumbai Textile Mills, Bombay NS JINN
8 Aurangabad Textile Mills, Autangabad —0 82
9 Chabsgaon Textile Mills, Chalisgaon -0 2
10 Dhule Fextile Mills Dhule -0 70
11 Nanded Textile Mills, Nanded -2 53
Maharashtra Managea Mills
Elphmsione Spg & Wvg Mills (UC) —3 14
2 Finlay Mills —1 60
3 Gold Mohui Mills —1 39
4 Jam Manulacturing Milly -1 86
5 KNohmoot Mills (1,2 & 3) —7 02
0 Shice Madhusudhan Mills —d 89
7 New City ol Bombay Mls L0 3
8 Podar Mills 1 50
9 Podar Processors +0 24
10 Shiec Sitaram Mills —4 44
11 Tala Mills -5 69
Gujarat 1 Ragkot Textile Mills, Rajkot -1 37
2 Mahalaxmi Textile Mills, Bhavnagar ~2 11
1 Petlad Textile Mills, Petiad —2 138
4 Ahmedabad New Textiie Mills, Ahmedabad -2 73
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(Ry m Crores)

Name of the State/

Name of the Mills

Profit Joss

Ution Temtory during
1990-91

{Prov)

Guerat—~Cont S Ahmedabad Jupiter Tostile Mills Ahmedabud 3 4
6 Jehangir Textile Mills Ahnicdabud 222
7 Raynagu Mills No | Ahmadibic 1 2 90

b Rajnagar Millk No * Ahmed shad i -

9 Viramgaon latile Mills Voamgion ~2 17
10 New Mancchehowh Taxde Mills Ahmicdabad -1 8
11 Himadn Toule Mills Alimedabd 11y

1 Fme Kmitting Mills Ahmcdabad -

Madhya Pradesh } Indore Malwa Mills, Indore -4 5
2 Kulvinmal Mills, lndme -2 %3

1 Swadesh C & £ Mills Indore -1 51

4 Hira Mills, Upair —4 25
$  Burhanpus Tapti Mills, Burhanpur —0 62

6 Bengal Nagputr Cotton Mills, Ryynandgaon —2 23
7  New Bhopal Taanle Mills, Bhopal —1 22

Classification ot Cities

403 SHRI MORESHWAR SAVE
Will the Mimster of FINANCE be
pleased to state

(a) the criteria fixed for the classi-
fication of cities,

(b) whether the classification 1s
made on the basis of population,

(c) if so, the category mn which Au-
rangabad (Maharashtra) stands,

(d) whether the Government pro-
pose to upgrade Aurangabad city, and

(e) if so, when?

THE MINISTER OF STATE IN
FTHE MINISTRY OF FINANCE
(SHRI SHANTARAM POTDUKHE
(a) and (b) For the purpose of grant
of House Rent Alfowance and Com-
pensatory (city) Allowance, cities/
towns arc classified with reference to
population as given below :

Population of the ety

More than 16 Lakhs

Above 8 Lakhs but not exceeding 16 lakhs
Above 4 Lakhs but not exceeding 8 lakhs
Above 50,000 but not excecding 4 lakhs

Classification

>

1) =

[olR--I- ]
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For the purpose of grant of House
Rent Allowance, population obtain-
ing within the Municipal area of the
city and for Compensatory (city) Al-
lowance, the population of the Urban
Agglomeration of the city, wherever
it exists, otherwise that of the Muni-
cipal area of the city is taken into
account.

(c) As per the population figures of
1981 census, Aurangabad in Mahara-
shtra is a "C’ class city.

(d) and (e) The question of re-clas-
sification of Aurangabad can be taken
up only after population figures of
1991 census become available.

[English]
Appointment of Fifth Pay Commission

404. SHRI MADAN LAL
KHURANA : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government pro-
pose to appoint the Fifth Pay Com-
mission as the dearness allowance has
crossed fifty per cent mark thereby
eroding the pay scales in terms of
real value;

(b) if so, when

(c) if not, the reasons therefor ; and

(d) whether Government also pro-
pose to convert the existing dearness
allowance into dearness pay to give
benefit to the retiring Government ser-
vants ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SHANTARAM POTDUKHE):
(a) to (¢) No, Sir. Increase in the
quantum df Dearness Allowance is not

the cnuna for appomtment of Pay
Commission.

(d) A demand to treat a portion of
Dearness Allowance as Dearness Pay
for all purposes except pension was
raised by the Staff Side in the last
meeting of the National Council
(JCM). The matter is under considera-
tion of the Government.

Murders on Polling Booths in Bihar

405. SHRI BHOGENDRA JHA:
Will the Minister of .LAW, JUSTICL.
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the number of murdets on pol-
ling booths which took place m Brhan
on 20 May and 12 June, 1991, Lok
Sabha Constitucncy-wise;

(b) the names of voters hilled on
12 June 1991 m Jaley aad Beupatti
Assembly segments  of  Nodhoabani
Lok Sabha constituency; and

(c) the steps taken by the Govein-
ment is this regard and if not. the
reasons therefor ?

THE MINISTER OF STA1E IN
THE MINISTRY OF LAW. JUSTICE
AND COMPANY AI'FAIRS AND
MINISTER OF STATE IN IHE
MINISTRY O PARILIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) and
(b) The information is being collected
and will be Jaid on the Table of the
House.

(c) The primary responsibility for
maintenance of law and order is of the
concerned Statc  Government. The
Central Government, however. remain
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incdoneh . wigh the State Governmeats
and constantly monitor and review the
situation. As and when necessary, suit-
able assistance is provided to the State
Government  State  Government s,
however, being addressed to indicate
the soecific steps taken by them in this
regard.

Loans (o Victims of Disturbances after
Assassination of Shri Rajiv Gandhi

406 SHRI SOBHANA DRES-
WARA RAO VADDI: Will the
Minister of FINANCE be pleaszsd to
state :

(a) whether the Government have
directed the Reserve Bank of India to
issue instructions to the Commercial
Banks to provide loan assistance at
concessional rate of interest to the iden-
tified victims of the disturbances fol-
lowing the aswassmation of Shri Rajiv
Gandhi to re-start their economic ac-
tivity

(b) if o, the details thereof, and
{c) if not. the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI DAL BIR SINGH) : (a) No Sir.
As per the practice beng presently
followed, in the event of riots/distur-
bances, Reserve Bank of India (RBI)
on receipt of reports/request from the
concerned State Government in this
behalf and after taking into account
the nature and magnitude of the dis-
turbances, advises banks to extend
rehabilitation assistance to the affect-
ed persons on the lines of guidelines
applicable in respect of persons affect-
ed by natural calamities.

(b) Does not arise,
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(c) The existing practice followed
by RBI cover such situations adequa-
tely. Hence no need was felt by the
Government to issue fresh instructions
in this regard.

Candidates killed in Punjab

407. PROF. K. V. THOMAS : Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state the number of candidates and
their bodyguards killed after the an-
nouncement to conduct the poll in
Punjab ?

THE MINISTER OF STATFE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS AND
MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGAILAM): Accord-
ing to the information available as on
16-7-91, 23 contesting candidates and
21 body guards of the candidates have
been killed since the announcement
of pell in Punjab. '

Declaration of Roads in Kerala as
National Highways

408. SHRI V. S. VIIAYARAGHA-
VAN : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether the Government pro-
pose to declare any of the existing
roads in Kerala as National Highways:

(b) if so, the details thereof:

(c) whether the Government of
Kerala has suggested any plan in this
regard; and

(d) if so, the action taken thercon ?



44 Written Answers

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER): (a) Declaration of new
National Highways would be consider-
ed only after the formulation of the
Sth Five Year Plan.

(b) Docs not arise at present.

(c) and (d) In the Sth Five Year
Plan, the State Government of Kerala
has requested for the inclusion of four
State Roads in the National Highway
grid. Action on these proposals is pos-
sible only after finalisation of the 8th
Plan.

Glut in Rubber Market in Cochin

409. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of COM-
MERCE be pleased to state :

(a) whether the Union Government
are aware of a glut in the Rubber
market in Cochin due to change in
the credit policy of the Reserve Bank
of India: and

(b) if so, the steps taken by the
Government to solve the crisis ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMFRCF
(SHRI P. CHIDAMBARAM): (a)
and (b) There 1s no glut in the Rubber
market in Cochin. As on Sth July,
1991, the prices were ruling at
Rs. 2,115 for RMA--4 grade and
Rs. 1,980 for lot rubber per quintal.
There is no price fall as compared to
the price that prevailed before the
announcement of change in the credit
policy of the Reserve Bank of India.

July 19, 1991

Acqnfsiﬁon of Ballistic Misslies by
Pakistan
410. SHRI M. V., CHANDRA-
SHEKARA MURTHY :

SHRI V. SREENIVASA
PRASAD :
SHRI ARJUN CHARAN

SETHI :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the acquisition of an
unspecified number of M-11 Chinese
ballistic missiles by Pakistan recently
has posed threat to India’s security;

(b) if so, the reaction of the Govern-
ment in this regard; and

(¢) the steps Government propose
to takc to meet any kind of challenge
from Pakistan ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a) Yes.
Sir.

() and (c) Government closely
monitor all developments  impingiug
on national security und tuke appro-
priate measures to ensure full defence
preparedness

Assistance of Private Sector in Public
Transport System

411. SHRI M. V. CHANDRASHE-
KARA MURTHY :

SHRI V. SREENIVASA
PRASAD :

Will the Minister of SURFACE
TRANSPORT be pleased to state

(a) whether the Goveroment pro-
pose to encourage the private sector
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to enter into construction and mainte-
nance of roads and also to run public
transport system as suggested by the
Federation of Indian Chambers of
Commerce and Industry:

(b) if so, the details thereof; and
() if not, the reasons therefor ?

THI. MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRl JAGDISH
TYTLER): (a) and (b) Yes. Sir. The
priviate sector is already participating
in many areas of the public transpor-
tation system. About 2/3rds of the
passenger buses in the country are
owned ang operated by private opera-
tory. The private construction com-
panies are playing a dominant role in
undertahing road and bridge construc-
tion projects, funded by Government.
IFurther ways of associating private
sector with the financing of road con-
struction are being examined by
Government.

(c) Does not arise.
National Highways in Maharashtra

412. SHRT DHARMANNA MON-
DAYYA SADUL : Will the Minister
of SURFACE TRANSPORT be pleas-
ed to state:

(a) whether the Government pro-
pose to widen and develop National
Highways passing through Maharash-
tra especially in backward region of
Western Maharashtra, during 1991-92
and 1992-93;

(b) if so. the details thereof. and

. (c) if not, the reasons therefor ?
THE MINISTER OF STATE OF

THE MINISTRY OF SURFACE
TRANSPORT  (SHRI JAGDISH

Written Answers 4%
TYTLER) : (a) to (c) Development of
National Highways is a continuous
process and works are sanctioned
keeping in view the traffic intemsity.
existing conditions of the National
Highways, inter se priority on all-
India basis and availability of funds.
Accordingly for Maharashtra works
costing Rs. 325.45 crores including
works costing Rs. 53.10 crores in
Western  Maharashtra  have  been
included in the Annual Plan of works
to be sanctioned during 1991-92. Such
Annual Plan for 1992-93 is yet to be
prepared.

[Translation]

Implementation of One-Rank One Pen-
sion Scheme to Fx-Servicemen

413. PROF. PREM DHUMAL:
SHRI SANTOSH KUMAR
GANGWAR :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Government pro-
pose to implement the one-rank, one-
pension scheme for the ex-service-
men;

(b) if so, when it is likely to be
implemented; and

(c) if not, the reasons therefm ?

THE MINISTER OF DEFENCE
(SHRT SHARAD PAWAR): (a) to
(c¢) A scheme for the grant of an ad-
hoc exgratia increase in pension to
Armed forces personnel below officer
rank who retired before 1-1-1986
was approved by the Government on
1-11-90. The next Government consi-
dered the matter but deferred decision
on the issue. The entire matter shall
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be reviewed, t_aking the ﬁnanci;ll, tegal
and other related aspects in view.

Compensatory  Allowance to Em-
ployces in Himachal Pradesh

414 PROF. PREM DHUMAL:
Wil the Minister of FINANCT be
pleased to state :

(a) whether the Government pro-
pose to give compensatory allowance
to the employees of the Central
Government and Central Public Sector
Undertakings working at present in
Himachal Pradesh on the pattern of
compensatory allowance being given
to the employees of Himachal Pradesh
Government;

(b) if so, when; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATF OF
THE MINISTRY OF FINANCE
(SHRT SHANTARAM POTNDUKHE):
(a) to (c) Orders for the grant of Spe-
cial Compensatory (Remote Locality)
Allowance to the €entral Government
employees serving in the State of
Himachal Pradesh have been issued
on 31-5-91 on the pattern of classifi-
cation of areas adopted bv the State
Government These orders are not ap-
plicable to the employees of Public
Sector Undertakings who have their
own scheme for payment of Compen-
satory Allowanges.

[Euglish)
Increstse in Government and Private
' Rerrowings
415. SHRI MADAN ILAL

KHURANA : Will the Minister of
FINANCE be pleased to state :

July 19, 1991

(a) the percentage increase rogisiar-
ed in the Government and private bar-
rowings during the last three years and
the latest figures of external debt in
foreign exchange:

(b) the amount of money that was
to be paid to repay the external debt
during 1990 and up to 31 May, 1991
and how much of it was paid; and

(c) the reasons for not mamntaining
the balance of payments schedule ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR):
(a) The percentage increase/decrease
in the external borrowings during the
last three years is as follows :

Government bor- Private
rowings (Includ- borrowings

ing IMF)
1988-89 (=)0 25 (—)6.43
1989 90 87 45.62
1990-91 78 25 (—)3 51

The above are exclusive of borrowings
by public sector undertakings and
financial institutions. The total exten
nal debt outstanding as on 315t Mezeh
1991 is estimated to be US $ 51493
Million.

(®) The amount to be paid to regay
the external debt and paid during 1990
(January to December) and dusigg
January to May 91 are estimated
to be Rs. 5267 crores and Rs. 2558
crores respectively.

{c) Does not arise,
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" Cases pending in Courts

416 SHRI RAJNATH SONKAR
SHASTRI - Will tne Minister of LAW
JUSTICE AND COMPANY
AFFAIRS be pleased to state

(a) the number of cases disposed of
by the Supreme Court, High Courts,
Central Administrative Tribunal and
Monopolies and Restrictive Trade
Practices Commission etc. during the
hist three years,

(b) the number of cases pending in
which the judgements have not yet
been announced though arguments
have been completed a number of
times, and

(c) the steps taken by the Govern-
ment for the expenditious disposal of
the pending cases ?

v

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS AND
MINISTFR OF STATF IN THF
MINISTRY OF PARLIAMFNTARY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM)

A Supreme Court and the High Courts

« (a) The available information in
respect of the Supreme Court and the
High Courts 1s furnished in the State-
ment attached.

(b) In the Supreme Court, the total
number of cases in respect of which
arguments have been completed but
judgments have not yet been delivered
is 359. However, some of these are
group matters and if a group matter
#3 to be treated as one case the number
of cases in which the judgments are
yet t0 be delivered will be only 121.

91-L/P(N)251LSS—5
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-éi.t;l‘i]ar_l;}o—m;t;on in ;e_:p;-t- of-lil-h
Courts is being collected and will be
furnished

(c) Various steps have been taken
to expedite disposal of pending cases
in the Courts The judge strength has
been increased from time to time Pro-
cedural improvements and modifica-
tions to speed up disposal of cases
have heen made The various Courts
are taking suitable steps such as group-
ing of cases involving common ques-
tions of law giving prioritv to cases
requirmg quick disposal constitution
of specialised henches etc The various
recommendations contained in the re-
port of the Arrears’ Committee (Mali-
math Commuittee) which went into the
problem of arrears in the High Courts,
have been forwarded to all concerned
such as State Governments Central
Ministries and all the High Courts for
similar follow up action

The Benches are being so constitut-
ed in the Supreme Court that thev
function for a longer period and work
so allocated that similar matters are
posted before the same Bench

B Central Administrative Tribunal
(CATY and the Monnpolies and
Restrictive Trade Practices Com-
mission (MRTPC)

(a) to (c) It may be pointed out that
the CAT and MRTPC are not courts
of law but specialised tribunals that
have been set up for adjudicating dis-
putes that may arise in the course of
administration of specific regulatory
Acts of Parliament The desired infor-
mation in respect of these two bodies
is being collected and will be furnish-
ed.
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STATEMENT

Name of the Court

Supreme Court

High Courts

Allahabad .

. Andhra Pradesh
Bombay

. Calcutta

Delhi

. Guwahati .

. Gujarat

. Himachal Pradesh
Jammu & Kashmir
. Karnataka

. Kerala . .
. Madhya Pradesh
. Madras

. Orissa

. Patna .
. Punjab & Haryan
. Rajasthan .

. Sikkim

R - ST W S

bt P bt s bt bt bt et s
0 NN h WN=O

Number of Cases Disposed of during the
Year
1988 1989 1990
44,252 48,118 56,343
60,356 51,258 26,730*
98,675 92,846 75,605
64,749 53,188 54,877
37,468 44,672 21,104*
30,169 37,089 32,749
7,246 9,642 8,655
20,235 19,403 9,855¢
23,327 10,915 Not available
17,915 15.689 Not available
41,468 31,949 Not avallable
70,223 1,04,595 68,014
42397 47,003 41,747
04,352 99,743 1,03,023
15.878 28,364 27,560
37,421 43,408 Not available
56.327 69,555 66,622
26,626 26,974 28,686
96 81 57

@ Information is for the half year ending 30-6-89

*Information is for the year ending 0-6-90

Accident of HS-748 AVRO Aircraft

417. SHRI RAINATH SONKAR
SHASTRI: Will the Minister of
DEFENCE be pleased to state :

(a) whether any investigation has
been made into the accident on 2§
March, 1991 at Yelahanka air base
involving a HS-748 Avro in which 28
young officers of the Indian Air Force
lost their lives;

(b) if so, the details thereof; and

(c) the steps taken by the Govern-
ment to prevent the recurrence of such
accidents in future ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR) : (a) Yes.
Sir.

(b) The Court of Inquiry which in-
vestigated the accident found that it
was caused due to loss of power in
the right engine of the sucraft at a
ciitical stage soon after take off.

(c) Efforts to minimise accidents is
an ongoing process. Every accident is
investipated by a Court of Inquiry
comprising specialists. Based on the re-
comendations of the Court of Inquiry,
follow up action is taken to prevent
recurrence of similar accidents. When-
ever any adverse trend or weak area is
observed, special joint studies are
carried out with the help of specialists
from the manufacturers and the users
to look into the problem and take
suitable remedial measures,
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Discussion with US Delegation on Spe-
cial 301 Provisions of U. S. Trade
Legislation

418 SHRI INDRAJIT GUPTA:
Will the Minister of COMMERCE be
pleased to state :

(a) whether a high level United
States official delegation had held dis-
cussions with Indian Official on special
301 provisions of the US trade legis-
lation pertaining to intellectual pro-
perty rights; and

(b) if so, the details and outcome
thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRT P. CHIDAMBARAM) : (a) and
(b) A team of US officials visited New
Delhi for consultations under Special
301 prvisions of the US Omnibus
Trade & Competitiveness Act, 1988
on 1-2 July, 1991. During the consul-
tations, which were held at a technical
level, the US team explained its con-
cerns, and the rationale behind them,
in respect of Indian laws and policies
on patent protection, trade marks,
copyright, enforcement of copyright
and malket access for motion pictures.
The Indian delegation stated the posi-
tion as it obtained in these areas in
India and the historical and develop-
mental contexts and the public policy
concerns which underlay Indian laws
and the policies.

While there were similarities bet-
ween the US and the Indian views on
copyright laws and on their stricter
enforcement, there were different per-
ceptions on Patents and access to
foreign trade marks. In respect of mo-

tion pictures the existing agreement

between US exporters’ association and
the Indian canalising agency, Natio-
nal Film Development Corporation, is
being renegotiated.

The consultations helped both sides
to arrive at a fuller understanding of
the concerns of each other. Consulta-
tions are expected to continue when
both governments have had more time
to reflect upon the concerns of each
other.

Rupee Devaluation

419. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state :

(a) whether the Reserve Bank of
India has recently devalued the rupee
against major foreign currencies; and

(b) if so, the details and purpose
thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR):
(a) and (b) The Reserve Bank of India
effected an exchange rate adjustment
on 1 July, 1991 in which the value
of the rupee declined by about 7 to
9 per cent against the major currencies
(the pound sterling, the US dollar, the
deutsche mark, yen and French franc).
There was another exchange rate ad-
justment on 3 July, 1991 in which the
value of the rupee declined by about
11 per cent against the major curren-
cles. Between 28 June and 3 July,
1991, the value of rupee declined by
17 to 19 per cent vis-a-vis the five
major currencies while these major
currencies appreciated vis-a-vis the
rupee by about 21 to 23 per cent.
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These adjustments had been necessitat-
ed by the growing extcrnal and inter-
nal imbalances in the economy. The
balance of payments situation had be-
come very critical reflected by a sharp
drawdown of rescrves. Since October,
1990 there has been an appreciation n
the real effective exchange rate of the
rupee as a result of a relatively high
rate of inflation in the countiy vis-o-
vis Indias major trading partners
and a much slower rate of depreciation
in the nominal exchange rate leading
to an erosion in the smernational com
petitiveness of the economy. It was
equally necessary to stem the desta-
bilising muarket expectations which
were generated by perceptions about
the exchange value of the rupee. Tt
is expected that these eachuange rate
adjustments would stabilise the balance
of payments situstion in the short-term
and improve the balance of tiade situa-
tion in the medium-term.

[Translation}

Construction of Bye-Pass on National
Highway No. 24 at Faridpur (Bareilly)

420. SHRI RAJVEER SINGH:
Will the Minister of SURFACLE
TRANSPORT be pleased to refer to
the reply given to Unstarred Question
No. 915 on November 17, 1988 and
state :

(a) gvhether any provision was made
to construct a bye-pass to reduce con-
gestion on the segment of National
Highway No. 24 passing through
Faridpur (Bareilly), Uttar Pradesh, in
the list of bye-passes to be copstruct-
e@'in Uttar Pradesh;

(b) if so. the reasons for not con-
structing this bye-pass so far; and

(c) the time by which the Govern-
ment propose to construct this bye-
pass ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHR! JAGDISH
TYTIL.ER): (a) No, Sir.

(b) and (c) Does not arise.

National Highways in Uttar Pradesh
and Bihar

421. SHR1 RAJVEER SINGH :
Will the Minmster of SURFACL
TRANSPORT be pleased to state :

(a) the details of the National High-
ways in Uttar Pradesh and Bihar
affected by rains and floods during the
last three years:; and

(b) the amount spent on their re-
pairs ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER) : (a) Generally all the Na-
tional Highways in Uttar Pradesh and
Bihar were affected by rains and floods
during the last three years.

(b) The amount spent on their re-

pairs during the last three years is as
under :

. (Rs. in lakhs)
Year Bihar Uttar Pradesh
1988-89 472.174 653.47
1989-90) 286.550 440.87
1990-91 174 693 (up to Feb. 1991
293.92
Torat . 933.417 1,388.26

T
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Manuf;lcturers of Road Vehicles

422 SHRI RAJVEER SINGH.
Will the Minioter of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state.

(a) the names of lug companies en-
gaged m the manufacture of road
vehicles, and

(b) their mcome and cxpenditure

during the last thiee years ?

Written Answers Sl

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS AND
MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFTAIRS (SHRI RANGRAJAN
KUMARMANGALAM) . (a) and (b)
Requisite information relating to
names of companies engaged in the
manufacture of road vehicles and their
income and expendituse during the
last three vears as per available belance
sheets 18 given in the attached state-
ment

SIATEMENT
(Rs 1n lakhs)

No Name of Company Year ended Income Lxpendsture
1 2 B .

71 Maruti Udyog tt¢ - “March 90 1,25,39 1,20,137

March 89 98,460 95,437

March 88 80,321 77,642

2 Andhra Pradesh Scooters Ltd March 90 Kl 437

March 89 36 303

July 88 82 485

3 Scooters india Ltd March 90 1,032 5,069

Maich 89 1,105 4,391

March 68 1,212 3,868

4 Scooters Kerala Ltd Maich 90 96 125

March 89 85 104

March 88 33 57

§ Tamii Nadu Mopeds Ltd. March 96 93 162

March 89 79 117

Maich 88 40 132

6 Tata Enginecring & Locomotne Lt . March 90 1,96,910 1,82,081

March §9 1,67,642 1,59,129

Muaich 88 1,4C,255 1,37,050

7 Ashok Layland Ltd M rch 90 86,420 83,369

December 88 52,910 50,852

December 87 42,960 42,046

8 Bajaj Tempo Ltd March 90 22,121 20,978

March 89 25,961 25,571

September 87 15,600 15,392

9 D.C M. Toyota Ltd. March 9C 10,037 9,382

March 89 4,588 4,614

September 88 9,279 9,850
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STATEMENT—contd.

1 ) 3 4 ER
10 Mahindra Nissan Allwyn Ltd. . March 90 5,248 5,557
March 89 2,766 3,573
June 88 3,460 3,804
11 Swaraj Mazda Ltd . . . . March 90 9,154 9,030
March 89 9,023 9,155
Dccerber 87 3,821 4,060
12 Mahindra & Mahindra Ltd . . March 90 92,161 90,324
March 89 99,279 97,115
October 87 59,928 58,329
13 Eicher Motors Ltd . . . . March 90 11,145 11,069
March 89 9,272 9,614
April 88 6,272 6,465
14 Hindustan Motors 1 td. . . . March 90 63,171 62,910
March 89 53,725 54,377
March 85 43,219 43,488
15 Premier Automoti'c 1td . Junc 90 56,175 54,119
June 89 46,517 44,808
Junc 88 34,700 313,370
16 Standard Motor Products of Incia Ltd. March 90 11 984
March 89 1,954 3,067
March 88 3,236 5.274
17 Sipani Automobuiles Ltd . March 90 648 457

(15 mounths—1-1-89—31-3-90)

December 88 359 Bob
18 Baja) Auto Lid Maich 90 1,06,463 90,353
March 89 62,423 54,923
June 3b 55,283 51,658
19 Kinetic Honda Motor Ltd. . . June 90 13,224 12,785
March 89 Lo 6,953
Janrury 88 3,043 1,651
20 LML L. . . . . March 90 22576 22,532
March 89 18,543 18,470
Maich 88 27,267 27,872
21 Maharashtra Scooters Ltd. . . March 90 12,380 10,744
March 89 9,587 8,527
March 88 6,562 6,087
22 Escorts Ltd. . . . March% 76,982 73,513
March 89 78,336 76,196
December 87 48,233 47,134
23 Enfield India Ltd. . . . March 90 7,318 7,893
March 89 5,411 5,547

June 88 6,634 7,152




Asadha 28, 1913 (Saka)

Written Answers

53

STATEMENT—contd.
1 2 3 4 4]
24 Hero Honda Motors Ltd. . March 90 15,262 15,295
March 89 10,454 10,951
June 88 11,087 10,915
25 Gujarat Narmada Auto Ltd. March 90 3,748 4,716
March 89 3,122 3,548
June 88 3,550 3,932
26 TVS-Suzuki Ltd. . . . March 90 14,373 14,925
March 89 17,659 17,350
February 88 12,574 13,475
27 Automobile Products of India Ltd. March 90 3,174 3,608
March 89 4,262 4,251
Deccember 87 2,779 4,251
28 Mujestic Auto Ltd. Maich 90 4,195 4,678
Mach 89 2,416 2,656
March £8 3,082 2,965
29 Vespa Car Co. Lid. . Maich 90 1,257 1,627
March 89 3,112 3,637
September 87 1,147 1,448
30 Kinetic Fngineermyg f.td. March 90 12,450 11,849
March 89 8,940 8,610
June 88 10,191 9,543
31 Sooray Automobiles Ltd. March 90 130 138
Maich 89 150 161
March 88 115 126
32 India Automobiles Ltd. M..ich 90 27 64
Maich 89 80 115
Muuch 88 92 127
33 Kelvinator of India Ltd. June 90 29,758 28,369
June 89 23,340 22,350
Junc 88 19,454 18,765
34 Brooke Bond India Ltd. December 90 64,952 59,903
Ducember 89 55,175 50,253
December 88 63,894 57,905
NoOTEs

1. Big compani2y have been taken to mean such of the companies as have a paid up
capital of Rs. 50 lakhs and above.

2. Road vehicles have been taken to include heavy vehicles, hght vohicles, vans, jeops,
matadors, three wheelers, scoolers, motor cycles and mopeds, etc.

3. Some of the companies engaged 1n the manufacturc of road vehicles are also engaged

in other activities. The total income of such companies 1s the aggregate of receipts

both fiom the sale of road vehicles and other items they manufacture. Similarly,
expenditure incurred on raw matcrials and wages, etc. is not exclusively for roads

vehicles.

91-L/P(N)251LSS—5(a)
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Revenue Eamned fr—om Excise and
Customs Duty

423. SHRI SANTOSH KUMAR
GANGWAR : Will the Minster of
FINANCE be pleased to state :

(a) the revenue earned during 1990-
91 after the increase in the excise
and customs duty ;

(b) whether there has been any ad-
verse effect on the revenue earnings
during the year ;

(c) if so, the details thercot , and

(d) how 1t is proposed to be rect-
fied ?

THE MINISTER OF STATE IN
THE MINISTRY OI' FINANCF
(SHRI RAMESHWAR THAKLR)-
(a) the provisional estimates of 1evenue
realisation fiom customs and cential
excise duty in 1990-91 is as under :—

Customs
Excise

—  Rs 20,567 70 crores
— Ry, 24,355 65 votes

The figures are as per departmental
records and the excise revenues are
exclusive of cesses not admunistered by
the Department of Revenue.

(b) The above revenue reabisation
represent a growth of 9.73% m res-
pect of excise duties and 14.859% in
respect of customs duties as compared
to the same during the previous year.

(c) and (d) Does not arise.

Special Incentives to Bank Employees
Rural Arcas

424. SHRI SANTOSH KUMAR

GANGWAR : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government pro-
pose to provide any special incentives
to the bank cmployees working in
rural areas ; and

(b) 1it, the details thereof and by
what time these are likely to be pro-
vided ?

THE MINISTER OF STATE IN
THE. MINISTRY OF FINANCE
(SHRI DALBIR SINGH): (a) No,
Sir.

() Does not arise.

Recruitme:t Procedure in Public Sec-
tor Banks

425  SHRI SANTOSH KUMAR
OGANGWAR . Will the Mmister  of
FINANCLE be pleased to state .

(4) whether there 15 a4 umtorm pro-
cedute for the recruitment of emplo-
yees m various cadres/grades m  the
public scctor banhks ;

(b) if so, thc details of agencies
worhing for this purpose @

(c) if not, the rcasons therefor ,

(d) whether the Government
pose to adopt a uniforin  procedure
for rectmtment i all  cadres/grades
of public scctor banks, and

pro-

(e) 1t so, the details thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) to (e) 15 Banking Service Rec-
ruitment Boards and one Central Re-
cruitment Board have been entrusted
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with the responsibility of conducting The recruitment to the subordinate
recruitment process for officers and cadre of public sector banks 1s made

clerical cadre for 28 Public Sector
Bank as per the junsdiction mndicated by the banks themselves through the

in the attached statement. Employment Exchanges
STATEMENT
Jurisdiction of BSRBS, CRB for Recrultment to Officers and Clerical Cadre
ISJ BSRB/CRB Jurisdiction for Recruitment of Personnel
0. P A 5
Clerical Cadre in the 28 Public  Ofhcers Cadre tor the
Sector & all the cadres n Banks
Kshetriya Gramin Banks in
the State/UT
I 2 3 4 ~—
1 Bangalore Karnataka . Canera Bank
Vijaya Bank
Corporation Bank
2 Baroda . . . Gujarat, Diu Daman, Dadra Bank of Baroda
& Nagar Havel Dena Bank
3 Bhopal Madhya Pradesh Central Bank ol India
4 Bhubaneswar Orissa —
5 Bombay . . Maharashtia & Goa Bank of India
Bank of Maharashtra,
Union Bank
6 Calcutta . . . Vst Bengal, Sikkim & Anda- UCO Bank
man-Nicobar Islands
7 Chandigarh . Punjab, Himachal & Jammu
& hmir
8 Delli . . . . UT of Delhi & Haryana Punyab National Bank,
Punjab & Sind Bank,
New Bank of India.
Onental Bank of Commer-
ce
9 Guwahati . . Assam, Meghalaya, Arunachal, United Bank of India
Pradesh, Mizoram Nagaland,
Iripura & Manipur
10 Hyderabad . . . Andhra Pradesh Syndicate Bank,
Andhia Bank
11 Japur . Rajasthan —_
12 Lucknow . Uttar Pradosh Allahabad Bank
13 Madras . . . Tamil Nadu & Pondicherry Indian Bank,
Indian Overseas Bank
14 Patna . . . Bihar -—
15 Trnivandrum . . . Kerala, Mahe, Lakshadweep —
Islands
16 CRB* (Bombay) . . -— State Bank & Seven
Associate Banks

*The Recruitment Board which handles Officers recruitment in SBI and its Associate
Banks 13 cailed as Central Recrurtment Board (CRB).
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Recruitment of Women in Military

426. SHRI SANTOSII KUMAR
GANGWAR : Will the Minster of
DEFENCE be pleased to state :

(a) whether the Government pro-
pose to recruit women i other fields
of the military besides Army Medical
Corps and Military Nursing Service ;
and

(b) 1t so, when the said proposal
1s likely to be implemented ?

11IL MINISTER Of° DEFENCE
(S1iR1 SHARAD PAWAR): (a) and
(b) Proposals of the three Defence
seivices 1egarding the induction of
women 1n selected branches received
by the Govt. are under examination
tor an early decision.

{English)

Procurement of Spced-Boats Lakshad-
weep

427. SHR1 P. M. SAYEED : Will
the Minister of SURFACE  TRANS-
PORT be pleased to state :

(a) the number of specd-boats being
procured for Lakshadweep as per the
provision made in the plan:

(b) the name of the country and
the manufacturing company with which
the order has been placed ;

(c) the specified speed of the boats
in aviation knots :

(d) the time of the delivery of boats
fixed by the Government and whether
the same is being adhered to; and

(e) if not, the reasons for delay and
the approximate time by which the

July 19, 1991
" boats are lEely‘_ to be received and
pressed into service ?

THE MINISTER OF STATE OF
I'HE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER): (a) Two

(b) Orders have been placed on
M:s Tille Scheepsbouw, Netherlands.

(c) 25 knots.

(d) The contractual delivery date
for the two ferries was 12-9-90 at
Cochin. The same has not been adher-
ed to by the builders.

(e) The mun reasons for delay have
non-performance of the contiact by
the Yard and their sub contractors,
problems with weld jonts due to im-
proper welding, dispute with the Yard
on recovely of hquidated  damages
for delayed delivery and release ot
stage payment etc. The two terries are
now almost scady tor shipment and
are expected to reach Cochin by mid
September, 1991, subject to a settle-
ment being arrived at with the Yard.
The ferries will be commissioned for
operation soon after they are deliver-

ed.

Procurement of Mechanised Barges
for Lakshadweep

428. SHRI P. M. SAYEED : Will
the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether some mechanised bar-
ges are being procured for Laksha-
dweep ;

(b) the date when order was placed
and with whom specifying the num-
ber of such mechanised barges ;
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(c) the date of delivery as per the
order ;

(d) whether the date of delivery
hus not been adhered to;

(e) whether any penalty clause was
there in the agreement ;

(f) whether extension of time has
been granted ; and

(g) whether the price of the barges
would be escalated due to lapse of
tume and consequently upset the bud-
get provisions ?

THE MINISTER OF STAIE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYLTER): (a) Yes, Sir.

(b) Orders were placed on 30-5-89
with M/s Alcock Ashdown & Co. Ltd.,
Bhavnagar for construction and deli-
very of four nos. cargo barges of 300
DWT each.

(c) As per the contract, the dates
of delivery of the four barges are
20-291, 17-491, 12-6-91 and 7-8-91,
tespectively.

(d) Yes, Sir. Though the contrac-
tual delivery dates for the first three
vessels are already over, the vessels
have not been delivered so far. The
delivery of the fourth vessel 15 also
likely to be delayed.

(e) Yes, Sir.

(f) The Yard has sought extension
of time for delivery but no decision
has been taken by the Government so
far.

(2) The contracts entered mto with
the Yard do not provide for any es-
calation except for increase in price
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on account of exchange rate variation
during the pendency of the contract
The Yard has, however, sought in-
crease in price of the barges due to
changes i statutory rules after sign-
ing of the contract and on account of
certain modificatrons carried out to
meet the technical specifications. No
decision has been taken by the Gov-
ernment 1n this regard so far.

Taxtile Workers’ Rehabilitation Fund
Scheme

429. SHR1 KANSHIRAM RANA:
Will the Minster of TEXTILES be
pleased to state :

(a) whether Gujarat Government
has requested for extension of the
Textile Workers’ Rehabilitation Fund
Scheme 11 case of pattial closure/par-
tial reopening ;

(b) if so, the details thereof ; and

(c) the action taken by the Gov-
ernment on the request of Reserve
Bank of India for lending to new
managements who are willing to re-
open the closed textile mulls ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT): (a) Yes,
Sir.

(b) It has not been possible to ex-
tend the scheme to partially closed
mills due to funds constraints.

(c) The proposal of the Govern-
ment of Gujarat for relaxation of
norms for grant of working capital to
sich textile units was discussed in a
meeting with representatives of Depart-
ment of Banking, Reserve Bank of
India, Industrial Development Bank
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of India and the Government of
Gujarat. While general relaxation of
the norms was not agreed to, the re-
presentatives of Reserve Bank of India
and Industrial Development Bank
of India agreed to consider relaxation
of guidelines on a case to case basis,
upon merits.

Income-tax Raids in Delhi,
and Calcutta

Bombay

430. SHRIMATI GEETA MU-
KHERJEE : Will the Minster  of
FINANCE be pleased to state :

(a) whether the Income-tax depart-
ment conducted raids in Delhi, Bom-
bay and Calcutta during 1990-91 ;

July 19, 1991

(1:)— if s;),_t—he dct;l;— of _th‘e‘(;ren;l;e—s
searched, the arrests made and the
amount of concealed income detected ;

(c) whether the documents collect-
ed during searches have been exa-
mined and  presecution launched
against individuals ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 RAMESHWAR THAKUR):
(a) Yes, Madam.

(b) to (d) The details of the sear-
ches conducted by the Income-tax de-
partment during the financial year
1990-91 in Delhi, Bombay and Cal-
cutta are as under :

Place No of Value ol Amount ol
searches prma fack concealed -
conducted unaccounted come disclosed

assets seized during searches

(Rs 1 crores)  (Ry nmcroresy
Deiht a4 320 15 &S
Bombady 1,062 61 10 133 82
Calcutta 668 2991 S 76
Besides, prime-facie  unaccounted Rupee Trade with USSR

assets, books of accounts and incri-
minating documents were also seized
in the course of searches. The scrutiny
of the seized books of accounts and
documents and follow-up action, as
called for in the Income Tax Act have
been taken up.

There is no provision in the In-
come-tax Act for the arrest of persons
whose premises are searched.

The question of launching prose-
cution arises only on completion of
assessment.

431. DR. LAXMINARAYAN
PANDEY . Will the Minister of
COMMERCE be pleased to state ;

(a) whether his attention has been
drawn to the news item “Trade/
Rupee payment agreements—The Op-
tions for India” appearing in the
Economic Times dated July 1. 19917 :

(b) if so, the present and future
status of the rupee trade with USSR ;
and



Asadha 28. 1913 (Saka)

Written Anwwers 59

(c) the s;ei)s the Government have
taken to release funds out of the
balances held by the USSR in India ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHR1 P. CHIDAMBRAM) : (a) Yes.
Sir ~m

(b) The Trade Agreement between
India and the USSR providing for
trading on the basis of payments in
non-convertible Indian Rupees is
valid upto 31st December. 1995.

(¢) Such balances belong to the
USSR and are at its disposal for use
in accordance with the Indo-Soviet
Trade Agreement.

Constitution of Textile Export Promo-
tion Fund

432 DR LAXMINARAYAN
PANDEY . Will the Minister of TEX-
TILES be pleased to state :

(a) wheter a fund known as Textile
Export Promotion Fund has been
constituted by the Government ;

(b) if so. whether the Government
would lay a copy of Orders creating
such a fund on the Table of the House;

(c) the source and amount of fund-
ing; and

(d) the amounts disbursed so far
with dates of disbursements, amounts,
purposes and beneficiaries etc ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT): (a) to
(d) Government while formulating the

long term Garment Expoit Entitlement
Distdibution Policy for 1988—90,
decided to introduce a scheme known
as Open Tender System This scheme
envisaged allotment of superfast cate-
gories on the basis of the premium
offered by the exporters The premium
colleced under the Open Tender Sys-
tem (Rs 56 62 crores) was put in a
Textile Fxport Promotion Fund, creat-
ed for the purpose. In pursuance of
the decision to create the Textile Ex-
port Promotion Fund, a  Snonsnrine
Committe to identify and formulate
specific export promotion projects was
constituted. A copy of the order cons-
tituting this Committee is given below
as statement. The total amount dis-
bursed from the Textile Export Pro-
motion Fund was Rs. 42.50 lakhs.
This amount was released to the Ap-
parel Export Promotion Council for
carrying out overseas publicity for the
second India Garment Fair at Bombay
in January 1989, as well as the matic
and generic publicity for the year
1988-89.

STATEMENT

No./1/9/87-EP (T&NI
Government of India
Ministry of Textiles

Udyog Bhavan, New Delhi.
Dated, the 15th March, 1988.

ORDER

It has been decided to constitute a
Sponsoring Committee to identify and
formulate specific projects which are
to be funded by Textile Export Pro-
motion Fund, set up by the Govern-
ment out of the revenues derived from
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“th: premia collected under the Open-

Tender System of the Garment Ex-
port Entitlement Distribution Policy
1988—90. The Sponsoring Committee

will submut the projects to the Gov-
ernment for approval,

The composition of the Sponsoring
Commuttee will be as follows :—

(1) Jomnr Secretary (Inchaige of 1uxtile Exports), Ministiy of
Textiles, Govt of India

(2) A representative frc n Office of Textile Commssioner,
Bombay

(3) A representative from 'nance Division, Ministry of Tex-
trles

(4) Durector Generil
New Delht

Appaiel Export Promotion Council,

(5) Chairman, Apparel Fxport Promotion Council, New
Deltn

(6) Shri Mohan Jeet Singh Former Chairman, Apparel Export
Promotion Council

(7) Shr1 Suresh Kewal Ramani Chairman, E P Commuttee,
Apparel Export Promotion Council, Bombay . .

(8) Shri Ashok Chug, Vice-Chairman, Apparel Expott Pro-
motion Councld (Southern Region) . .

(9) Darector, (In chaige of Textidle Fxport) Mimstry of Tex-
tiles

Chatrman

Member

Member

Member

Member

Member

Member

Member

Member-Secretary

The Committee will itself decide
the rules and procedures to be follow-
ed n identifying and selecting pro-
jects for the approval of the Govern-
ment

sd/-
(R Poornalingam)

Director

Cotton Exports

433 SHRI RAM NAIK Wil the
Mmnister of TEXTILES be pleased to
state -

(@) the details of cotton exports
(bales and value) during 1988-89,
1989-90 and 199091,

(b) whether the Government pro-

pose to increase the ¢otton export
during 1991-92 ;

(©) if 80, the detalls thereof , and
(d) if not, the reasons therefor ?
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THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRT ASHOK GEHLOT): (2) The

details of export of cotion dun;g the
cotton seasons 1988-89 to 1990-91
are as follows :(—

Cotton season
(Sept—Aug)

1988-89 .
1989-90

1990-91
(Upto 1-7-91)

Value
(Rs 1n crores)

Quantity (in lakh
bales of 170 Kg

each)

076 72 14
137N 610 52
11 74 554 98

(b) to (d) The export of cotton
from the country is regulated by re-
lease of export quotas by Govrnment
during the cotton season. It is not
possible to indicate at this stage, the
position regarding export of cotton
during the 199192 cotton season
since relevant factors like its avail-
ability based on the crop, domestic
requirement, domestic and internatio-
nal price situation, etc., will have
to be kept in mind by Government
while releasing quotas for export of
cotton.

Private Sector Participation in Mutual
Funds

434. SHRI RAM NAIK : Will the
Minister of FINANCE be pleased to
state :

(a) whether the Government pro-
pose to allow the private sector parti-
cipation in the mutual funds; and

(b) if so, the details thereof and if
not, the reasons therefor 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR):
(a) and (b) Government have set up
a Study Group to examine the func-
tioning of Mutual Funds in the country

and evolve a suitable framework for
legislation for regulation of Mutual
Funds mcluding such funds which
may be set up in the Joint/private
sector

Outstanding Dues Against Textile
Units

435. DR. KRUPASINDHU
BHOI : Will the Minister of FIN-
ANCE be pleased to state :

(a) the names of textile units in
Northern India which have not paid
the dues of financial institutions in
trme during the last three years; and

(b) the details of the outstanding
dues, umt-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI DALBIR SINGH): (a) and
(b) In view of the legal provisions
regarding obhigations as to fidelity and
secrecy and as per the practice cus-
tomary among bankers, the details re-
lating to individual constituents of
financial institutions cannot be divulg-
ed. However, the total number and
the amounts overdue from textile units
in northern India, which have default-
ed in the repayment of dues to the
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financial institutions (IDBI, IFCI,

years, as reported by them are a8

ICICI & IRBI) during the last three follows :

(Rs. in lakhs)

Name of the Institution Year No of units Amounts
overdue

IDBI . " 1987-88 22 817 15
1988-89 23 1,635 10

1989-90 15 1,606 12

IFC1 , 1987-88 19 859.67
1988-89 15 530 41

1989-90 14 709 84

1CICI 1987-88 32 769 00
1988-89 28 770 00

1989-90 40 1,098 00

IRBI . 1987-88 6 154 22
1988-89 5 238.93

1989-90 9 333 36

New National Highways (Translation]
Export of Cotton and Textiles
436. SHRT GOVINDRAO NI- 437. SHRI GOVINDRAO NI-

KAM : Will the Minister of SUR-
FACE TRANSPORT be pleased to
state :

(a) whether the Government pro-
pose to declare any new National
Highways ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER) : (a) and (b) The question
of declaring new National Highways
would be considered only after the
8th Five Year Plan is finalised.

KAM : Will the Minster of TEXTI-
LES be pleased to state :

(a) the value of cotton and textiles
exported during the last three years ;

(b) whether the Government pro-
pose to give priority to textiles over
cotton for export with a view to pro-
mote textile industry :

() if so, the details thereof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT): (a) The
details of export of cotton and cotton

textiles during 1988-89 to 1990-91
are as follows :—

Year . Value (Rs‘- in crores)
Export of  Export of

cotton cotton textiles
1988-89 72.14 1,341
1989-90 610,52 1,828
199091 $54.98 2,461

(as 00 1.7-91)




Asadha 28, 1913 (Saka)

{b) to (d) Government’s endevour
is always to promote exports of valne
added products. Therefore, quotas for
export of cotton are released by Gov-
ernment after fully catering to the
requirements of the domestic textile
industry, includmg handloom and
powerloom sectors to encourage them
to export value added items.

[English]

Steamer Services Between Bombay
and Ratnagiri

438 SHRI GOVINDRAO NI-
KAM: Will the Mnister of SUR-
FACE TRANSPORT be pleased to
state :

(a) whether the Government have
any proposal to strengthen the steamer
services between Bombay and Ratna-

giri;
(b) 1f so. the details thereof: and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT  (SHRI JAGDISH
TYTLER): (a) Yes, Sir.

(b) The Government have permutted
M/s Satva Gri Shipping Company to
acquire two High Speed Catamarans.
Reeflink-IT and Capricorn Reef-Seeker,
for playing on the Bombay-Ratnagiri-
Panaji route. This Shipping Company
has since deposited initial pavments
to the seller in respect of Reeflink-TI
while the sanction for acquisition of
Reef-secker is valid upto 14-8-1991.
The Government have also permitted

91-L-/R(N)291L§$-—6
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M/s Link-on-Sea-Link to acquire a
Catamaran to ply on Bombay-Goa
route and this sanction is valid upto
31-10-1991,

(c) Does not arise.
National Highway No, 17

439, SHRI GOVINDRAO NI-
KAM : Will the Minister of SUR-
FACE TRANSPORT be pleased to
state :

(a) whether there is any proposal
to develop and widen the National
Highway No. 17 (Panvel to Goa) ;

(b) if so, the details thereof ;

(c) whether the allocation made
during the last three years for this
National Highway was very low in
comparison to other National High-
ways , and

(d) if so, whether the Government
propose to mcrease the amount of
allocation for this National Highway
during the current Financial year

THE MINISTER OF THE MINTS-
FRY O SURFACE TRANSPORT
(SHRI JAGDISH TYTLER)" (a)
Yes, Sir.

(b) Development including widening
of 80 km. length of the National
Highway No. 17 at a cost of Rs.
27.953 crores has been proposed in the
Anmmual Plan for sanction during 1991-
92,

(c) and (d) The allocation is not
made separately for cach highway.
The allocation is made State-wise,
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Re;nlar_i;aﬁo; of Labourers Recruit-
ed in Army Basc Workshop, Delhi
Cantt,

440. SHRI RAMASHRAY PRA-
SAD SINGH : Will the Minister of
DEFENCE be pleased to state :

(a) whether a large number of
labourers recruited in SOS Armv Base
Workshop Delhi Cantt. in May. 1985
have not been regularised so far:

(b) whether the labourers recruited
in 512 E.M.E. Workshop, Punc dm-
ing the samc period  have  already
been regularised :

(c) if so. the details thereof ;

(d) the reasons for not regularising
the labourers recrunted in SO5 Army
Base Workshop <o far . and

(e) the time by which thev  arc
likely to be regularised ?
THE MINISTER OF bDLId NCL

(SHRI SHARAD PAWAR): (2) The
services of 108 workers emploved in
505 Army Base Workshop, Delhi
Cantt. during April and May 198S arc
vet to bhe regularised.

(b) and (c) The services of 79, 59
and 41 workers employed in 512
Army Base Workshop, Pune. were
regularised through Government Or-
ders dated 3-5-89, 20-1290 and
10-4-91 respectively.

(d) and (e) Particulars of all em-
ployecs of SOS Army Base Workshop
who were recruited during the ban
perind in 1985, whose services are
to be regularised. have been ohtained
from the Army HQrs for obtaining
collective approval of the concerned
authorities, on urgent basis,

July 19, 1991

[Translation)

Cadre-Review Committee Reporis for
Staff in F.M.F. Workshops

441. SHRI RAMASHRAY PRA-
SAD SINGII: Will the Minister of
DEFENCF be pleasel to state :

(a) whether a cadre-ieview  com-
muttee was constituted tor the imdustrial
and non-industrial staft m the ¥ ME.
worhshops:

(b if so. whether the committee
has submitted its report to the Govern-
ment.

t¢) whether the Government have
decided 1o implement the 1ecommen-
dations made by the commattce

(d) 1f vo. when these will be enfore-
ed: and

(e) 1l not. the reasons therelon ?

THF MINISIER OI' DFFENCE
(SHRI SHARAD PAWAR): (a) Yes,
Sir.

(b) Not yet, Sir.
(©) to (¢) Do not arse
[English)
Thrust Areas for Fxports

442. SHR] BHAGEY GOBAR-
DHAN : Will the Minister of COM-
MERCE be pleased to state :

(a) the structural reforms being con-
sidered to improve the total value of
exports over imports;

(b) whether mere preferences of
electronic goods, marine products,
leather goods, gems and jewellery as
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,th—e_—thrust areas for export; will he_lp
m achieving hugher percentage growth
mn exports, and

{c) the main umport items which
account for almost fifty per cent of
the total import bill ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMFRCF
(SHRI P CHIDAMBARAM) (&)
The Government have recently mtio
,duced for reaching reforms m the oy
pott-import policy aimed at reducing
controls through licensing, strengthen-
ing export mcentives and hinking im-
port capability m a wide range of im-
ports to export earnings

(b) The broad approach of <xport
strategy has been to wdentify product-
groups m which we have a good e xport
potential and to pirovide for these a
policy frame which 1 helpful i mn-
creasing exports  Accordingly  fifteen
(15) broad «ectors were identified for
. making special thrust 0 ma ket b
" road without mumm 13 the impor-

tance of increasing exports from other
_ sectors

(c) The bulk 'mports such w Petro
leum & petroleum producis Feitilizers
. Edible ol Non-ferrous metals Metal-
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bferrous Ores & metal scrap, Iron &
Steel, and 1mports of Pearls, precious
and semi-precious stones, put together
accounted for about fifty per cent of
our total imports during 199091

Waiving of Loan to Farmers

443 SHRI R PRABHU

SHRI V S VIJAYARA-
GHAVAN Wil the Minister of
T INANCE b plased to state the total
among of farmers’ loans waived by
the Government during the last two
years till date State-wise and bank-
wise ?

THF MINISTFR OF STATE IN
THF MINISTRY OF FINANCE
(SHR1 DA1IBIR SINGH) The
hon ble Members are perhaps refer-
ring to the Agricultural & Rural Debt
Relief (ARDR) Scheme 1990 under
which debt rchef was extended by
Govanment to ehgible borrowers in-
cluding tarmers  with effect trom
15-5-1990 The Public Sector Bank-
wise and the corresponding State-wise
position with regard to the waver of
loans effected under the ARDR
Scheme to «hgible borrowers 15 given
i the attiched Statement 1 and H res-
peetinely

STATEMENT 1

Sr Nanme of the Binh
Neo

Statc Bank of India

State Bank of Bikaner & Jawput
State Bunk of Hyderabad

State Bank of Indoic

State Bank of Mys~re

Statc Bank of Patiala

State Bank of Saurashtra

\l’-ﬂAﬂN—-(-—

Amount
(Rs 1 lakhs)

80,336
5,275
8,115
1,896
4,499
1,458
1483

- m——

97-L/P(N)251L85—2(a)
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STATEMENT I—comd
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1 ] b
8 State Bank of Travancore 1617
9 Alahabad Bank 6,279
10 Andhra Bank 4,577
11 Bank of Baroh 14,380
12 Bank of India 12,003
13 Bank of Maharashtra 4,667
14 Canara Bank . 13,005
16 Central Bank of Ind: 26,763
16 Corporation Bunk 2,136
17 Dena Bank 4924
18 Indian Bank 6,626
19 Indian Overscas Bank 11 366
20 New Bank of Indn 1075
21  Oriental Bank of Commerce t 410
22 Punjab National Bank 14 712
23 Pungab & Sind Bank 2,269
24 Syndicatc Bank 13,731
2§  United Bank of [ndia [RL)
26 Union Bank of India 107)
27 UCO Bank 1
28 Vyaya Bank 1 709
Toral 27592
STATFMINT I¥
Sr State/Union Territory Amount
N?. —_ - _ {Rs in likhs)
1 2 3
1 Andhra Pradesh 41,345
2 Arunachal Pradesh 64
1 Assam 5984
4 Bihar 19,598
§ Goa 282
6 Gujarat 17 801
7 Haryana 8,232
8 Hmmachil Pradech 2', o
9 Jammu & Kashmir
439
10 Karnataka 27 610
11 Kerala _6 642
12 Madhya Pradesh
15738
13 Maharashtia . 25,635
14 Manipur *

434
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STATEMENT Il—contd.

15 Meghalaya
16 Mizoram
17 Nagaland
18 Ornssa

19 Punjab . . . .
20 Rajasthan . . .
3t Sikkim

22 Tt Nadu

23 PiidMra

24  Uttar Pradesh .

25 West Bengal

20 Chandiguth

27 Dadia & Nagar Haveh

28 Daman & D

29 1l

30 Lahshadweep .

31 Pondichetry

12 Andaman & Nicobar Islands

98

618
12,111
7,682
15,493
268
23,112
794
28,976
16,856
74

15

3]

452

3

725

36

Tonat m—

Imports during 1990-91

444 SHRI BHAGEY GOBAR-
DIHAN Wil the Mmister of COM-
MERC! be pleased to state:

(a) the value of mmports during
1990-91 trom Japan, United Kingdom,
USA.. USSR and Germany sepa-
rately,

(b) the valuc of machmery und
equipment. ferrous and non-ferrous
metals, organic and norganic chemi-
cals, resms and plastics und scientific
instruments imported during 1990-91
from each of the aforesaid countries,

(c) whether some of the imported
materials can be manufactured/pro-
duced indigenously; and

(d) if so, the details thereof and
if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI P CHIDAMBARAM): (a)
and (b) A statement 15 given below

(c) and (d) As per the Import &
Export Policy 1990--93, Raw mate-
rials, Components and Consumables
have been classified under the cate-
gortes of (1) Banned. (1i) Restricted,
(ui) Limuted permissible, (iv) Canalised
and (v) Open General Licence. The
raw materials, components and con-
sumables, appearing in the restricted
Iist, limited permissible or canahsed
list are available to varying degrees
indigenously Import is sought to be
made only to bridge the gap between
demand and supply in view of the
foreign exchange resources position.
Supply of canalised items may be ob-
tained from the canalising agency only
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if such items are not available 1 tle
country and the Goiernment has taken
a decision to import such items througn
the canabising agency Import of items
appearing 1n Restricted list and per-
mssible bist used to be allowed against
a supplementary lhcence However,
Government vide Public Notice No
172-1TC (PN)/90-—93 dated 4-7-91
has amended the provision and all
actual users other than those in small
scale sector and those engaged in the
manufacture of hfe saving drugs and
Iife saving equipment will be required

July 19, 1991
to mect then requuoineit appedriig in
the himited permissible  ust agamst
REP licences Import of such items
will have to made by them agamst
REP licence which are freely trans-
ferable Under Deemed exnorts
scheme certain supplies made indige-
nowsly are an effective form of import
substitution Under Duty Exemption
Scheme mport of all import parts
needed for export production are con-
sidered on ments duty free so that
exporter gets the same at mternatio-

nal prices to become competitive,

' STATEMENT
Imports from Spciid Countrics during  1990-91
(Value Rs Crores)
Prncipal Impoits hipn Uk  USA USSR German
(t) Machmery 150 542 1 208 59 l_?:S_;t
(n) Iron & Steel 4°7 12t 120 13 481
() Non terrous metals 27 5 20 2 0
(o) Organic & mnotgante C henmiels 0 )6 443 18 244
(+) Artfical resins & Plastic m itenals 7 1y 206 3 5>
(12) Professional ind Scicnufic mstiuments 22 9 263 I 18
TorAL (ncl athcrs) V20 2920 529 15 1477

Production of 1-72 and BHP-2 Com-
bat Vehicles

445 SHRI BHAGEY GOBAR
DHAN Wil the Mmnstr  of
DEFENCL b pleased to state

(a) whether the indigenous produc
tion of I-72 tanks and Bedl 2 linwan
try Combat Vehicles has been adequate
to meet tequirements of the wmout

(b) the cost of production of each
as 1t rolls out of tactory,

(c) the imported parts it any, used
1n manutacture, and

(d) whether these compare favour
ably with tanks and combat vehicles

produced clsewhere in terms of ine
power mobility  nmour comimunica-
tion and land navigation systems ’

IHE MINISIER OF DEIFENCL
(SHRI SHARAD PAWAR) (a) 1-72
Lanks and BMP 11 vehicles are bemng

produced as per the requirements of
the Scrvices

(b) Ihe cost of production of each
172 and BMP 2 for 19909! was
R+ 245 43 lakhs and Rs 106 2 lakhs
respectively

(c) While efforts at indigenisation

are under way, some parts are stidl
being imported '

(d) Yes, Sir, 1n 1ats weight class
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Effect of Rupee_ Devaluation

446 SHR1 BHAGEY GOBAR-
DHAN: Wil the Minster of
FINANCE be pleased to state

(a) how the devaluation of rupee
will help n iestructuring country’s
fiscal and economic activities,

(b) whether it will increase the cur-
rent year's mmport bill substantially,
and

(¢} it so, the estimated additional
{1ability on that account ?

THL MINISTER Of STALK IN
IHE MINISIRY O@ [FINANCL
(SHR1I RAMLSHWAR 1HAKUR)
(¢) Recent adjustments m  exchange
tate of the rupee are expected to sta-
bilise the balance of payments situa-
tion 1n the shott-term and mmprove the
balance of trade mn the medium-term
A realistic exchange rate 18 a necessary
factot {01 restructurimg of the economy
and not a sufficient condition

(b) and (¢) Ihe change w the m-
port bill during the cuirent year will
depend on the changes n umit value
and volume ot imports during  the
year It as too carly to mahe an esti-
mate at this stage

Battery Buses in Delhi

447 DR C SILVLRA Wil the
Mmuster of SURFACE TRANSPORT
be pleased to state .

(a} whether the Government pro-
pose to add 100 new battery buses to
its existing fleet of battery buses 1n
Dethi durmg the current year

(b) whether the Government have
called for performance report of these

buses,
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(c) it so. the progress of ;uch re-
port,

(d) whether any tentative new
routes have been decided to ply new
battery buses,

(e) if so, the details thereot,

(F) 1of not, the time by which these
routes are likely to be identified ?

THE MINISTER OF STATE OF
IHE MINISTRY OF SURFACE
IRANSPORI  (SHRI  JAGDISH
TYFLFR) (a) The Delti Fnergy
Development  Agency (DEDA) pro-
poses to add 25 more buses during the
current year

(b) and (¢) DEDA have sponsored
National  Productivity Council for
techno-cconomic evaluation of hattery
buses  Nationat Productivity Council
have submitted their report

tdr No, Sir

(c) Dous not aise m view ot ans-
wer o (d) above

() The 1outes will be decided at
the tme the buses become ready tor
taking detivery by Delln Energy
Duevelopment Agency
Selling of Surplus Land by Sick Mills

in Bombay

448 SHRI RAM NAIK Will the
MINISIER OF TEXIILES be pleas-
ed to state .

(a) whether the Government have
recetved any proposals for selling the
surplus land of the closed textile mulls
in Greater Bombay,

(b) if so, the details thereof nclud-
mb the names of such textile wmulls,
land available and proposed for sell-

ing, .
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(c) whether the proposals have becn
approved by the Union Government;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT): (a) to (d)
This subject matter comes under the
jurisdiction of the State Government.

| Translation)
Army Persomnel Killed in Sri Lanka

449, SHRI ATAL BIHARI VAJ-
PAYBE: Will the Minister of
DEFENCE be pleased to state :

() the number of jawans and offi-
cers of the Indian Peace Kccping Foree
injured and killed in Sri Lanka, sepa-
rately ;

(b) whether some soldiers are still
missing; and

tc) 1t so, the steps taken to trace
them ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR): (a) The
number of jawans and officers of the
Indian Peace Keeping Force mjured
and killed during 1987 operations is
given below :—

" Officers .
JCOs
ORs

Killed lniur_ef!_
55 162
77 192
1,033 2,657

(b) and (c) 1 Naval Officer, 1 Sailor
and 28 ORs who were reported missing
for over six months have since been
presumed killed as, despite all possible
efforts, they could not be traced.

|English}
Improvement in D,T.C, Service

450. SHRI MADAN LAL KHU-
RANA : Will the Mustier of SUR-
FACE TRANSPORT be pleased to
state :

(a) whether the Government have
approved some buses to be added to
the D.T.C. fleet this year;

(b) if so, the details thereof and
the action taken thereon so far;

(c) whether the Government are
aware of alleged rude staff behavious,
reckless  driving and  poor mainte-
nance of buses in D.T.C.; and

(d) the steps taken to improve the
").T.C. service in the next six months ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER) : (a) and (b) There is a pro-
vision of Rs. 43.25 crores for the year
1991-92 for acquisition of buses on
‘Replacement account’. 54 P.O. buses
have also been inducted during the
current financial year to meet the ever
increasing needs of travelling public.
More number of private buses are not
coming under DTC due to unremune-
rative fare.

{c) Yes, Sir.
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(d) The steps taken to impf(;;e DTC

service in the next six months are :—

1. Mainteaance of DTC vehicles
a8 per the recommendations of
Chassis Manufacturers.

2. Replacement of old buses by
new buses.

3. Augmentation of DTC fleet by
adding private buses.

4. Improvement of crew beha-
viour and quality of service.

5. Prompt grievance redressal for
staff, commuters accident vic-
tims and suppliers ctc.

6. Route rationalisation.

Proposal to Reinforce and Widen
Nizamuddin Bridge in Dclhi

451. SHRI M.V. CHANDRA-
SHEKERA MURTHY : Will the
Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether the Government pro-
pose to reinforce and widen the Niza-
muddin Bridge in Delhi in view of the
growing density of traffic;

(b) whether the condition of the
bridge is safe and sound for vehicles;

(¢) whether almost the entire bridge
is in darkness at night; and

(d) if so, the steps propsed to be
taken to provide sufficient lighting ar-
rangements on the bridge ?
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" THE MINISTER OF STATE OF

THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER) : (a) Yes, Sir. Studies are
being carried out in this regard.

(b) Yes, Sir. However, certain load
and speed restrictions have been en-
forced in view of increased traffic.

(c) and (d) No, Sir. However, pro-
vision of an improved lighting system
is under consideration.

| Transiation]
Utilisation of Seized Gold and Silver

452, S1HIRI MORESHWAR SAVE :
SHRI HARI KEWAL PRA-
SAD:

Will the Minister of FINANCE be
pleased to state :

() the yuantity of smuggled gold
and silver seized during the last threc
years, year-wise;

(b) the authority under whose cus-
tody it is kept; and

(¢) how it is utilised by the Govern-
ment to improve the financial situa-
tion ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI DALBIR SINGH): (@) The
quantity of smuggled gold and silver
seized during the last three years,
year-wise, is given below :

Yoar

1988
1989
1990

Gold Silver & g

{in Kgs. approx.) (in Kgs. approx.}
6,094 16,992
8,215 99,322
5,596 2,20,313
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(b) The seized gold and silver, after
complying with necessary legal forma-
lities, are taken from the custody of
Customs Collectorates and are depo-
sited in India Government Mints for
safe custody till disposal.

(c) The confiscated gold is used by
Reserve Bank of India and State Bank
of India to operate important schemes
like Gold Jewellery Export Promotion
and Replenishment Scheme and to
strengthen the economy through the
sale or mortgage of gold if necessary.
Since October, 1990, the confiscated
silver is also being sold in the domestic
markets at domestic price.

Bank Loans to Farmers

453, SHRI HAR! KEWAL
PRASAD : Will the Minister of
FINANCE be pleased to state :

(a) whether any public sector bank
has launched the scheme to provide
short-term loans to the farmers;

(b) if so, the details thercof.

(c) the amount of loans reccived
by the farmers through various banks
during the last three years;

(d) whether the Government pro-
pose to launch any new schemes to
provide short-term and long-term
loans to the farmers; and
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(e) if so, the action taken in this
regard so far?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 DALBIR SINGH): (a) and
(b) All public sector banks provide
short term loans by way of crop loans
on an on going basis. Such loans are
provided to furmers for scasonal crops
for both kharif and rabi scasons. Such
loans are granted as per scale of finance
approved for different crops. fLoans
granted to farmers are treated as agri-
cultural advances for which the rate
of interest are concessional and mas-
gin and sccurity norms ase liberal.
For all agricultural loans upto
Rs. 10,000 both short term and
term loans, no margin is to be taken
by banks. For loans in excess of
Rs. 10,000 banks may take margin
between 15% and 25% depending
upon the purpose and quantum of
loan. Further no collateral sceurity by
way of mortgage of land or charge on
land or third party guarantee is to be
obtained by banks for crop loans uplo
Rs. 10,000 and  term loans  upta
Rs. 40,000 where moveable assets are
created.

(c) The amount of direct agricul-
tural advances outstanding during the
last threc years from public sector
bunks are as follows :

As at the end of

March 1989 .
March 1990
March 1991

Amount
(Rs. in crores)

12,833
15,082
15,857
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(d) and (¢) Public sector banks tor-
mulate schemes on their own and also
participate in the schemes sponsored
by the Government like Special Food-
grains Production Programme, Weste-
land Development, Forest Plintation
Lift Irrigation schemes etc. by
meeting the credit needs of the far-
mers

[English}
Foreign Tours by Officcrs

454 SHRI HARI KLWAIL PRA-
SAD Wil the Minsster of FINANCL
be pleased to state

(a) whether the Government have
mmpoged a ban on the forcgn tours
of Government officers and the ofhcers
of Public Sector Undertakings on
Government expenses,

(b) if so, the number of Govern
ment officers and the ofhicers of Pub
i Sector Undertakings who went on
foreign tours on Governnint cxpens
during the last six months and the 1ea
sons necessitating thar vistts nd

(c) the achiwvemaents made by them
during then foreign visits ?

THE MINISTER OF SIATE IN
THE MINISTRY O [IINANCE
(SHRI SHANTARAM POIDUKHI )

(a) Yes, Sir

Government have imposed a ban on
foreign tours of Government officeis
with certain exceptions which, nter-
aha, nclude tours for commercial, aid
or foreign policy negotiations The
Department of Public Enterprises have
also been asked to take simular action
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i respuct of all Public Sector Under-
tahings

(b) and (¢) The information 1s being
collected and will be laid on the Table
of the House as soon as possible

L ranstation]

Review of Functioning of Officers Res-
ponsible tor Chuekmg Smuggling of
Gold

455 SHRI1 HARI KLWAL PRA
SAD Wil the Mustar of TINANCL
be pleasd to state

(a) whether the Government have
reviewed the functioning ot ofticers res-
ponstble to cheekh the smuggling of

gold

tby whetha any ermmg  ofhcas o
employcts  responsible  tor  cheching
smugglmg of gold have been urostud
m this connection, ind

() 1t so, the names and designa
tions of such ofticers wd the achion
tahen so far gunst them ?

THE MINISHIR O
LHE MINISTRY O TINAML
(SHIRI RAMLSHWAR  [HAKUR)
(a) to {¢) Information 1s being collect-
«d md will be lad on the table of the

Hous,

STAH IN

|4 nglesh

Outstanding kxcise Duty

456 SHRI SANAT KUMAR
JAANDAL  Will the Minwster of
FINANCE be pleased to state

(a) the amount of Central Excise
Duty over Rs one crore and above
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outstanding against the various Indus-
trial Houses, Companies etc. as on 1
April, 1991; and

(b) the effective steps being taken to
recover the same in view of the pre-
sent critical financial position ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI REMESHWAR THAKUR):

(a) Rs. 748.45 crores approximately
(based on confirmed demands of
Rs. one crore in cach Central Excise
Collectorate).

(b) Appropriate administrative,
legal and other measures as are consi-
dered necessary continue to be taken.

Income Tax Qutstanding Against Film
Stars

457. SHRI SANAT KUMAR
MANDAL : Will the Minister of
FINANCL be pleased to state :

(a) the amount of Income-tax out-
standing against the Bombay and Mad-
ras-based film stars as on 1 April,
1991; and

(b) the measures being taken to en-
force recovery of the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF [FINANCL
(SHRI RAMESHWAR THAKUR):
(a) Information available in the Cen-
tral Board of Direct Taxes is regarding
only such film stars who owe income-
tax of more than Rs. one lakh each.
The number of such Bombay and
Madras-based film stars is 69 as on
1-4-91 and the total income tax due
from them on that date was Rs. 8.24
crores.
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(b) A large part of the demand had
either not fallen due for payment as on
1-4-91 or is disputed in appeals etc.
In somé cases, the courfs, the Setile-
ment Commission or the departmental
authorities have either stayed the re-
covery or allowed payment to be made
in instalments. Action taken in other
cases includes levy of penalty for non-
payment, attachment of defaulter’s
bank accounts, debts etc. and reference
of the matter to the Tax Recovery
Officer which enables him, inter-alia,
to attach and sell the assets of defaul-
ter. Administratively, the recovery of
demands is periodically monitored at
various levels depending on the
amount in arrears. Steps arc also taken
for expeditious disposal of appeals.

Modemisation of Ishapore Riflle Fac-
tory, Calcutta

458. SHRI SANAT KUMAR
MANDAL : Will the Minister of
DEFENCE be pleased to stale:

(a) whether any plan has been
chalked out to modernise the Ishapore
Rifle Factory, Calcntta and undertake
the manufacture of present day most
up-to-date weaponry, guns and rifles;

(b) if so, the broad features thereof
and estimated capital outlay involved;
and

(¢) if not. the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR) : (a) Yes,
Sir.

(b) A project for creation of new
capacities for manufacture of new
Small Weapons system has been under-
taken. Another project for augmenta-
tion of existing capacities has also been
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undertaken. The_—c;pi-tal ou.!lay mvolv-
ed in these two projects is Rs. 84.79
crore approximately

() Does not arise in view of replies
to (a) & (b) above,

Construction of Second Rridge over

Hooghly

459. SHRI SANAT KUMAR
MANDAL . Will the Minister of SUR-
FACE TRANSPORT be pleased to
state :

(2) whether the construction of the
second bridge over the Hooghly at
Calcutta has been considerably  de-
layed,

(b) if so, the reasons therefor:

(c) its mpact on the cost over-runs;
and

(d) the latest target st down for
its completion ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURTFACE
TRANSPORT (SHRI  JAGDISH
TYTI ER) : (a) and (b) Yes, Sir Se-
cond Hooghly Bridge, under construc-
tion at Calcutta. Falls on a State Road
and is, therefore, essentiallv the res-
ponsibility of the Government of West
Bengal. The bridge. originally schedul-
ed to be completed hy 19%5, has heen
delayed. inter-alia. due to accidental
collapse of the Howrah Pylon PFrec-
tion Crane and slow progress on fabri-
cation and erecti~n of elements of su-
perstructure.

(c) The bridge is now estimated to
cost Rs, 415.00 crores (approximate-
ly) as against Rs. 250.00 crores esti-
mated earlier,
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(d) The latest target date for its

completion as intimated by the State
Government is December. 1991,

Sanitation Prcblem in Kanpur Canton-

ment Aren
460, SHRI V. SREENIVASA
PRASAD: Will the Minister of

DEFENCE be pleased to state -

(a) whether the Government have
received any representation from resi-
dents of Kanpur cantonment area
against the tailure of the Kanpur Can-
tonment Board to provide proper sani-
tation and healthy living conditions
there:

(b) if so. the facts in this 1egard; and

(¢) the steps being taken to identify
and solve the problems ?

THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR). (a) to
(c) Shri A. K. Dey. tenant of A/S.
Napier Road, Shanti Nagar, Kanpur-
4 represented to the Fxccutive Officer.
Cantonment Board. Kanpur, vide his
registered letter dated 20-12-90, pro-
posing conversion of four Szrvice Pri-
vies into water borne sanitary systems
at the aforesaid premises, under his
occupation, and indicated his willing-
ness to bear the cost aiter conversion
of the same by the Cantonment Board.
His request was duly considered and
he was advised that as the Service
Privies are to be located at a private
premiscs, their conversion should be
done by the owncr/occupant. at his
own cost, and cannot be undertaken by
the Cantonment Board. It was also
clarified to Shri Dey that the Canton-
ment Board, Kanpur, would approve
any proposal for the conversion of dry
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latrines into water borne sanitation
systems by the residents at their own
cost, and have been approving such
proposals. He was advised, in Feb
1991, to submit a separate application,
in the prescribed form, alongwith the
plans for approval.

[Translation]

Incidents of Fire and Theft in Avmy
Headquarters

461. SHRI HARI KEWAL PRA-
SAD : Will the Minister of DEFENCE
be pleased to state :

(a) whether there have been inci-
dents of fire and theft in the Army
Headquarters;

(b) if so, the date on which these
incidents occurred during the last
thrée years and the ‘items damanged;

(c) whether any responsibility has
been fixed for these incidents: and

(d) if so, the details in this regard
and action taken against the guilty offi-
cers ?

THE MINISTER OF  DEFENCE
(SHRI SHARAD PAWAR) : (2) and
(b) During the last three years (ending
30th June, 1991) there was no incident
of fire in the various offices of the
~ Army Headquarters except five inci-

dents of electrical short-circuiting re-
sulting in damage of electrical wiring.
switch ‘board etc. During the same
period, there was one incident of theft
which took place sometime between
22nd July, 1988 after office hours and
0900 hour on 26th July, 1988 (the
intervening days were holidays) in
which 75 case files were stolen.
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(¢) and (d) A Court of Inquiry was
ordered in regard to the theft incident
and on the basis of its recommenda-~
tions suitable departmental/administra-
tive action has been taken against the

ervice personnel and the civilian em-
ployees found guilty.

[English]
National Highway No. 31 in Bihar

462. SHRI SYED SHAHABUD-
DIN : Will the Minister of SURFACH
TRANSPORT be pleased to state :

(a) the length of the National High-
way No. 31 which falls in Bihar;

(b) the amount allocated for its
repair, maintenance and widening dur-
ing the last three years, year-wise;

(¢) the amount actually released to
the State, year-wise and spent by the
State, year-wise;

(d) the estimated allocation for
1991-92 with brief particulars of the
works to-be undertaken;

(e) whether the proposed railway
flyover at Kishanganj, Bihar is likely
to be taken up during 1991-92; and

(f) if not, the reasons for the delay
in implementing this approved pro-
ject ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER) : (a) The total length of
National Highway No. 31 which falls
in Bihar is 451 kms.

(b) and (¢) The amount allocated
and spent for all National Highways
in Bihar and amount released and spent
by the State Govt. for repairs, main-
tenance and improvements of Natio-
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nal Highway No 31 during the last
three years 18 given as per statement
‘AN

SI No Sub-head

I Mamtenance & Repans

2 Originat Works

Brief particulars of major works to
be undertaken durmg 1991-92 on Na-

tional Highway No 31 aie given as
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—((_i) The estimated _allocnnon for
1991-92 for National Highwavs mn
Bihar 1s as under

Fstimated allocation
(Rs m lakhs)

743,08
1,100 00

per statement “B”

(e) and (f) No Sir The project i
not yet ready

STATEMENT A
funds \located, Released and Speni on alt the National Highway and on National
Highway No 31 in Bihar during the last three years

All National Highwav in

National Highway Eo 1l

Yn Bthu as reported by State
Funds Funds t unds T unds
allocwed spent released spent

A Mamtenance & Repairs (Rs in hikhs)
19RB-»Y f,008 21 973 96 126 037 126 037
1989 90 981 90 974 75 237 00 237 00
1990 91 1,145 &3 644 15 249 764 249 764
(upto 2 91
B Onemnal Borks
198% N 1,700 00 1,025 97 55 Sh6 5y 846
10\9 90 700 0 699 10 102 726 102 226
1990 91 800 00 906 61 220 754 230 254

(upto 2/91)

STATFMENT B
Maor Road Works (o be Undertaken during 1991-92 on National Highway No 31

S No Nanw of work

t Sticngthenmg i kins 133 10 148 1 stictches
Farst stage strangihenng i kw295 10 29”7
Fust stage stiengthcnimg m kms 169 to 179

1R w0 400 and 411 10 420

Fl

Strengthening in 1ms
Strongthening m km
Sirengthening in kms
Strengthening i kms

¢ to 226
66 to 173
3170 10 180

R . I

Torat

Sanctioned  Deniand for

1991-92
f stimated
COst
{Rs in lakhs)
115 06 20 00 )
64 15 15 00
150 82 15 00
407 02 40 00
99 74 20 00
9% 52 20 00
154 87 15 00
1089 18 165 00
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[Translation]
Outstanding Taxes

463. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be
pleased to state :

(a) the particulars of persons who
owe more than Rs. One lakh as In-
come-tax and other Central taxes; and

(b) what immediate steps are being
taken by the Government for the re-
covery of the amounts due from them
for the last two years or more ?

THE MINISTER  OF :STATE IN
THE MINISTRY OF FINANCE
(RAMESHWAR THAKUR): (a)
There were about 3036 assesses who
owe Central Excise of Rs. One lakh
or more as on 1-7-90. The total arrears
of Central Excise duty stood at
Rs. 1027.61 crores. There were 4627
persons against whom arrears of In-
come Tax (including corporation tax)
of Rs. Ten lakh or more were out-
standing as on 31-12-90. The total
demands due from these assesses were
Rs 3055.15 ciores:

(b) Appropriate administrative,
legal and other measures as necessary

continue to be taken. Most of the
arrears are in appeal/Court cases.
Courts are moved for early hearings
and vacation of stays.

Cancellation of L.L.C. Policies

464. SHRT TEJ NARAYAN
SINGH: Will the Minister of
FINANCE be pleased to state :

(a) the number of policies cancel-
led by the Life Insurance Corporation
of India during 1989-90, State-wise;

(b) the reasons therefor; and

(c) the details of arrangements
made by the Life Insurance Corpora-
tion and General Insurance Corpora-
tion to attend to the grievances of the
public effectively ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI DALBIR SINGH) : {(a) lLife
Insurance Corporation of India do not
maintain State-wise record. Zone-wise
figures are given below :—

No. of policies dis-
continued by being
not taken up in

1989-90

Northern Zone 3,720
Central Zone . 1,676
Eastern Zone 254
South Central &’3

L 185
Southern Zone ]
Western Zone 2,062

AL INnpiA ToTaL

7,897
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*'(b) While the main reason for can-
cellation of the policies was non pay-
mént of premia, a few cases of sup-
pression of material facts on the part
of the life assured came to light which
led to declaring the policies as null
and void.

(c) Grievance Redressal Cells/Com-
mittees have been set up at the Branch
Offices, Divisional Offices, Zonal/
Regional Offices and Central/Head
Offices. Due publicity is also given in
the press notifying the appointment of
Grievance Redressal Officers for the
fucility of the insuring public.

R.B.L’s Analysis of Industrial Sickness

465. SHRI TEJ NARAYAN
SINGH: Will the Minister of
FINANCE be pleased to state .

(4) whether the Reserve Bunk of
India has recently conducted an analy-
sis of the causes of industrial sickness;
and

(b) if so, the details and the out-
come thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHR1 DALBIR SINGH): (a) No,
Sir‘ I :

(b) Does not arise.

Refund of Money of Investors by Com-
panies in Madras

466. DR. G. L. KANAUIJIA : Will
the Minister of FINANCE be pleased
to state :

(a) -the names of companies in Mad-
ras. which had invited applications for
public issue of equity shares in Jan-
uacy, 1990,

91-L/P(N)251L58—7

(b) whether the application money
has not been refunded to many appli-
cants so far despite non-allotment of
shares;

(c) if so, the number of such appli-
cants and the reasons therefor; and

(d) the steps taken or proposed to
be taken by the Government in this

regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR):

(a) The following companies had invit-
ed applications for public issuc of
equity shares in January, 1990 :

(i) TVS Whirlpool Limited
(ii) Cetex Petro Chemicals Limited
(iii) Dynavision Limited

(iv) Maunali Petro Chemicals Limit-
ed.

(b) According to the available in-
formation, all the applicants have been
refunded the amount due to non-allot-
ment of shares.

(c) In view of reply to (b) above,
the question does not arise.

(d) Whenever complaints regarding
non-receipt of refund orders are receiv-
ed, these complaints are forwarded to
the respective Stock Exchanges/Com-
panies for appropriate action.

Enquiry into Submarine Contracts

467. DR. LAXMINARAYAN
PANDEYA : Will the Minister . of
DEFENCE be pleased to state the
progress made so far in regard to the
enquiry being conducted into the irre-
gularities in the submarine contracts 7
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THE MINISTER OF DEFENCE
(SHRI SHARAD PAWAR) : The CBI
have registered a Regular Case No.
RC-1 (A)/90/ACU (I)/CBI/New
Delhi dated 5th March 1990 and in-
vestigations are in progress. They have
completed examination of a number
of witnesses as also of some of the
accused persons. They have taken over
a large number of files/documents,
etc., pertaining to the SSK submarine
contracts from the various concerned
Ministries/Departments and these have
been examined by them. Assistance/
cooperation has also becn sought from
some foreign countries/foreign Courts
in order to facilitate the investigations.

12,00 hrs,
{English}

DR. ASIM BALA (Nabadwip)
Though more than two lakh people
are residing in the Ranaghat Sub-
Division, there is a4 lot of inconvem-
ence duc to luck of communication
facilitics. The telephone lines are there
but they are always out of order This
area is near the Bangladesh border
There are important Central Govern-
ment offifes, LIC offices and so
many other offices Even these offices
could not be run because the tele-
phones arc not in order. 1 request
the Hon. Minister to look into the
matter and ensurc that telephones are
in working order.

MR SPEAKER :
Ahirwar ..

Shri  Anand

SHRI TARA SINGH (Kurukshe-
tra) : Sir, nineteen pilgrims were bru-
tally murdered .. (Interruptions)

MR. SPEAKER : Please sit down.
1 have called Shri Ahirwar. I will come
to you later.

(Interruptions)

[Translation]

SHRI ANAND AHIRWAR
(Sagar) : Mr Spcaker, Sir, on 24th
June, 1991 from 8 00 p.m. to 12.30
p.m. the police brutally beat up Hari-
jan women, children and Rajaram
Ahirwar, former Sarpanch of the
Gram Panchayat Makronia in Sagar
district of Madhya Pradesh. The
policemen also threatened that all the
Harijan of this area would be wiped
out. In the entirc episode, the role of
the district administration and the
policc has been suspicious with the
result that there is a fear and resent-
ment among the pcople even today.
The Government of Madhya Pradesh
has remained indifferent  throughout
this mmcident. I would request the
Hon Mimster Home Affairs to order
a high-level CBT wmquiry mto this
incident and dismiss the Government
of Madhya Pradesh.

SHRI DILEEP SINGH BHURIA
(Jhabua) : Mr Speaker. Sir. such
incidents  have become a matter of
daily occurrence. A discussion under
rule 193 should be allowed on this

wsue. (Interruptions)

SHRI BHAGWAN SHANKAR
RAWAT (Agra) : Mr. Speaker, Sir,
according to a news report captioned
“Farukhabad Jhansi se hataya gaya
cross Bar Pranali Agra mein madhne
ki koshish” (Move to install Cross
Bar System removed from Farukha-
bad Jhansi in Agra) appearing in the
daily “Amer Ojhala of 16th July, 1991
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published {rom Agra, obsoletc and
out of date techmque and equipment
1emoved from elsewhere is being used
by the local telephone authorities in
an attempt to install Cross Bar tele-
phone exchange in Agra despite
Central Government's policy to cn-
courage latest techmique and assurance
to install electronic telephone exchange
in Agra. If succeeds, the move will
add to the woes of telephone users
of Agra who are already fed up with
the unsatistactory telcphone service
besides wasting the money from the
public exchequers.

! would request the Hon. Minister
of Communications to mmmediately
mtervene m the matter and get an
dectronic exchange installed in Agra
The former Mimster of Communica-
tions had already made an announce-
ment to this cffect at Agra.

SHRI SANTOSH KUMAR GANG(-
WAR (Bareilly): Mr. Spcaker, Sir,
through you, 1 would like to tell the
Central Government that an amouat
of rupees 3000 crores 15 outstanding
agaist the Central Government as this
amount has not been paid to the U.P.
Government for the last one year. The
State Government should have made
cfforts to get this amount last ycar
trom the Centre as 1t was the sanc-
tioned amount, but th¢ Government
remained cntangled in other things
instead. An amount of Rs. 1370 crore
15 the sanctioned grant for the yeur
1990-91, but the payment has yct to
be made. Sanctioned loan amounting
to Rs. 787 crore has yet to be receiv-
ed. An amount of Rs. 139 crores pe:-
taining to family welfare for the last
and the current ycar 1s also outstand-

CIL/PN)R2SI—T(s/
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ing Besides, an amount of Rs. 700
crores rclaing to Anpara project has
also not been given. Thus, the total
arrears come to over Rs. 3000 crores.
As a result, the development works
throughout the State are held up.
Since the Hon, Minister of Parliamen-
tary Affairs 1s present in the House, I
would request him to pay attention
to 1t and tell us the time by which
the outstanding amount would be paid.

12.06 hrs.
Re. Murder of 19 Pilgrims in U.P.
| English]

SHRI TARA SINGH (Kurukshe-
ua) . A ncws item was there in the
Papir  yesterday about the brutal
murder of 19 pilgrims and the matter
was also taised yesterday. Sir, this is
a very serious matter, We have learnt
that some persons in UP, arc bent
upon driving out all the farmers who
are scttler there 1 request that the
Government should enquire into this
matter.

| ranslation}

SHRI BUTA SINGH (Jalore):
Mr Speaker, Sir I would like to pre-
sent before the House a grave aspect
of the issue which Hon. Shri Tara
Singh has just now raised. A news
report about the killed pilgrims say
that they were made to get off a bus
and taken into police custody a day
before they werc killed. Thereafter,
they were taken to a guest House and
kept there. The following day they
were taken to two different ghats in
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two groups and were killed in fake
encounter.

Mr. Speaker, Sir, if the Uttar Pra-
desh police takes the innocent people
into custody and kills them in fake
encounter, which is nothing short of a
genocide, it will have a terrible reper-
cussion on the people of Punjab
living in the entire country, especially
the Sikhs. Already, we arc witnessing
killing of people for the last 6-7 years
Therefore, my submission is that since
the U.P. police have lost our confi
dence, the officers responsible for this
incident should be suspended and «
C.B.I. inquiry should be¢ ordered n
this case to get to the truth because
the story that has appeared i the
newspaper is very awesome. There-
fore, through this august Housc 1
demand that a CBI inquiry should be
ordercd to nvestigate the whole cp
sode and its report be laid on the
Table of the House, so that the entire
House could sce how innocent people
were dragged from the buses and done
to death, C.B.L inquiry is 2 must to
check recurrence of such incidents n
future.

|knglish] A

SHRI BASU DB ACHARIA
(Bankura) :  Sir, yesterday wc
demanded that the Home Minster
should make a statement on this ..
(Interruptions) . .

We are very concerned about it
The Home Minister should make a
Statement on this .. (Interruptions)

[Translation}

SHRI RAMASHRAY PRASAD
SINGH (Jahanabad) : wIr. Speaker,

Sir, uniformity in education is essen-
tial for restructuring the country. In
India, different types of education is
imparted in different areas. The pre-
sent day system of education is pro-
ducing two classes of people—one is
ruling class and the other 1s service
class As a result thereof, disparities
are increasing. Democracy in the
country is shaking and discontentment
among the people is increasing. The
extremist forces are fast rising in the
country. The poor, backward classes
and the people belonging to oppres-
sed classes are losing faith in demo-
cracy. Thercfore, if the country is to
be saved, it 1s essential to being about
uniformity m education and electoral
reforms in the country. Only then the
country can be saved. .. (Inferrup-
tions)

{Luglish)

SHRI  BASUDFB ACHARIA :
This is a very serious matter. What
happened to that incident wheie 19
pilgrims were shot dcad by the police?
The Home Minister shonld make a
statement . . (Interruptions) . .

1 have also given a notice on a very
important subject.

MR. SPEAKER : 1 will come t»
that. .

[T ranslation) .

SHRI RAM VILAS PASWAN
(Rosera) : Mr. Speaker, Sir. the
matter raised by Shri Buta Singh is
very scrious. The Government should
take it seriously. I am raising another
matter. .. (Interruptions)
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SHRI BUTA SINGH : Mr. Speaker,
Sir, you may direct the Government
to make a statement in the House
You send a small tcam of thc Mem-
bers of Parliament there A horiible
news has appeared in the Times of
India and nobody can remain silent
after rcading it 1 want that you may
direct the Government to make a state-
ment,

SHRI RAM VILAS PASWAN
Mr. Speaker, Sir, this year is being
celebrated as the birth centenary of
Babasaheb Ambedkar We had fixed
the target in respect of clearing the
backlog of posts reserved for Schedul-
ed Castes and Scheduled Tribes for the
years 1990, 1991 and 1992 and it was
decided that the backlog upto the vear
1991 would be cleared But ever since
our Government fell. no action has
been taken in this direction The
members of the SC & ST Welfare
Association of Indian  Institute  of
Science. Bangalorc are sitting on fast
for the last five days and the condition
of their leader Muttu Mantkam s
serious According to a news report
appearing in todays ncwspaper, the
Government has imposed a han on
fresh recruttment T fecl that it would
be a crucl joke The Government
closing the doors of employmen: for
the unemployed youth T would like
to know the steps being taken by the
Government to achieve the tareet per-
taining to the clearance of the backlog
up to the year 1991 ?

We were going to introduce a hill
in this House. Our Hon Former
Speaker is sitting by my side, he had
announced that a bill would be intro-
dueed in the next session. This was
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“legislation for reservation”. Siace the
rules framed hither to for the schedul-
cd castes and scheduled tribes are
backed only by Government orders,
we demand that legilation to  give
them legal force should be introduced
m the House m the current session
it sclf and the backlog of quota should
be cleared during the current year—
‘the Year For Social Justice® The bilt
<0 brought should contain a provision
to punish the officers found guilty on
this score with imprisonment. We had
drafted a bill on these links for intro-
duction in the House The Govern-
ment should introduce the bill in the
current session itsclf and also sce to
it that 1t 1 passed . (Interruptions)

[FFnglish)

SHRI BUTA SINGH - Mr Speaker,
Sir. 1T want a clear direction from you
to the Government of India, otherwise,
this matter is going to be a matter
of public agitation It will be 2 worst
kind of an agitation in Delhi Tt is not
« matter of any Party, it is a question
where  inmnocent  people had  been
brutally killed after they had been
kept in custody for one day (In-
terruptions)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) ‘- Hon Speaker, Sir,
the matter raised by Shri Buta Singh
and other esteemed Members in the
House 15 naturally one which attracts
not only immediate attention but the
facts as alleged are really very shock-
ing Though we cannot say that we
have all the facts and we can give a
statement on that but I do agree that
on this matter, the Government will
try to get all the facts from the
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Government of Uttar Pradesh and will
try to sce that whatcver has gonc
wrong should be correct and if there
is any lapse on anybody’s part, ade-
quate and proper action will be taken

(Interruptions)

SHRI BUTA SINGH : Mr Speaker,
Sir, the Hon. Leader is duty bound
to come to this House as <oon as he
is able to get the facts from the Uttar
Pradesh Government, he must bring
them before the House.

Sir, 1 demand that they <should he
brought before the House

SHRI ARJUN SINGH : That is not
something on which I can say anything
But if the Hon. Speaker so desires
and if the Hon. Mcmber so fecls, a
Committee can be appointed and we
will certainly help in that.

SHRI LAL K. ADVANI (Gandhi
Nagar) : Mr. Speaker, Sir. the moment
1 read The Times on India yesterday.
I felt extremely concerned because
this incident happened perhaps three-
four days earlier. My own opinion i<
that, even if, say. any of these persons
were not bonafied pilgrims and they
were terrorists on whose heads there
was an award, even then that dr
not justify any killing But, in this case.
there have been two versions that have
come til now I thought that the
Government, in the meanwhile. after
the matter was raised yesterdav, might
be able to give us some account. On
the one side, we have our own base
in the Party. The U.P. Government
is run by my Party. Therefore, 1. as
a representative of the Party, also owe
a responsibility Therefore. we decided
that a team of facts finding of MPs
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would be visiting those areas imme-
diately and ascertaining whatever facts
it can collect. The Government also
has assured the Housc that they will
find out the facts But I would like to
say, that, if the version published in
the paper yesterday is true. it is a very
serious matter and therefore proper
action must be taken against whosoever
is responsible One can understand a
situation that obtains in Punjab where
excesses arc committed here and there
But, so far as UP is concerned. 1 am
very particular that if there is anvthing
wrong, action must be taken (In-
terruptions).

SHRT BUTA SINGH - 1 talked to
Shri Advaniji also He was in complete
agreement that a thorough probe
should be made into this incident
The most startling aspect of this is
that whatever they be, cven if they
were so called terrorists, they were in
the custody of the police a day before
this killmg took place Thercfore, once
they were in the custody of the police.
the policc had no business And this
encounter is a false encounter to the
extent that the police brought them in
trucks and jeeps; and they were made
to stand as targets and the police killed
them in a most cold-blooded manner
Therefore, the Leader of the House
has been pleased to say, let there be
a team of the Members of Parliament
nominated by you,

The second thing is that the Govern-
ment of India. as in the past, there
has been a precedent, always comes
to this House with the facts collected
from the State Government. 1 would
expect the Hon, Leader of the MHouse
to assure this House that they will give
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a factual note, a factual statement to
this House so that all of us can discuss
it. | oot

MR. SPEAKER : Now what has
been said on the Floor of this House
is known to all of us. Now, I think, it
would be in the fitness of things to
have a statement from the Govern-
ment; and the Government will make
a statement, as soon as possible After
a statement is received, with the agree-
ment of all the parties, if it is necessary,
a team can also be constituted, a group
can be constituted with the agicement
of all the partice Tt can be done.

[ Enelish)

SHRI MANORANJAN BHAKTA
(Andaman-Nicobar) : Mr  Speaker,
Sir, the previous Government hcadced
by the late Shri Rajiv Gandhi had
constituted an Island Development
Authority, 1t was headed by the Prime
Minister himsclf for the development
of island territory of our country,
reservation and protection of those
areas, particularly for special type of
problems which had to be lackled by
the Island Development Authority. T
am sorry to say. when Mr. V P. Singh
came to power, that Island Develop-
ment Authority was scrapped. Now the
problems of those remote areas arc
multiplying. Not only that. Many faci-
lities which the pecople were getting
earlier. particularly the air services.
the helicopter service the shipping
services, all were withdrawn and only
recently after the coming of this pre-
sent Government the shipping service
has started from Port Blair to Calcutta
Before that it was aldo suspended
That is why, I like to request the

Government once again to constitute
the Island Development Authority in
the same form which was prevailing
carlier so that the remote island terri-
toriecs and backward areas could be
looked after.

SHR1 PALAI K M. MATHEW
(Idukki) : A ghly explosive situation
has developed in Kerala as a result
of the massive and aggressive agitation
of the tarmers  These farmers are
mainly the scttlers in the backward
mountain districts of Idukki and else-
where. They have been demanding
title deeds, Pattayams, for the land
which they have been possessing for
the last quarter of a century. Now.
they are on a war path. They demand
A de jlure recogmtion of their de facto
possession of the lands which they
have been holding for 25 years und
more Now, the Central Forest Depart-
ment 15 putting up certain hurdles in
terms of pure technicalities which are
unreal and unsustainable. T request the
Government to give clearance to the
Gaovernment of Kerala <o that this
problem 1s amicably solved before it
is too late and before it goes beyond
control,

SHRIMATI MALINI BHATTA-
CHARYA (Jadavpur) : India's de-
pendence on imported technology has
becn a very severe strain on our forcign
cxchange whatever foreign exchange
wc have got, or we have not got, and
also the domestic production of petro-
leum has been stagnating since early
1980s. In this situation, it is a matter
of great concern that there seems o
be a great delay and also negligence in
tapping areas where there can be
possible oil reserves. For instance,
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there has been some seismic evidence
according to which there could be rich
oil reserves stretched over a ten kilo-
metre wide belt across three districts,
the three southern districts of West
Bengal and since 1984 two attempts
have been made to sink oil wells there
and both the attempts have had to be
abandoned Unfortunately, the ONGC
has not conducted any inquiry into
cither of these abandoned projects. as
to why they had to be abandoned |
would request the Government to take
a serious look at this matter to con-
duct an inquiry and to sec that possible
oil wells are tapped . . (Interruptions)
Interested parties arc stopping 1it, there
is suspicion of sabotage

SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum) * There arc
serious charges about this Certain
vested interests have sabotaged the
drilling operations in these areas This
is not an ordinary matter

MR. SPEAKER : Shri Tej Narayan
Singh.

SHRI TEJ NARAYAN SINGH
(Buxar) : Mr. Speaker, Sir, the
Central Government had to give Rs 30
crore under the Siddarth Schcme for
the development of Bhojpur district of
Bihar. But not cven a single penny has
been released. ‘Therefore, 1 would
request the Central Government to
release the same, so that the develop-
ment work could start there.

SHR1I CHANDUBHAI DESH-
MUKH (Bharuch) : Mr. Speaker, Sir.
the law and order situation in my
district Bharuch is deteriorating. There
is looting and killing in broad daylight
in Walia and Jhagaria Tehsils and
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terrorism and naxalism is fast spread-
g Trees worth over Rs one and
a half crorc have been cut in Walia
Tehsil. Many complaints have been
registered with the police but no action
has been taken so far 70 houses were
set ablaze, 70 shops were looted and
property worth Rs onc crore was
damaged in Ankaleshwar during  the
clections but the Gujarat Government
has not paid cven a single penny as
compensation 13 posts of Sub-inspec-
tors are vacant in my district Bharuch
Mr Speaker Sir. the policc force is
also unadequate theie. During the last
onc year three collectors, three
BD.Os.,, three DSPs and three
S D.Ms, have heen transforred  from
Bharuch district T would urge the
Governtaent to provide comperisation
to those whose pioperty has been
damaged during the clections

|English}

SHR1 RAMFSH CHFNNITHALA
(Kottayam) - Sir. 1 would like to bring
a scrious issue to the notice of the
Government  In  todav's Hindustan
Tumes it is teported ‘Plot to kil
Seshan’, which says *

“The State security sleuths have
sounded their counterpatts in Dethi
about the possible entry of a top
Babar Khalsa group led by Lt
General Dharam Singh Kastiwal in
the national capital with a view
to kill Chicf Election Commissioner

The plot to assassinate Mr. Scshan.
who is believed to have messed up
the Punjab clections. has been un-
covered with the arrest of two close
associates of Kastiwal by the
Majitha Police. ,
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Sit, this a sersous matter 1 request
the Government to conduct an mquiry
on this matter und also provide fool-
proof securty to Chid  Tlection
Commnsioner

SHRI SIVAJ1 PATNAIK (Bhub1
neswar)  Sir J would like to hring
to the noticc of the Government 1
dificrent type of kifling that had tiken
place 1n Orwsa The findings of the
one man Comnmussion appomnted by the
Oriwsa Hich Court in 198% had csta
bhshed now that large seale starvation
deaths hid taken place m Kilahandi
District of Orisst The Retied District
Judee who constitutcd the one mwn
Commussion hid further said that thas
was the usu il attempt to suppress thes
stwrvation deths inspite of the fat
that the medical certificate had attn
buted the deiths to wacma which
iv the incvitable rosult of Tk of food
for 1 long time

Sir this 1« another tvpe of Ll
Now ilso the sitution has not improv
«d much Because of deforcstation by
the admmistration backed contractors
contmuons  droughts  non avalabihity
of work m the mtenor areas and above
all duc to age-¥ong explottation of
these puople by the lindlords and
monevlenders this has  become
chronic problem m Orissa

I would wrge upon the Government
nd the Prime Mmnister to look mto
the problem with the urgency it de-
mands and provide anmedhate rehiet
for these starving people and at the
samc time 1o help the State Govern-
ment to chalk out a plan immedately
in order to 1emedy the situgtion
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SHRI HARADHAN ROY (Asan-
sol)  Sir, the Eastern Coalficlds Ltd
under Coal Tndia Limited 1s drawing
sand unscientihically from Dumodar
nver for stowing sand m the coal
mines As a result, large scale crosion
i tking place every dav and night
cndangering the safety of lves and
propertics of a large number ol villages
ke Pubra Madanpur Baska Srceram-
pur of Andal PS Dt Burdwan West
Bengal In future this might endanger
the Andal Ralway Station and Durg)-
pur Industrial Complex

A jomt commuitee was constituted
by thc Government of 'ndie where
Wast Bengal Government 1nd  other
CAPCrls Were assoxiated to go mto the
mitter and suggest ways and means
for its remedy The Commuttee re-
commended some protective micasurys
but the Fastern Coalfields 1 muted
ook no action as yet

So I like to draw the attcnton of
thc Mister of Coal and Enviconment
woncerned to take immediate safety
measures fbr the protection of the
bank and also to safeguard the hves
and properties of afiected villages and
its people

SHRI BASU DEV A(HARIA
the World Bank in its report m the
month of June 1990 had suggested
three measurcs for re-structuring of
financial and banking system of our
country The Government of India 18
in a haste to privatise or de-nationalise
the hanks which were nationalised m
1969 We all suported this move ot
the then Government when tne basks
were nationalised After devawation
and transhipment of gold, 1n order 10
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satisfy the IMF masters, thc Govern-
ment of India is now to privatise the
nationalised banks and the public
sector which is considered to “e the
commanding heights of our economy.
Both the Finance Minister and th:
Prime Minister are present The Primc
Minister will reply to the debate on the
Motion of Thanks on the President’s
Address So T would like him to clanty
whether there was any instruction from
the World Bank or the TMF to de
nationalise our nationalised banks and
whether Government has already tol en
a decision to allow equity in the State
Bank of India and other nationalised
hank¢ So T demand that either the
Fmance Mmister or the Prime NMinweio
should clarify whether such a decision
has been taken or not

{ Translation]

SHR1 RAINAT![ SONK AR SHAS
TR (Saidpur) : Sir, T would Ik to
bring to your notice an imn rtan’
matter in few words “bout Fastern
Uttar Pradesh There s severe droneht
in 15—20 districts of Fastern Uttar
Pradesh The wells are drying up
There is no water in the tube wells
The canals are also diy becausc water
is not released in these canals during
the monsoons Paddy has not been
transplanted. The crops of Iwar, Mnize
and Bajra have withcred away The
crop of Javad has been extensvicly
damaged in over one lakh acre of
land 1 would like to requast through
vou. the Hon Prime Minister and Shiri
Lal Krishna Advani, the leader of
opposition and all in all of the Uttar
Pradesh Government, that Eastern
Uttar Pradesh is passing through a
serious crisis and lakhs of people are

on the verge of starvation. They should
immediately instruct to the State
Government to provide relief imme-
diately <o that the people are saved
from starvation  (Interruptions)

MR SPEAKER . Whatever you
arc speaking, is not going on record

(Interruptions)

SHRI RAJENDRA AGNIHOTRI
(Jhans)  Mr. Speaker, Sir, 1 would
hike to bring to the notice of the House
that inspite of serioys economic crisis
Uttar Pradesh Government is making
untining cflorts to solve the drinking
walcr problem and is engaged in relief
works  The Centic 15 yet to release
Rs 3 thousand crore which has been
sarictioned for various schemes but
the former Chief Minister  Shri
Mulayam Singh Yadav never made
any cffort m this direction (Inter -
tupti my)  The Uttar Pradesh Govern-
ment s determined to solve  these
poblems and therefore, 1 request the
tHon Prime Munister to relcase Re.
1,000 crore which 15 due to the Uttar
Pradesh  Government (Interrup-
tiors) My submission is the Centre
should immediately release the due
amount for various Schemes to the
Uttar Pradesh Government as it would
help in cffectively dealing with the
drinking water problem and the severe
drought situation that the state is
facing today ( Interruptions)

SHRI CHHEDI PASWAN (Sasa-
ram) : Mr Speaker, Sir, the economic
situation in Bihar is critical for the past
many years Bihar was getting Rs. 70
crore from the Coal Sector alone every
year It was a main source of income
for the State but now it is imprssible
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W bridge, the deficit. Keeping in view
the ecopomic crisis in the State, T
would request the Central Government
to take decision on the proposal re-
earding increasing the rate of rovalty
on coal and issue notification at an
carly date as 1 am told it is pending
before the Cabinet for approval.

SHRI KAMI.A MiISHRA MADHU-
KAR (Mothari) : Mr  Speaker, Sir,
there are about 4,000 technical asais-
tants in medical colleges of Delhi and
though their  demands  have  heen
agreed to by the third and fourth Pay
Commission, vet the Delhi Admims-
tration has not pard anv attention to
them and as a result they are on 2
strihe with an cight point charter of
demands The position is that if their
demands are not met, all the hospitals
will have to close down. T want (n
draw the attention of the Hon Health
Minister 1o the fact that Deans and
Directors of the Medical College have
aerced to their demands Therefore, I
request the Hon Health Minister to
accept their demands and ask them to
joan duty. This is very essential and
has been pending for quite sometime

SHRI DAU DAYAL JOSHI
(Kota) : Mr Speaker, Sir, Pakistan
has been trying to spread hatred
through false propaganda on Radio
and Television in the border areas
of the country in a systematic way for
many yecars Unfortunately, the Indian
Radio and Television has not been
able to counter it Recently serial
named ‘Mugquadama Kashmir Ka’ was
shown on the Pakistani Television
these days. ‘The people in Jammu are
so agitated. that day before yesterday

- -
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they burnt the effigies of the Pakistan:
Prime Minister Nawaz Sharief and the
markets remained closed for two days
in protest. The Serial is making efforts
for character assassination of Indinn
leaders and is trying to paint them in
most objectionable manner. Thercfore
T would like to submit to thc Minister
of Information and Broadcasting ¢t
make arrangements to show better
programmes  on Television in com-
parison to Pakistan so that the pcopl~
residing in border arcas are not affect-
cd by Pakistani programmes.

|Fnglish}

SHR!I KODIKKUNNIL SURESH
(Adoor) : Mr Specaker, Sir, in Kerala
South West, mansoon has set from
1-6-1991 accompanicd by severe sea
erosion, high velocity winds floods,
land shdes ctc The intensity of the
rain still continues throughout the
State.

My Constituency Adoor is a part
of Quwlon District, The landslide has
highlv affected arcas like Orukunnu.
Ottakkal in Themmala Panchayat
Because of this a lot of agricultural
crops were damaged in that area The
landslide situation is still continuin~

May 1 request the Government of
India to take necessary steps to send
a central team to study conditions in
the area affected by the landslide and
takc measure for protecting the lives
of the people of the area. . . (Interrup-
tions)**

[Translation]

MR SPEAKER : This is not goine
on record.

(Interruptions)
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SHRI RAM NAGINA MISHRA
(Padraura). Sir, T have given a notice
under Rule 193 The Gorakhpur unit
ot the Fertilizer Corporation of India
Limited situated in Gorakhpur division
1s the only major public sector under-
taking in eastern Uttar Pradesh From
1968 to 1975 this unit utilized its
production capacity to thc maximum
and earncd pride of place amone
public scctor undertakings in the
country Presently its technology has
become obsolete Duc to erratic power
supply  delay 1w supply of 1awm
malerial, delayed senctioning of funds
bv the Centre for the annual oreihaul
of the plant and neglect on the part
of the management, this umit has been
running into losses for the last seven
vears But the management and the
carhier Government paid little atten-
tion to it; an u result of which neither
this unit has been expanded nor the
new plant has been set up Unfortn-
nately, there was un accident in the
plant on 10th June. 1990 Since then
the plant is lying closed Thausands
of labourers have been rendered job
Tess (Interruptions)

MR SPEAKER * Please bz brief
vou need not read the entire notice

SHRI RAM NAGINA MISHRA -
The plant is closed for the last one
vear Thousands of pcople have been
rendered jobless and agriculture in
castern U P has been adverselv affect-
ed because this plant produces wrea

1 would likc to state that a new
plant <hould be sct up there and til!
the new plant becomes operational. the
cuisting plant shonld be restarted
{Interruptions)

July 19, 1991

SHRI MADAN LAL KHURANA
(South Dethi) : Sir. a story published
on the front page of today’s Navbharat
Times and confirmed by the Hon.
Minmster vays that the Government has
imposed a ban on fresh recruitment in
Central  Government  services.  This
step has bean taken to reduce Govern-
ment expenditure There is already a
hban on recruitment in public sector
undertakings There are five crore
unemployed people in this country and
vet this ban has been imposed in the
name of cutting down Government
cxpenditure  The Hon  Minister of
Statc Shri Shantaram has said that
such «t proposal is under consideration.
How can we talk of reservation when
there arc no jobs avalable ?

Shri Arjun Singh was talking of
backward castes The Hon. Prime
Minister and the Hon Finance Minis-
ter are present here and T would like
to sty that this issue has a direct
bearing on the future of crores of
Induan youth Has the Government
taken any such decision because the
Hon  Minister’s name appears in the
story poblished in the newspaper ?

(Interruptions)

SHRI RAM VILAS PASWAN :
At least vou can say whether this story
about the Government imposing a ban
s true or not . (Interruptions)

SHRI MADAN LAL KHURANA:
This is not an ordinary matter. Yt
concerns the future of the five crore
unemploved people of this country So
1 would appeal to the Hon. Prime
Minister or the Hon. Finance Minister
to make a stafement in this matte-
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[English)

MR. SPEAKER : Now, Papcrs
laid on the Table. Shri Ashok Geblot.

SHRI SOMNATH CHATTERIEE
(Bolpur) : Mr. Speaker, Sir, 1 want
to draw the attention of the Prime
Minister and the Minister of Com-
merce that 208 employees of Export
Inspection Council have been declarcd
surplus, they have been served with
the notice of termination from thair
jobs. This 1s a very serious matter and
1 request the Prime Minister to look
into it . (Interruptions) ..

The way the Commerce Mimsiy
1 winding up its offices, the Commetce
Minister will himself become surplus
one day. 1 do not want that to happcn
and 1 call upon the Government to
immediately withdraw those orduers of
tcrmination. .. (Interruptions)

MR. SPEAKER : I have gone to
the other item now

12.45 hrs.
PAPERS LAID ON 1L TABIL

() Annpal Report of and Review on
the working of the Jute Manulac-
tures Development  Council.
Calcutta for 1989-90, etc.

[Translation)

THE MINISTER OF STATE Ol
THE MINISTRY OF TEXTILLS
(SHRI ASHOK GEHLOT) : 1 beg
to lay on the Table—

(1) ¢) A copy of thc Annual
Report (Hindi and Eng-
lish versions) of the Jutc
Manufactures  Develop-
ment Council, Caicutta.
for the year 1989-90

“along with Audited Ac-
counts.

() A copy of the Review
(Hind1 and English ver-
sions) by the Government
on the working of the Jute
Manufacturers  Develop-
ment Council, Calcutta,

tor the ycar 1989-90

(2) A statement (Hindi and Eng-
Iish verstons) showing reasons
for delay in Jaying the papers
mentiontd at (1) above

[Placed in Library See No |1
77/91]

(ii) Notifications under the
Port Trusts Act, 1963.

|1 nzhish}

s MINISTER O STATE OI
IHL  MINISIRY OF SURIFACY
FRANSPORT  (SHRI  JAGDISIH
IYTLER) : I beg to lay on the
Lable

Major

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (4) of section
124 of the Major Port Trusts, Act,
1963 :—

() GSR IS(L) published m
Gacette of India dated the 8th
January, 1991 approving the
Tuucorm Port 1rust Employees
(Family Sccurity Fund) Regu-
lations, 1991.

GSR. 78(E) pubbshed mn
Gazette of India dated the 18th
Fcbruary, 1991 approving the
Culcutta Port Trust (Recruit-
ment of Heads of Department)
Regulations, 1991.

(1)
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(m) GSR 83(E) published 1n
Gazette of India dated the 20th
February, 1991 approving the
Kandla Port Trust (Reciuit-
ment of Heads of Department)
Regulations, 1991

GSR 92(E) published
Gazette of India dated the 27th
February, 1991 approving the
New Mangalore Port [rust
Employces (Recruitment Scmi-
onty and Promotion) Fouith
Amendment Regulations, 1991

GSR 130(E) pubhshed m
Gazette of India dated the 13th
March, 1991 approving the
Visakhapatnam Port Emplo-
yees (Festival Advance) Regu-
lations, 1991

GSR 169(E) published m
Gazette of India dated the 214t
March, 1991 approving the
Paradip Port (Authortsation of
Pilots) (Amendment) Regula
trons, 1991

GSR 297(E) published m
Gazette of India dated the 4th
June, 1991 approving the
amendment to Visakhapatnam
Fishing Harbour Rcgulations,
1986
[Placed i Libvary
78/91}

(v)

(v)

(v1)

(vu)

S%¢ Nv LI-

(2) A copy each of the followng
papers (Hindi and English Versions)
under subsection (2) of section 103
of the Mayor Port Trusty Act, 1963 —

(a) (1) Annual Accounts of the
Bombay Port [rust for the
year 1989-90 together with
Audit Report thereon

July 19, 1991
11) Review by thc Government on
the Audited Accounts of the
Bombay Port Trust for the
year 1989-90.
|Placed 1 Librarv See No L1
79/91}

(b) (1) Annual Accounts of the
Paradip Port Trust for the year
1989-90 together with Audit
Report thereon

(11) Review by the Govermment on

the Audited Accounts of the

Paradip Port Trust for the
year 1989-90
[Placed i Librarn See No LI

80/911

(¢Y (1) Annunl Accounts of the
K wndla Port Lrust tor the yo t
1989-90 togcther with Audit
Report thereon

(1) Roviw by th Gov rwnont an
the Audited Accounts ot the
Kandla Port Irust for the yeat
1989-90

[Pluced i I ihran

81/91"

S« No IT

td) (1) Annual Accounts of th
Madras Port Trust for the year
1989-90 together with Audit
Report thercon

() Review by the Government on
the Audited Accounts of the
Madras Port Trust for the year
1989.90

[Placed wn Librarv See No LT-

82/91)

(e) (1) Annual Accounts of the
Mormuguo Port Trust for the
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"~ year 1989-90 together with
Audit Report thereon .

(u) Review vy the Government on
the Audited Accounts of the
Mormugao Port Trust for the
year 1989-90,

{Placed in Library See No
83/91}

L1-

(f) (1) Annual Accounts of the
Visakhapatnam Port Trust for
the year 1989-90 togcther with
Audit Report thereon

(1) Review by the Government on
the Audited Accounts of the
Visakhapatnam Port Trust for
the year 1989-90

[Placed in Library See No 1[I I-
84/91]

(3) Six statements (Hidi and
English versions) showing reasons for
delay 1n laymg the papers mentioned
at (2) above

{Placed in Library See No
79-84/91]

11

{4) (1) A copy of the Annuil R
port (Hinds and English versions) «t
the Calcutta Doch Labour Board fir
the year 1989-90 along with Auditd
Accounts

Statement No X\X%  Tifth S on

)
(Placcd i Librany

2
Q)
(L)
(s)
()

(Placed in 1 ibiary

Statement No

Sce No 1 T-bojpl)
Statement No XX Vi1 tghth Session 19 7
Sec No I TR? 9
Statement No XXV} Par1 of Eighth Sen 1on, 1987
Placed in Librarv Sec No LT-88/91)
tement No XXIV—Nmth Session 1987
(Placed m Library Sec No LT-89/91)
Statement No XXI—Tenth Session 1988
(Placed in dabrary See No LT-9H0/91)
XVIH~Lleventh Sossion 1958
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(11) A copy of the Review (Hinds
and Enghsls versions) by the Govern-
ment on the working of the Calcutta
Dock Labour Board for the ycar
1989-90

(5) A statement (Hindi and Eng
Lish versions) showwg reasons fou
delay n laying the papers mentioned
at (4) above

|+ luced n Library See No I [-

85/91]

(u1) Statements showing the action
taken by the Government on va-
rious assurances, promises and

undertakings.

THE MINIS1LR OF STA1E IN
IHi MINISIRY Ol PARLIAMEN-
TARY Al AIRS AND MINISTER
OF STATL IN IHE MINISTRY O1
I AW, JUSIICE AND COMPANY
ATrFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM) | beg to
lav on the Table o copy cach of the
tollowing statuments (Hindi and [ n2
Iish sersions)  showmng  the  acnhon
tiken by the Government on various
wwtrances promises and undertohmgs

vent by the Mraters during  the
v orous sesstons of Esghth and Nmth
Lok Sabha —

195%0

1 Esghth Lok Sabha
|
|
1

{Placed in Library See No L T-9191)

o

Statement No XV—Twellth Session, 198%

(Placed in Library See No LT-92/81) J

USRS M - -
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8)
9)
[§{4)]

Statement

Statement No. XIV—Thirteenth Session, 1989
(Placed in Library. See No. L1-93/91)
Statement No  Xi—Fourteenth Session, 1989
(Placed in Library See No LI-94191)
No. 1X—First Session, 1989

July 197199

1
|
» Lghih Lok Sablia
i

(Pluced in Libtary  See No LT-95/¢1) !

an

Statement No. Vill—Second Scssion, 1999

1

(Placed in Library See No LT-96/91)

az)

Statement No. IV—Thud Session, 1990

Placed in Libriny See No L1-97/81)

(13) Statement No. 1l—Sixth Sesssion,

1991 ¥ Ninth Lok Sabha

(Placed in Library. See No LT-98/91)

(14)
(Placed in Library

(iv) Notifications under the Govern-
ment savings Banks Act, 1873,
etc.

THE MINISTER OF STATE IN
IHE MINISTRY OF FINANCI
(SHRI DALBIR SINGH : 1 beg to
lay on the Table—

(1) A copy cach of the followine
Notifications (Hindi and Enghish vor-
stons) under sub-section (3) of section
15 of the Government Saving Banks
Act, 1873 :—

(i) The Post Officc Recurring

Deposit (Second Amendment)
Rules, 1991 published 1n Not-
ficauon No G.S.R. 190(E) in
Gazette of India dated the 27th

March, 1991.
(1) The Post Office Time Dcposit
(Amendment)  Rules, 1991

published in Notification No.
GS.R. 191(E) in Gacette ot
India dated the 27th March,
1991.

The National Savings Scheme
(Amendment) Rules, 1991
published in Notification No
G.S.R. 253(E) in Gazctte of
India dated the 2nd May, 1991.

|Placed in Library. See Nu. LT-
100/91}

(1)

Statement No. I—Seventh Session,
Sce No LT-99/91) ]

1991

4

(2) A copy of the Notticatien No
F.No 15,10/91-NS 11 (Hindh und
English versions) published in Gaeette
of India dated the 22nd April, 1991
making certain amendments 1o the
Notfication No F 2/19/89-NS. 11
dated the 12th December, 1990 repard
ing amendments to the Depost Schoni
for Retining 1 mployees of Public Sec
tor Companies 1991

|Placed 1 Libiary  See N 4.1

101/91]

(3) A copy of the Twentieth Valu-
ation Report (Hindi and English ver-
swons) of the Tite Insurance Corpora-
tion of India {or the year 1989-90

\Pluced i Libiary
102/91]

See No 11-

(4) 9 copy of the Industrial
Development Bank of India General
Regulatons - (Amendment)  Regula-
tions. 1990 (Hindi and Enghsh ver-
sions) published n Notification No.
6583-RPD in Gazette of India dated
the 10th September, 1990 under sub-
section (4) of section 37 of the Indus-
trial Development Bank of India Act.
1964,

|Placed in Library. See No. LT-
103/91)
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(5) A copy of the Industrial
Finance Corporation (Amendment)
Rules, 1988 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 1207(E) in Gazette of India
dated the 26th December, 1988 under
sub-section (2) of section 42 of the
Industrial Finance Corporation Act,
1948.

{Placed in Library. See No. LT-
104/91})

(6) (1) A copy of the Annual Re-
port (Hindi and English versions) of
the Life Insurance Corporation of
India for the year 1989-90 along with
Audited Accounts under section 29 of
the Lifc Insurance Corporation Act,
1956.

(i) A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the
working of the Life Insurance
Corporation of India for the
ycar 1989-90.

[Pluced i Library. See No. LT-
105/91}

(7) (i) A copy of the Annual
Report (Hindi and English versions)
of the Delhi Financial Corporation
for the year 1989-90 under sub-scc-
uon (3) of section 38 of the State
Finaucial Corporations Act, 1951.

(ii) A copy of the Audit Report

(Hindi and English versions)
on the Accounts of the Dethi
Financial Corporation for the
yvear 1989-90 wunder sub-
section (7) of section 37 of
the State Financial Corpora-
tions Act, 1951,
A copy of the Review (Hindi
and English versions) by the
Government on the working
91-L/B(N)251LSSND—8

(iii)

of the Delhi Financial Corpo-
ration for the ycar 1989-90.

(8) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
o (7) above.

[Placed in Library. See No. LT-
106/91]

(9) A copy cach of the following
Reports (Hindi and English versions)
under Article 151(1) of the Consti-
tution :-—

i

(i)Report of the Comptroller and
Auditor General of India for
the year ended the 31st March,
1990 ¢(No. 2 of 1991 )—Union
Government (Scientific Depart-
ment).

|Pluced in Library. See No. LT-
107/91])

(it) Report of the Comptroller and
Auditor General of India for
the year ended the 31st March,
1990 (No. 5 of 1991)--Union
Government (Revenue Re-
ceipts—Direct Taxes).

|Pluced in Library. See No. LT-
108/91]

(iii) Report of the Comptrolier and
Auditor General of India for
the year ended the 315t March,
1990—Central Action Plan
(Income Tax)—1988-89 (No,
6 of 1991)—Union Govern-
ment (Revenue Receipts—
Direct Taxes).

[Placed in Library. See No. LT-
109/91]
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Fq(i—v) Report of the Comptrolfer -':md
Auditor General of India for
the year ended the 31st March,

1990 (No. 10 of 1991)--
Union Government (Ral-
ways).

[Placed in Library. See No. LT-
110/91]

(10) A copy of the Appropriation
Accounts, Railways for the ycar
1989.90, Part-I—Review (Hindi and
English versions).

[Placed in Library. See No. LT-

111/91}

(11) A copy of the Appropriation
Acounts, Railways for the year 1989-
90, Part-Il.—Detailed Appropriation
Accounts (Hindi and English versions).

[Placed in Library. See No. LT-

112/91]

(12) A copy of the Block Accounts
(including capital statements compris-
ing the Loan Accounts), Balancc
sheets and Profit and Loss Accounts
of Railways for the year 1989-90
(Hindi and English versions).

[Placed in Librarv. See No. LT-

113/91}

(v) Notilications under the Customs
Act, 1962

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI RAMESHWAR THAKUR) *
I beg to lay on the Table—

(1) A copy each of the followiny
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962 :—

(i) GSR 110(E) published in
Gazette of India dated the Sth

(1i)

(iii)

()

(v)

Julv 19, 1991

March, 1991 together with an
explanatory memorandum
regarding exemption to the
Crude Petroleum when import-
ed into India from the auxi-
liary duty of customs.

GSR 111(E) publshed in
Gazette of India dated the 5th
March, 1991 together with an
explanatory memorandum
regarding exemption to spect-
fied goods when imported into
India from the whole of the
auxiliary duty of customs levi-
able thereon.

GSR [112(E) published in
Gazette of India dated the 5th
March, 1991 together with an
explanatory memorandum
regarding exemption to certain
goods from the whole of the
auxibary duty of customs
which are wholly or partially
exempted from the basic duty
of customs leviable thercon.

GSR 113(E) published in
Gazette of India dated the 5th
March. 1991 together with an
explanatory memorandum
regarding exemption to certain
goods from the auxiliary duty
of customs in excess of § per
cent ad valorem which are
wholly or partially exempted
from the basic duty of customs

GSR [[14(E) published in
Gazette of Indiv dated the Sth
March, 1991 together with an
cxplanatory memorandum
regarding exemption to certain
goods from the auxiliary duty
of customs in excess of 25 pex
cent ad valorem.
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(vi)

(vii) G.S.R.

“(vi)

(1x)

(x)

(xi)

G.SR. 115(E) published m
Gazette of Tndia dated the Sth
March, 1991 together with an
explanatory memorandum
prescribing partial exemption
from auxiliary duty in cxeess
of 25 per cent ad valorem on
certain goods which are purty
ally exempted from the basic
duty of customs.

116(E) published m
Gazette of India dated the 5th
March, 1991 together with an
explanatory memorandum
prescribing the level of auxi-
liary duty on component paits
of simulators of aeroplane ctc

G.SR. I17(E) published m
Gazette of India dated the Sth
March, 1991 together with an
explanatory memorandum
prescribing parttal exemption
from auxiliary duty on expused
cinematographic film.

G.S.R. 118(E) published mn
Gazcette of India dated the 5th
March. 1991 together with an
explanatory memorandum
prescribing the rate of auxihiary
duty on component part of
medical electric cquipments.

G.S.R. 119(E) publhished m
Gazette of India dated the 5th
March, 1991 together with .n
explanatory memorandum
prescribing the rate of auxi-
liary duty of customs on com-
ponent parts of machinery
imported for initial setting up
of specified machinery.

GS.R. 120(E) published in
Gazette of India dated the 5th

19-L/P(N)25]LSSND—8 (a)

{xii)

(xu1i)

(xiv)

(xv)

March, 199! together with an
explanatory memorandum
prescnibing the ratc of auxi-
liary duty of customs on cop-
per wires, bars ectc. produced
out of copper rivets etc. export-
ed earlier.

G.S.R. 121(E) published in
Gazctte of India dated the Sth
March, 1991 together with an
explanatory memorandum
rcgarding exemption from levy
of auxiliary duty of customs
on all goods during the period
from the 5th March. 1991 to
the 31st March, 199}, to avoid
double levy.

GSR 122(E) published n
Gazette of India dated the
5th March, 1991 together with
an explanatory memorandum
rescinding certain notifications
refating to auxibary duty of
customs.

G.S.R 131(E) published m
Guzette of India dated the
14th March, 199! togethes
with an explanatory memo-
randum regarding cxcmption
to Crude Petroleum from so
much of the auxiliary duty of
customs.

G.S.R. 132(E) published in
Gazette of India dated the
14th March, 1991 together
with an explanatory memo-
randum regarding exemption
to specified goods from the
whole of the auxiliary duty of
customs leviable thereon.

(xvi) G.S.R. 133(E) published in

Gazette of India dated the
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14th March, 1991 together
with an explanatory memo-
randum regarding exemption
to goods which are partially or
wholly exempted from the duty
of customs from the whole of
the auxiliary duty of customs
leviable thereon.

(xvii) GS.R. 134(E) published in

Gazette of India dated the
14th March, 1991 together
with an explanatory memo-
randum regarding  partial
exemption from auxiliary duty
of customs in excess of 5 per
cent ad valorem on certain
goods which are wholly or
partially exempted from basic
duty of customs.

(xviii) G.S.R. 135(E) published in

Gazette of India dated the
14th March, 1991 together
with an explanatory memo-
randum prescribing  partial
excmption from auxiliary duty
in excess of 25 per cent ad
valorem on specified goods

(xix) GS.R 136(E) publshed sn

Gazette of India dated the
14th March, 1991 together
with an explanatory memo-
randum prescribing  partial
exemption from auxiliary duty
in excess of 25 per cent ad
valorem on certain goods which
are partially exempted from the
basic duty of customs.

(xx) G.S.R. t137(E) published n

Gazette of India dated the
14th March, 1991 together
with an explanatory memo-
randum prescribing the level
of auxiliary duty on compo-
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nent parts of simulators or
aeroplane etc.

(xxi) GS.R. 138(E) published in

(xxi1)

(xxu)

(xx1v)

(xxv)

Gazette of India dated the
14th March, 1991 together
with an explanatory memo-
randum prescribing  partial
exemption from auxiliary duty
of customs on exposed cine-
matographic film.

GSR. 139(E) published in
Gazette of India dated the
14th March, 1991 together
with an explanatory memo-
randum prescribing the rate of
auxiliary duty of customs on
the component parts of medi-
cal electronic equipments.

G.S.R. 140(E) published in
Gazette of India dated the
14th Magch, 1991 together
with an explanatory memo-
randum prescribing the ratc of
auxiliary duty of customs on
the components part of machi-
nery imported for initial
sctting up of specified machi-
nery.

GS.R. 141(E) published in
Gazette of India dated the
14th March, 1991 together
with an explanatory memo-
randum prescribing the rate of
auxiliary duty of customs on
the copper wires, bars etc pro-
duced out of copeg rivets etc.
exported earlier,

GS.R. 153(E) and GS.R.
154(E) published in Gazette
of India dated the 19th March,
1991 together with an expla-
natory memorandum regarding
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exemption to raw materials,
components and parts when
imported into India for the
manufacture in bond of speci-
fied ocean going vessels from
the whole of basic, additional
and auxiliary duties of custonts
leviable thereon.

(xxvi) G.S.R. 181(E) published in
Gazette of India dated the
26th March, 1991 together
with an explanatory memo-
randum making certain
amendments to the Notifica-
tion No. 33/91-Cus., dated
the 19th March, 1991.

(xxvii) G.S.R. 195(E) published in
Gazette of India dated the
1st April. 1991 together
with an explanatory memo-
randum making certain
amendments to the Notifica-
tion No. 35/90-Cus, datcd
the 20th March, 1990.

(xxviii) G.S.R. 259(E) published in
Gazette of India dated the
3rd May, 1991 together with
an explanatory memorandum
making certain amendments
to the Notification No. 211/
83-Cus., dated the 23rd Tuly.
1983.

[Placed in Library. See No. LT-
114/91}

12.47 hrs.
ELECTION TO COMMITTEES
() Agricultural and Processed Food
Products Export Development
Authority.
[English]
THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE

(SHRI P. CHIDAMBARAM) : Sir,
I beg to move :

“That in pursuance of sub-section
(4) (d) of Section 4 of the Agri-
cultural and Processed Food Pro-
ducts Export Development Autho-
rity Act, 1985, the members of
this House do proceed to clect, in
such manner as the Speaker may
direct. two members from among
themselves to scrve as members of
the Agricultural and Processed Food
Products  Export Development
Authonty, subject to the other
provisions of the said Act.”

MR SPEAKER : The question is :

“That in pursuance of sub-section
(4) (d) of Section 4 of the Agri-
cultural and Processed Food Pro-
ducts Export Dcvelopment Autho-
nty Act. 1985, the members of
this House do proceed to elect, in
such manner as thc Speaker may
direct, two members from among
themselves to serve as members of
the Agricultural and Processed Food
Products Export Development
Authority, subject to the other
provisions of the said Act.”

The motion was adopted.
(i) Tobacco Board

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI P. CHIDAMBARAM) : Sir,
I beg to move :

“That in pursuance of sub-section
(4) (b) of Section 4 of the Tobacco
Board Act, 1975, read with rules 3
and 4 of the Tobacco Board rules,
1976, the members of this House
do proceed to elect, in such manner
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as the Speaker may duecl two
members from among themselves to
serve as members of the Tobacco
Board, subject to the other pro-
visions of the Said Act and the Rules
made thereunder”.

MR SPEAKER : The question is :

“That in pursuance of sub-section
(4) (b) of Section 4 of the Tobacco

Board Act, 1975. read with rules 3
and 4 of the Tobacco Board rules.
1976. the members of this House
do proceed to elect. in such manner
as the Speaker may direct, two
members from among themselves to
serve as members of the Tobacco
Board, subject to the other pro-
visions of the Said Act and the Rules
made thercunder”

The motion was adopted.
@ii) Cofiee Board

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCT
(SHR! P CHIDAMBARAM) : Sir.
1 beg to move :

“That in pursuance of sub-section
(2) (b} of Section 4 of the Coffee
Act, 1942 1cad with rule 4(1) of
the Coffee Rules, 1955, the mem-
bers of this House do proceed to
elect. in such manner as the Speaker
may direct, two members from
among themselves to  serve  as
members of the Coffec Board for
a period of three vears commencing
from the date of notification by the
Government, subject to other pro-
visions of the said Act and the Rules
made thereunder”.

MR SPEAKER : The question is :

“That in pursuance of suh-section
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(2) (b) of Section 4 of the (‘offcgl
Act, 1942 read with rule 4(1) o
the Coffee Rules. 1955, the mf'ms
bers of this House do proceed tu
elect. in such manner as the Speakc.%
may direct. two memhbers fron
among themselves to  serve ad
members of the Coffee Board fos
a period of three years commencmy
from the date of notification by ﬂu!
Giovernment subject to other pro
visions of the said Act and the Ruley
made thercunder™

The motion was adopted.

(iv) Rubber Board

THE MINISTER OF STATE OF,
THE MINISTRY OF COMMERCE
(SHRI P CHIDAMBARAM) : Su
1 beg to move :

“That in pursuance of sub-scction
(3) (e) of Section 4 of the Rubber
Act, 1947 read with rule 4(1) of
the Rubber Rules, 1955, the mem-
bers of this House do proceed to
¢lect, in such manacr as the Speaker
may direct, two members
among  themselves to serve as
members of the Rubber Board for
a period of three years commencing
from the date of notification by the
Government. subject to other pro-
visions of the said Act and ths Rules
made thereunder™

from

MR. SPEAKER : The question is :

“That in pursuance of sub-section
(3) (c) of Scction 4 of the Rubber
Act. 1947 read with rule 4(1) of
the Rubber Rules, 1955, the mem-
bers of this House do proceed to
elect. in such manner as the Speaker
may direct, two members from
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among themsclves to serve as
members of the Rubber Board for
a period of three years commencing
from the date of notification by the
Government, subject to other pro-
visions of the said Act and the Rules
made thereunder”.

The motion was adopted.
{v) Spices Board

THE MINISTER OF STATE OF
THE MINISTRY OF COMMERCE
(SHRI P. CHIDAMBARAM) : Sir,
1 beg to move :

“That in pursuance of sub-scction
(3) (b) of Section 3 of the Spices
Board Act, 1986, read with rule 4
of the Spices Board Rules, 1987,
the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to serve
as members of the Spices Board,
subject to the other provisions of
said Act and the Rules made there-
under”.

MR. SPEAKER. The questions is:

“That in pursuance of sub-section
(3) (b) of Section 3 of the Spices
Board Act, 1986, read with rule 4
of the Spices Board Rules, 1987,
the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to serve
as members of the Spices Board.
subject to the other provisions of
<aid Act and the Rules made there
under”,

10t
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The motion was adopted.

(vi) National Welfare Board for Sea-
farers

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER) . Sir, I beg to move :

“That in pursuance of Rule 4(i)
of the National Welfarc Board for
Scafarers Rules, 1963, the members
of this House do proceed to elect,
in such manner as the Speaker may
direct, onc member from among
themselves to serve as a mcmber
of the National Welfare Board for
Scafarers, subject to the other pro-
visions of the said Rules™.

MR SPEAKER : The question is :

“That in pursuancc of Rule 4(i)
of the National Welfare Board for
Seafarers Rules, 1963, the members
of this House do proceed to elect,
in such manner as thc Speakcr may
direct, one member from among
themselves to serve as a member
of the National Welfare Board for
Seafarers, subject to the other pro-
visions of the said Rules”.

The motion was adopted.

(vii) National Shipping Board

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI JAGDISH
TYTLER) : Sir, I beg to move :

“That in pursuance of sub-section
(2) (a) of Section 4 of the Mer-
chant Shipping Act. 1958, the
members of this House do proceed
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to elect, in such manner as the
Speaker may direct, four members
from among themselves, to serve
as members of the National Shipping
Board, subject to other provisions
of the said Act”.

MR. SPEAKER : The question is :

“That in pursuance of sub-section
(2) (a) of Section 4 of the Mer-
chant Shipping Act, 1958, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themselves, to serve
as members of the National Shipping
Board, subject to other provisions
of the said Act™.

The motion was adopted.
(vhii) Central Silk board
(T ranslation)

THE MINISTER OF STATE IN
THE MINISTRY OF TEXTILES
(SHRI ASHOK GEHLOT) : Sir, I
beg to move :

“That in pursuance of sub-section
3(c) of Section 4 of the Central
Silk Board Act, 1948, the members
of this House do proceed to elect,
in such manner as the Speaker may
direct, four Members from among
themselves to serve as members of
the Central Silk Board. subject to
other provisions of the said Act”.

[English) o
MR. SPEAKER : The question is :

“That In pursuance of sub-section
3(c) of Section 4 of the Central
Silk Board Act, 1948, the members
of this House do proceed to clect,
in such manzer as the Speaker may
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direct, four Mcmbers from among
themselves to serve as members of
the Central Silk Board, subject to
other provisions of the said Act”

The motion was adopted.
12.51 hrs. )
MOTION OF THANKS ON THE

PRESIDENT'S ADDRESS

[English)

MR. SPEAKER : We will take ur
matters under rule 377 after we finish
the discussion and voting of the Motior
of Thanks on the President’s Address
moved on 16th July. 1991,

Shri Jeevarathinam was on his legs
he may speak for some more time

SHRI YAIMA SINGH YUMNAM
(Inner Manipur) : Mr. Speaker. Sir.
I am on a point of order., Under the
rules of busincss of this House, the
mover of a motion is cntitled to speak
on the Motion The Hon Member
from Nagaland has moved an amend-
ment to the Motion. It is also a
Motion and so he is entitled to speak
Yesterday, it was agreed that the Hous
would sit up to 8.00 p.m. and he was
supposed to speak, but quorum was
not therc and so he could not speak
yesterday.

MR. SPEAKER : I have under
stood your point of order. Your point
of order is out of order. 1 will allow
that Member to speak. Please take
your seat now.

(Interruption)

SHRI EBRAHIM SULAIMAN
SAIT (Ponnani): Mr. Speaker, Sir.
today is Friday and so we must have
Lunch break. The Prime Minister
should be requested to reply to the
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Motion af-teme Lunch break, because
we want to go to mosque for Friday

prayers.

MR. SPEAKFER : In fact the Prime
Minister wanted to reply to the debate
yesterday itself. It was postponed
becausc some more Membcers wanted
to speak.

[ Translation)

*SHRI R. JEEVARATHINAM
(Arakkonam) : Hon. Speaker, Sir,
let me resume my speeeh on the Presi-
dent’s Address

I was referring to  the  drinking
water problem. The Tribunal on
Cauvery river water dispate has given
its nterini awerd. The award is yet to
be published and 1 request the Hon'ble
Prime Minister to immediately order
the acceptance of the ward.

The Palar river water dispute is
alse pending for a long time. Palar
originates  from the Nandi hills in
Mysore In viclation of an agrecement
of 1802, the Karnataka Govt. has
built a dam in Pethamangalam. This
has resuited in low water supply in
Palar river. During dry seasons, there
> no water in the river. Water is not
available in North Arcot and Chingle-
pat districts even at 400 or 500 feet
beiow the sround level. Even the agri-
cultural wells and  drinking  water
reservoirs dry up. I, therefore, request
the Hon. Minister to persuade the
Karnataka Govt. to release adequate
water in Palar river.

Sir, 1 must also draw your attention
to coal shortage in Tamil Nadu The
coal shortage has ccriously affected
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power production and thereby has also
hampered industrial production. I,
therefore, suggest to the Govt. that
they should resort to importing coal
from other countries. We had a very
bad experience with coalition Govern-
ments. They did not function at all
Only the Congresy can provide a
Government which works on the basis
of socialism and secularism. The
verdict in the last general elections
was for the Congress. All partics
should respect that verdict. The oppo-
sition parties must, therefore, give up
their ideas of having a coalition
Government and work in cooperation
with the Congress Govt.

Yesterday, the Hon. Finance Minis-
ter spoke to the House detailing the
cconomic crisis that the country is
faced with. With a view to saving the
country from the debt. trap. 1 apeal
to all parties to come together and
work unitedly towards the economic
progress of the country. All devotees
of Ram must for the time being give
up the demand for Ram Mandir in
larger national interest.

The Hon. former Prime Minister,
who spoke yesterday, gave a warning
that an agitation would soon be start-
cd for implementing the Mandal
Commission Report. I appeal to him
not to go ahead with the agitation
and save this country from caste and
communal disaster. United we stand,
divided we fall. With these words, T
conclude.

[English]

SHR! IMCHALEMBA (Naga-
land) : I thank you Mr. Speaker for

e mndns o o r— ¢ o i

*Transtation of the Speech originally delivered in Tamil,
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gn;mg me time -to :pcak :)r; the Motion
of Thanks on thc President’s Addiess

1 would like to point out some
aspects which were agnored 1 the
President’s Address particularly with
reterence to the Northeastern 1egion
Many scuor and esteemed Members
of the House have cxpressed their
cancern about the growing lawlessness
and militancy in the country. I for one
share with them the concern in no
lesser degree T would hke to pont
out that all these activities are cariied
out by the organised groups - differ-
ent parts of the country But all these
groups may not have the same back
ground and the same history That 1
why, 1t would be wrong if we try to
club them together to find out a
common solution

About the Northcastern region. all
these subversne movements 1 the
Northcast mutially started as a peace-
ful and popular movement. 1 want to
stress that today This peaceful and
democratic movement has turned to
violence because of our mistake |
think, we have to keep that thing in
our mind Even today, in the north-
castern region, the situation has been
going from bad to worse It 1s because
we are trying to find a military solu-
tion to the problem bv ignoring the
popular sentiments involved behind
this movement 1 thmk. if we are
honest. let us agrec on the thing that
the situation in the Northeast has
hecome serous after the ban on ULLFA
and the Natonal Socialist Council of
Nagaland (NSCN) If we are honest.
let us admit that Bven today we are
sceking a mulitary solution to the prob-
lem by ignoring the poliical aspects
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of the l;'oblem. Let us accept this
particular fact.

It 1s for this 1eason that us soon
as the ban was imposed on NSCN,
the Nagaland Government voiced its
objction and passed a Resolution
about which I would like to state
briefly here It was on 29-11-1990.

“That Council of Mimsters in an
unergency meeting today discussed
the recent announcement of the
Government of Iadia banning the
NSCN under the Unlawful Activities
Prevention Act, 1967 The Council
ol Ministers noted that the policy
ol the present Government in the
State has becn one of reconciliation
with all factions of the underground
with a view to bringing them to the
negotiating table for a dialogue with
the Government of India.”
13. 00 hrs, e

These things show that the Council
of Ministers feel that the recent action
of the Government of India cannot
be conducive to the process of re-
concihation and that the State Govern-
ment should find a lasting political
soluion  The Council of Ministers
cxpressed their regret over the fact
that the State Government was not
consulted by the Government of India
before the declaration was made. It,
therefore, requested the Government
of India to review its stand

My pomnt is the ban was imposed
without consulting the State Govern-
ment and by imposing this ban, lot of
problems have been created. Today
Nagaland appears to be peaceful But
1 would like to say that this peace is
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deceptive.  What is inside is quite
different. Unless a situation is created
whereby negotiations and discussions
can take place with the underground,
imposing ban is going to do more
harm than good.

If military opposition of the kind
that has taken place in Assam, had
it taken place in Nagaland. I would
like to say that the situation would
have been worse than what 1t is today

The Nagaland Assembly has passed
a unanimous resolution in the month
of March this year, I want to go on
record.

SHRI EBRAHIM SULAIMAN
SAIT (Ponnani) : Please adjourn the
House.

MR SPEAKER : 1 will adjourn
the House after thc Member completes
his speech Prime Minister may speak
at 215 PM after lunch hour.

SHRI IMCHALEMBA : Nagaland
Assembly has passed a resolution
stating that the cardinal principle for
durable solution to Naga political
problem is through love and under-
standing and discussion across the
table.

The people and the Government
have been trying their best through ali
sections of people to come to an
understanding for solving their vexed
problem through peaceful means. Both
the public and the undergrounds have
agreed in principle to solve the prob-
lem with love and understanding but
not with arms confrontation. Tt has
found its results and widely experi-
encd in the past and ¢ven now peace-
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fufrx?eam is .tﬁe onl-y soluiion ;n Naga
problem.

It is, therefore, that this House ex-
presses its deep concern by declaring
NSCN unhelpful organisation and
further urges to start negotiations with
all sections of Naga underground
with the spirit of love and understand-
ing for permanent solution to Naga
political problem.

These are some of the fact. If the
State Government passes such Ordi-
nances declaring them when discus-
sions are going on, you crcate a
problem. It should not be done without
going into the detail and without
taking the House into confidence.

ULFA was banned and when situa-
uon became serious, only then the
offer of talks with ULFA have started.
They have not to do anything before
it was banned. That is my point.

These are some of the anomalies
and I think revocation of the ban
imposed on ULFA and National
Socialist Council of Nagaland is very
important. This is dirdctly connected
with the present situation emerging in
the North-East India.

There are two other points. I would
like to say about a very dangerous
situation 1 would like to say that a
very dangerous situation is gradually
emerging in the North-East. That is,
the Autonomous States Demand
Committee. The people of Karbi
Anglong and the people of North
Cachar District have been demanding
for an Autonomous State within the
State of Assam. Further, T would like
to say that so far their demand has
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been peaccful and democratic. T know
the people of this country and parti-
cular the pcople of Karbi Anglong
and North Cachar District. A feeling
is gradually creeping into their minds
that unless you resort to some undemo-
ractic means to put forward your
demand or grievance, the democrati-
cally elected leaders in Delhi do not
pay any hced these days and whether
onc likes it or not one has to do
something about it That is the fecling
existing there today Tt is a very
dangerous thing. People arc begining
to lose faith in the very system under
which they are made to live

Sir, to resolve this problem, a pro-
vision has already been incorporated
into the Constitution Article 244A of
the Constitution has clearly laid down
the basis under which this problem
can be solved It gives a very clear
provision for these two States; Karbi
Anglong and the North Cachar Di-
trict, for an Autonomous State within
the State of Assam. As I said carlier.
that provision has already been laid
down under the Constitution through
the 22nd Constitution Amendment
which has passed 0 1971 That
Amendment gives special provision for
the creation of an Autonomous State
within the State of Assam That was
passed in 1971. For the last 20 years,
this provision has been kept unimple-
mented. Even a small child bccomes
an adult in 20 years This is a very
important matter

MR SPEAKER : T know it is very
important.
SHRI IMCHALEMBA : A mili-

tant situation is existing there. After
this Araendment which was incorpo-
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rated into the Constitution in 1971,
the people of Karbi Anglong and the
people of North Cachar District ase
not saying that they want to g0 away
from Assam Of course, the provision
is alrcady therc What they aze
demanding is greater autonomy under
the nomenclature of Autonomous
State within the State of Assam Even
this Parliament in its Amendment has
g@iven that nowmenclature. What diffi-
culty 1 there to resolve this protlem ?
I am not saying that the Assam
Government should take note of this.
They can be taken into confidence
{ don’t sec any reason why the people
o1 Assam will not agree to resolve
this particular issuc  This is one of
the important forums through which
1 want to make this point T hope the
Government will take this matter very
seriously

The last pomt which 1 want to make
15 about the withdrawal of the Armed
Forces Special Powers Act, 1972. Of
all the Acts that have been passed by
the Indian Parliament, perhaps this
1 the most repressive Act that we have
ever passed In areas where this Act,
the Armed Forces Special Powers
Act, has been applied, I want to tell
very frankly that it has left behind an
indelible mask of suffering and torture ~
on the face of the people. People who
do not have the practical experience
of this Act may not take it seriously.
But pcople who have some practical
experience of this Act, have experienc-
ed the cruclty of this Act. There can-
not be any more cruel Act than this
in the whole of this country. Under
this Act, the Stalc and its Armed
Forces are given extraordinary powers.
They are armed with extraordinary
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powers, beyond the limits set by the
Constitution. Army personnel up to
the rank of Junior Commissioned Offi-
cers have authority and the power to
shoot and kill people, to enter and
search and arrest anybody, without
warrant, on mere suspicion. When this
law is applied, there is no civil admi-
nistration, and thc army takes over.
What is most is that this law has been
applied indiscriminately among the
peaceful citizens. That is why, I want
to request the Prime Minister and the
Home Minister that these have to be
reduced. It cannot be applied like that.
Appliance of this law will gradually
turn the people against thc nation.
This Act is particularly mcant for the
people of North-East India Therefore,
it is my request that this Act has to
be withdrawn from thuse States where
today it is applied, like, Assam, Naga-
land and Manipur.

With these words, 1 thank you
(Interruptions)

MR. SPEAKER : Shri Chaudhury
to speak. You have to finish your
speech within two minutes

SHRI SATYENDRA  NATH
BROHMO CHAUDHURY (Kokra-
jhar) : In two munutes ? Then 1 will
not speak. (Interruptions)

SHRI K.P. REDDAIAH (Machhh-
patnam) : Mr. Speaker, Sir, 1 rise to
oppose the Motion moved by Sardar
Buta Singh. (Interruptions)

MR. SPEAKER : Please bear m
mind that you have to be very bricf.
You just make the point.

SHRI K.P. REDDAIAH : I am just
making the points,
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In para 11 of the Presidential
Address, it has becn mentioned that
the Government recognises that the
country is in the midst of an economic
crisis of unprecedented magnitude.
There 1s no mention in the Address
why has this unprecedented situation
cropped up—whether it has cropped
up all of a sudden or is it due to the
continuous default, malpractices and
corrupt practices adopted by this
Government for the last forty years?

I want to bring 1t to the notice of
the August House that after obtaining
the votes from the 100 per cent people
of this nation or whatever it might be,
this House 1s serving the purpose of
only five per cent of the population
of this country. That is the basic
rcason why, including me, after having
seen the admimstration for the last 42
years, one should not become a naxa-
Ite or why onc should not become
a terronist. 1 shall narrate one point
for the kind considcration of the
Government 1 am not gomng to deal
with as 1o how the corruption is taking
placc and how the IDBI and IFCI
banks arc being looted by the vested
mnterests who account for the iwo per
cent of the population of this country.
1 am not going into details about it.
Everybody knows that how this one
lakh crores of rupces of foreign debt
has becn siphoned off by a vicious
circle and vested interests and how
they are bringing 1t back by giving as
a loan to Government by NRUI’s etc.

In such circumstances, why one
should not become a naxalite. Even
after 43 years of Independence, the
position of a Harijan, the position of
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an Adivasi and the position of a far-
mer in a village is the same as it pre-
vailed in the year 1947 except the
persons like me or the persons like
others who had left the village and
reached the town. This Congress
Government made available ample
opportunities for 2% of population
to loot the country to the extent pos-
sible that one can loot.

That is the situation prevailing in
this country. And the condition of
80 per cent of the population of this
country remains the same. Now, I will
try to give one or two instances.

Soon after the taking over of the
Chief Ministership of Tamilnadu, Ms.
Jayalalitha, has announced prohibition
in her State. You can understand Sir,
that prohibited drink is a poor man’s
drink. The cost of one litre of arrack
in the country is fifty paise per litrc
or one rupee per litre. There are many
intellectuals; many opposition partics;
and towering personalities in this
country. They know that a litre of
arrack worth Re. 1 is being sold for
Rs. 60 to the poor men—that is—
Adivasis, Harijans and other back-
ward classes of this country. Who are
minting this money ? Every State is
getting S00 to 600 crores of rupecs
from the blood of the poor men. No-
body is going to stop this attrocity;
nobody is ging to question? Then
why onc should not bccome terrorist.

Regarding the fishermen, 1 would
like to pose a question. The fishermen
in the coastal areas face a lot of diffi-
culties during cyclone times and with-
out food, shelter and clothing and they
somchow survive. Now the Govern-
ment of India had sanctioned some

trollies and some other fishing cquip-
ments and boats. To whom have these
been given, Sir? They have given
them to multi-crorepatis; but on what
terms and conditions ? They have
given to multi-crorepatis with 95 per
cent of the Government loan towards
purchase of trollies ignoring the fisher-
mcn who are there for ages together.
The crorepatis have to put only 5%
of their money.

In the country now a ncw pheno-
menon is taking place. In Andhra Pra-
desh, there is a scven star culture—
this pertains to Hospitals. The Govern-
ment on thc one side says that we
are in economic crisis but they are
sanctioning seven star hospitals to
people who want to put 1n therr black
money earned illegally into this opera-
tion. Our Government hospitals are
not only having any medicines and
even phenyle to clean the bathrooms
and latrines of the Hospitals is not
supplied to them This 1s the situation.
In this operation they siphoned off
25% of forcign exchange by importing
equipment.

No doubt, the Government under
the rule of the Congress had developed
the country tremendously. But in
whose hands is the wealth ? That is
the question  Everybody says includ-
ing the opposition that there is no
dearth of wealth in this countrv. But
in whose hands is it ? Tt 1s in the hands
of the vested interests; in the hands
of the politicians and 1s in the hands
of the burcaucracy The whole 80 per
cent of the population including the
farming community was ignored for
the last 44 years. I want to bring to
the notice of this House the situation
prevailing in this country. The Finance
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Minuster has said the country’s eco-
nomy was seriously damaged because
of waiver of farmers’ loans. 1 want to
bring to the notice of this House, Sir,
that the maximum amount duc to
waiver of farmers’ loans might have
gone upto Rs. 600 crorcs or below
Rs. 1,000 crores. For the last 42 ycars,
there has been Rs. 64.000 crores of
loans to the industrialists and waiver
of interest on this loan has taken place.
Is it not the unjustificd statement of
the Finance Minister ? When a farmer
is producing several million tonnes of
foodgrains, you must be proud of the
Indian farmer. Earlicr we were import-
ing foodgrains and what ever we had
been paying towards the transport
charges of the foodgrains from
America have not been paid to them
by this waived. By way of arrack
selling you are getting Rs. 20,000 cro-
res fapm the molasses for which the
input is the sugarcanc. 1 think the
people of this entire country has got
confidence m the Hon. Finance Minis-
ter and therefore he should not be
cowed down by the Congressmen who
are riding over him.

We have to forget partylines. About
Mandal Commission my parents have
taught me—otherwise this trouble
could not have come in this country—
[Translation]
that we must wish a true brahmin if
[English)
we happen to met him on the way,
1 amn a Yudav, Kurmi. 52% back-
wardness is here in this country. They
are serving the country honestly, they
have not tasted corruption—-cither
political corruption or economic cor-
ruption. They have not eatered ianto
this field; they are honest persons. I
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am a hundred percent Hindu, When a
Hindu 1 getting a small bencfit trom
the Government of Indix by way of
[Translation]

reservation they have iflamed passions
in the entire country these BJP and the
[English]

Congress vested nterests 1 am a
hundred percent Hindu; how can you
protect Hindutva when 1 am getting
a small benefit from the Government
and you don’t tolerate it ? The whole
country 1s sought to be kept under the
custodianship of thesc Sharmas. You
have brought this country to this state

When Shri NT. Rama Rao took
charge, 50% of the country’s corrup-
tion has been stopped. You made NTR
as a scapegoat. T will tell you how
NTR has stopped corruption He has
taken up a scheme.

MR. SPEAKER * Now you have to
conclude please. Now you must con-
clude. T

SHRI K.P REDDAIAH : 1 will
bow down to the Chair’s orders. Sir,
only onc¢ point When Shri N.T. Rama
Rao took charge he honestly tried to
cradicate corruption He took the list
of FAS and IPS people He asked them
as to what was therr asset as on date
and whether it was not dispronortion-
ate to their known earnings.

MR SPEAKER : Now you will
pleasc conclude. This is the limit now.

SHRI K.P. REDDAIAH : Sir, the
country is facing a critical situation
whercin we want to support the
Government to solve the problems to
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the extent possible .. (Imep:r;:pu'ons)

MR. SPEAKER : We have at 3.30
p.m. Private Members Business. We
have to complete the President's
Address before that. Now conclude.

SHRI K.P. REDDAIAH : 1 thank
you for your kindness.

MR. SPEAKER : The House stands
adjourned to meet again at 1.25 p.m.

The Lok Sabha than adjourned for
Lunch till Twentyfive minutes pust
Fourteen of the clock.

The Lok Sabha re-assembled after
Lunch at twenty-six minutes past
Fourteen of the Clock.

[English}
IMR. SPEAKER i the Charr)

MR. SPEAKER : Hon.
Minister.

THE PRIME MINISTER (SHRI
P.V NARASIMHA RAO): Mr.
Speaker, Sir, 1 am very grateful to the
Hon. Members who have participated
in this debate. 1 feel that the debaic
has been maintained at a high level.
as it fits this August House.

Prime

Sir, it would not be possible for
me to mention Hon. Members by
name and deal with what they had to
say. Thercfore, 1 woud like to take a
few important topics which werc dwelt
upon by most of the Members, perhaps
all of the Members and try to inter-
vene on those topics separately, giving
the opinion of the Government.

Sir. one observation, which was
made by some Members was about the
style of the Address—some called it
dull, some called it colourless, etc. I
have no comment on that except to
say that the President perhaps wanted
to explain things in plain language for
the benefit of Members. 1 do not think
we should fault him on that. This is
the newly clected House and we would
like—I would like—the President to
explain things at length, instead of
making it short. I would be happy
and I am surc many of the Members
would be happy to find that most
points have been claborated at length.
So, the style, as far as it goes. 1s very
appropriatc to the occasion and 1
would not agrec with thosc Members
who might have found it too long or
not very 1ntcresting and so on. In any
case, in the Address of the President
of Tndia to Parhament, we do not look
tor what may be called, ‘interesting
things’ It is not so much ‘the intercst-
ing things’, as useful things, as thinpy
which the Members should in all
responsibility take up for consideration
and dccision These are the things
which are normally and should be con-
tained in the President’s Address and
that is what the Address contained,

Sir, I would also not tike to dwell
too long on some of the comments
made by somc Members, repeating
what has been said many times before,
namely that this is a minority Govern-
ment. Now there is no nced to repeat
that. We have agreed that thiy is a
minority Government. And even being
a minority Government, it has to take
decisions  which  other minority
Governments formerly could not take
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or did not take. This is a speciality
 with this minority Government. Mem-
bers have called the Congress Party
the largest single party in the House.
That is truc as far as it goes. But it
is a little more than that. If my strength
had been 119 or 120, I would still be
the lurgest single party in the Housc.
My numbcr does not stop at 120. So,
it is not onty the largest single party
but also « party which has got almest
a4 near majority, Therefore, the difTe-
rence between 120 and 240 is so ohvi-
ous that we do not have to pes my
purther ot 120. 1t is 240 or 241 which
mcuns that I only require 10, 12 or
i3 to make the grade. But I have
alecady said that 1 do not really attach
any great importance to this nomber
or whatever 1 am short of. I have said
already that my approach to problems
of the country is going to be different.
I would like to go by consensus. |
would like to make conscious cfforts
to create that couscesus.  While the
decision is going to be the Congress
Government's decision, while the res-
ponsibility for the decision, the respon-
sibility of facing the consequences of
the decision is going to be mine, I
would at lecast like to satisfy muysell
that in cvery important case, I have
done everything in my power ‘o scc
that a conscnsus is created. So, that
has been my approach and that is
going to bc my approach. So, the
number { am short of or the numbcer
I am at, these numbers are really not
very material. T would again appcal
to the Members of the House not go
on harping on this—being short by
15 or 14. This point we can forget
and perhaps divert our attention and
concentrate our attention on the rcal
problems which fuce the whole
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co{mtry, the whole House all of us
together.

There is a vision which the Cong-
ress Party has always had before it.
Without that vision, the Congress Party
would not have been able to survive
and function cffectively for more than
106 ycars. It is not for nothing, it is
not an accident of history, that this
party has lived so long and promises
to live longer. The point is that we
have a vision. And this vision takes
a holistic view of the whole of India.
It takes every individual, it takes every
section of socicty, it takes every area
of the country, cvery region of the
country into consideration and takcs
that holistic view. We¢ do not go by
bits and picees. Wc do attempt pro-
blems by bits and pieces individually.
Bui we always try to juxtapose that
preblem in the totality of the country
and that is the vision which has never
been dimmed. We have not allowed
that vision to be dimmed.

We wanied this vision to be trans-
fated into action, into reality by what
has come to be called continuity with
change. Now we have continued to be
what we are. And at the same time, we
have changed cnormously from what
we have been at a given point of time.
Take any Indian village for instance.
Most of us come from villages. Can I
say that my village today is the same
as it was S0 years ago or 40 years ago
or 60 ycars ago? No, I cannot say
that. T cannot even say that my village
is what it was five years ago or ten
years ago. But still my village is called
by the same name. It has the same
appearancc—imore or less. It has the
same basic fcatures as it had, say,
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100 years ago. Therefore, theic is a
continuity and therc is a change. These
two things go hand in hand and our
culture 1s really at the root of all this.
We have not belicved in sudden
changes. We have not believed 1n the
clash of the oppositcs. We have not
belicved in that kind of thesis and
antithesis which perhaps has animated
some other systems. Thercfore, 1
would like to say that when we ask
for a change. we have to kecp up the
continuity and bring the change into
it. For instance, take our laws, the
ancient laws ot India. They have
changed cnormously. But they have
not really changed so that one law has
been repealed and the other law has
been written afresh. It is not Tiko that
We have changed by interpretation,
we have changed by certain new fea-
turcs being harmoniously blended 1ato
the old laws, That i1s how even our
ancient legal system of India has sur-
vived for thousands of ycars So. we
belicve change by usage The law may
say anything. But i a particular
locality, if the usage has come to stay,
it has acquired the force of law. That
is what we belicve in. We change by
usage; we change by interpretation,
we change by the whole approach to
a paticular subject. While the law
might remain or the letter of the law
may remain, the way we interpret 1t,
the way we apply it to real lfc situa-
tons changes and that is how we bring
change. So, it is continuity with change
plus whatever modern idcas have been
brought into this change.

Change has been broughit by modcr-
nisation. Modernisation is not just
what we have been talking about for
the last four or five years. When we

changed from the old takh to chaika,
that was modernisation. And when we
changed trom charka -nth which
Gandhiji started to amber charla, that
was further modernisation And when
that changed to teatvol charka, that
was further modcrmsation. So modcs-
nisation process has beca gomng on
without our knowing becausc it has
not been sudden. The change has not
been abrupt. The change has n ot been
such as it does away with the past
and starts to bring the futare afresh
That has not been the appioach and
therefore, it 15 change with contnuity
that has come And the society has
never been static. Let us understand
this. It has never been static It h.s
always been dynanuc It has heca
going on. So, this has been a foxture
of Indian history  Some.imes, the
country mught have suffered as a result
of ali these changes but mostly the
country has gone ahead. Panditp lias
said many tmes and perhaps at has
been said by many other wniters also
that whenever this change  stopped,
whenever there was a stagnation 1
any department of hfe m Indw, the
country has suffcred and the <ocily
has suftered Therefore, these are only
some episodes which could be const-
dered cxceptional rather than a jule
in Indian hfe Lile has been chang-
ing and all change has been gencrally
in the positive direction. There has
been no change in the negative drrec-
tion as far as one can sec. This orings
us to the question of science and tech-
nology  Sir, always the advent of
.scicnce and technology, advent of any
mr?ovau'on has been to solve problems.
.It 1s not science for the sake of science
itself W§thout any utility. It has always
been utilitarian, We have always found
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that when we change for a better
method, whether 1t is from one :harka -
to another, whether it 1s from onc
system 1o another, in the weavers' or
dyeing process and 1n so0 many pro-
cesses which we have m the villages.
1 am not talking of the big industrics.
I am talking ot cconomic life as it 1s
conducted m the villages of Ilndia.
Lhere has always been mnovation and
cvery mnovation has been for the
betier, tor greater benefit to the people
concerned.

Now, technology has always had
this objective in India. Technology 15
not just what we consider technology
loday. Any application of a scientific
principle to real hitc situaton s tech-
nology and that technology has always
been for the betterment ot the people
and particularly. modern technology in
the last five to ten ycars. We have
tried to apply that to solve the pro-
blems of the country.

Now Suir, 1 would give a very small
and a very commonplace example.
We have been talking about drinking
water to villages. Yes, lakhs and lakhs
of villages have got drinking water
during the last 40 years. But there are,
at least, many thousands of ‘illages
which still have to get it. When Rajiv-
jt was here, he started the Special
Technology Mission for drinking
water. That mission got off to a very
good start and within two or three
years, they found a solution to some
of the most intractable problems with
regard to gving drinking water to
villages. What is the experience of
each one of us ? We go to the village,
give money to the B.D.O. or anyone
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who is 1n charge of development there
and the people sink a well and they
find shect-rock. People sink a well
and they find biackish water. People
sink a well and they get water which
1s full of flouride. What 1s the remedy ?
You, go next year, give more money
and tind more floulide, more sheet-
rock, more of the same ! The problem
1s never solved  Se, 1t 1s not a ques-
tion of money. It 1s no longer a ques-
tion of money. We have seen villages,
1 know villages wheie three or four
umes 1n thice or four parts ot village,
we dug wells, we bored wells, but
nothing happened. The same sheet-
rock came. Is 1t a question of money ?
Is it a question of attention? s it a
question of someone not being able
to do anything? 1 submit in this
diinking water well, which 15 a very
very common experience, the question
15 one of technology and not so much
ot money or attention. These are the
problems wluch we have come across.

Tuke mmunisation for instance.
We send the vaccine to a village. In
the vicinity of the town the vaccine
15 very eflective. Go hundred muiles
and the vaccine becomes water. You
think that the child 1s going to be
saved. The chuld 1s not saved because
the vaccine has lost its efficacy. There
15> what 15 called a cold chain for this
vaccine. 11 that cold chain is broken
anywhere, the vaccine becomes use-
less. On our books, 1t is written that
it has been issued. We make state-
ments in the Legislative Assembly or
in Parliament that such and such a
village has been sent vaccine. But that
vaccine does not work. What is the
thing that is missing ? I would say that
in a country like India, we have not
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undertaken the necessary research to
find vaccines which do not get .
deteriorated by heat or high tempera-
ture. These vaccines have come to us
from other countries. If you take
Ayurveda, a medicine which is 200
years old, which is 100 years old is
still .used. People are proud of these
medicines. They do not get deterio-
rated by the lapse of time. This is the
kind of medicine that we want in this
country. The medicines that we are
using or the vaccines that we are using

should be neutral to changes in
temperature. Have we taken real
determined efforts to find such a

thing ? We have not done it because
we have been just going by certain
easy methods. Now is the time when
we have to go into tougher methods
of research and development so that
all these things which do not suit our
conditions here are changed into those
which do suit our conditions here.
These are the challenges of science
and technology. These are the chal-
lenges which all sections of the House,
all people of this country, every
Government, State, district adminis-
tration and Central Government have
to attend to. There is no use of
making these matters a party matter.
Anybody might say that there is a
death of a child because of bad vac-
cine. Yes, there will be. It may be in
U.P,, it may be in Andhra, it may be
in a State ruled by one party or a State
ruled by another party. The vaccine
does not make any distinction between
one party or another. Nor does the
disease. Therefore, we have to attend
to problems which ore politics-
neutral or party-neutral. And most of
our problems are party-neutral. When
we politicise them and when we make

them into party issues,. the trouble
comes and then action and reaction
start operating. Theretorey Sir, this is
the kind of future that we have to
forge for this country and this is what
I would appeal to all the Members
to appreciate. The approach of this
Government has to be problem
oriented, solution oriented and the
problem so long as it is above party
line, it cuts across parties, will have
to be attended to from that point of
view and in that spirit.

Now, the President said something
about  drinking water. We have to
attend to this drinking water problem
on a continuing basis. It is not as if
you give a well to a village and the
problem is solved. It is not solved.
The Water table is going down every
year. The Water Table goes down
because we use more and more water
for irrigation. More and more water
is pumped out and more and more
wells are sunk for- irrigation. This is
the reason why even drinking water
wells go dry when the season is not
good or there is no rain fall. We have
to think of doing this on a continuing
basis. If it has to be on a continuing -
basis, there has to be an agency to
look into it and that is the kind of
agency we would like to set up in the
name of Shri Rajiv Gandhi because he
actually found a logical answer to this
problem. He was looking to the
answer, for the solution, based on
technology and that is why we have
decided to name this after him so
that this programme continues and
gives satisfaction to the people be-
cause without water there cannot be
life. So, this life sustaining thing called
water needs to be given to all people
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in this country. It is not enough to say
that there are so many villages still
not getting water after 40 years. That
is a slogan. Anyone can repeat that.
But repeating that is not going to solve
~ that because there are very tough
areas where you just cannot get water.
Particularly, in Rajasthan, Jakhar ii
was telling to me that in his area
people have to go T don’t know how
far, 8, 10, 12 or 15 miles—to fetch
water. If that is the only work women
folk are supposed to do then it is a
very sorry stafe of affair. But then
this again is not because therc was
any lack of attention. It is because cf
the terrain; because of the condition
there. It is because of the fact that
we have not really thought in terms
of meeting those challenges on the
basis of modern knowledge and techno-
logy. So, this has to be our approach
to this problem.

Indira Mahila Yojna has been men-
tioned in the President’s Address.
This is somethine which has not been
thought of so far. It is bv the women,
for the women and of the women.
The idea is that the entire initiative
of this Yojna has to come into the
hands of the women and it does not
have to be administered by men-wko
by definition may not understand the
problems of women as well as women
do. So, this idea: that the whole
vrogramme has to be administered. has
to be implemented by women them-
selves empowers women. What we
mean by empowerment of women will
hapoen only when we squarely place
responsibility and power on their
shonlders and give ‘a programme . like
this. P ordand

SHRIMATT GEETA MUKHER-
JEE (Panskura) : Sir, I would like

to seek a clarification. You have said
that you want above party oriented
programme. National Commission on
Indian Women was such an above
party oriented programme. I seek
clarification as to why have not you
as yet declared that you are going to
set up a National Commission. Please
clarify that. .. (Interruptions)

When 1 talk of women I do not
mean women of the Congress Party
alone. I can assure that. That assur-
ance is there. All of them arc included.
(Interruptions)

SHRIMATI MALINI BHATTA-
CHARYA (Jadavpur) : All those
women are silent, Sir. .. (Iaterrup-
tions)

THE MINISTER OF STATE IN
THE MINISTRY OF HUMAN PRE-
SOURZE DEVELOPMENT (DE-
PARTMENT OF YOUTH AFFAIRS
AND SPORTS AND THE DEPART-
MENT OF WOMEN AND CHILD
DEVELOPMENT) (KUMARI MA-
MATA BANERIEE) : You are .not
committed to women. Our Govern-
ment is committed to women. .. (In-
terruptions).

SHRI AMAL DATTA (Diamond
Harbour) : Do not shout 2ll the time.

SHRIMATI GEETA MUKHER-
JEY, (Psnskura) : You please ask
your Prime Minister to agree to your
demands. Let him declare that on the
floor of the House.

KUMARI MAMATA BANERIJEL:
Our Prime Minister will do something
for the women. .. (Interruptions)

SHRI P. V. NARASIMHA RAO:

1 did not bargain for these exchanggs.
In any case, my task would be o
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make 2§l of them sit together in a
room while we watch from outside and
! am sure, they will come out with
a real good solution. .. (Interrup-
tions)

This is a conceptual matter which
I would like the Hon. Members to
-appreciate. 1 find, cveryday, women
coming up to me saying that her
husband has left her. She comes with
two children, she does not know where
to go and she does not know what to
do. These are cxamples which aboand
cverywhere in this country. Tt is not
as if only it happens in one area and
it does not happen in anothcr area.
It only means that the position which
this society has given to wonien has
been perpetually of a subsidiary
nature, of a dependent nature,

The idea in the Indira Mahila
Yojana is to break these shackles, if
possible. We would like to do that,
That is why. when it comes to the
rights of women, Rajivii wanted a
Commissioner for the rights of women
rather than generally for women. He
made that distinction because the
problems of women, if you really
analyse them, they can be traced to
one point that their rights seen to be
inferior to the rights of men. So, it is
a question of right which everything
boils down to and that is why he
conceived to the idea of a Commis-
sioner for women’s rights. We would
go ahead with that. .. (Interruptions)

SHRIMATI MALINI BHATTA-
" CHARYA : That has been rejected
by all the ~women’s orpanisations.
.. (Interruptions)

SHRI P. V. NARASIMHA RAO :
We would like to start on that again.

SHRIMATI GEETA MUKHER-
JEE : All the Parties were committed
to that. .. (Inierruptions)

SHRI P. V. NARASIMHA RAQ :
1 have no problem. I have no doubt
that every Party will be committed
equally strongly to the idea of women
knowing about their rights and also
getting their rights by any legal method
that is available. This society must
be able to give that right to women
and if it does not, then to that extent
the society itself will remain back-
ward. T have no doubt about that.
That is why., this Indira Mahila
Yojana and the Commission for
women’s rights and may be so manyv
other innovations which we may
stumble into as we po along. all thesc
things are package that is being consi-
dered for women. I am sure that
evervone agrees. But, it so happens
that it has heen initiated by this Party
and this Partv’s Government. So. one
docs not have to find fault with that.
Only thing is, let us all come together
and do it. If there is any flaw in it.
please point out. There is no question
of standing on prestive, we would
certainly change whatever there is to
change. We will certainlv correct,
whatever there is to correct.

Sir, about economic recovery, the
programme which has been hrousht
out in the last few days, has been
very widely commented upon.

SHRI NIRMAL KANTI CHAT-
TERJEE : Shrimati Geeta Mukherjee
is walking out. .. (Interruptions)

SHRI P. V. NARASIMHA RAO :
She has as much right to walk out as
she wants. But T am sure, she is not
walking out. She just went out. - -
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The package of industrial policy
reforms, we hope to bring about in
the next few days and we will come
before the House and the House will
be able to comment on that The only
thing is the whole packase on the
fiscal <ide, on the economic side, on
the side of trade and on the side of
industry, this is the whole package and
this package azain, I would like to
stress that brings about change with
continwmits  Nothing is abruptly chang-
e Nothine is being taken ont
Nothira i bein? removed and some-
thing else 1s put in its place.

And this is a great advantage of
whit we call the mixed economv
proprunded hy Panditii T sheddr to
mpire what would have haopened
in this country. 1f the mixed economv
concept has not been there, has not
becn ingrained n our economy and in
our thought right from the beginning
for the last 40 years What has been
happering in some other countries
where rizidity has been the rule ? How
much more difficult would it have
been to change to the new system or
whatever orientztion of the old sys-
tem ? We wonld have had much greater
difficulty *fo foce if we had to hring
abhut changes that we are brinoine
about more or less smoothly with a
little criticism here and there but quite
successfully today.

After all, the largest single cconomic
activity in this country is in private
hand, has always been in private hand
and will ever remain in private hand
as far as I could see; and that is
agriculture. We passed resolutions
about cooperative farming; we passed
resolutions about collectivisation herc
and there, but, ultimately, it is the

farmer of India who has risen to great
heights; he has shown that he can
handle the food problem of this
country. whereas in any other kind of
organisation, we have seen possibilities:
we have scen distincts instances of
total failure So, T would not like to
compare one with another. But the
point i< that we have this very bie
overarching idea of mixed economv
in which we can bring about all these
changes.

Some Hon Member was asking me
whether there has been a decision fo
de-nationalise banks T would say there
is no decision to de-nationalise any
bank But whatever changes T would
like to bring in the working of the
banking system today, no one can deny
that a host of changes are needed: a
large number of changes are needed
in the working of the banks. You go
to any bank in a village. The Clerk
or the Manager in that village is the
richest man in the village; he is a
lord of the village; he is the lord of
ten villages all round Is this fair?
Should we inflict this kind of system
on a society which is completely rural,
predominantly rural, consisting of poor
people ? Is it fair to do that?

SHRI BASU DEB ACHARIA
(Bankura) : What changes do you
want to bring in ?

SHRI P. V. NARASIMHA RAOQ:
We will tell you whot they are T am
the pro-changer; you are the non-
changer here. Don’t worry. T am not
going to change without asking you,
without consulting you. I will certainly
hold you as one of the persons res-
ponsible for change. There is no

doubt about it. I am amonable to

reasons, If you convince me that the

Ll

I
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changes I am contenplating are not
good, I amr prepared to take them
back. I am prepared to modify them
So, I have an open mmd T orlv waat
you also to open your mund 1 little

We should not start with the assump-
tion that what we already know 1 the
last thinp From that pownt of view

we will approach every problem m ths
country

Now about the Ewghth Plan, we have
had two yearly plans already T think
we should not go vn with umual
plans. that 1s going to be swcidal for
our economy and for our develop-
ment T propose to take up this matter
immediately and the Eighth Plan will
begin sharp on the First of Apnl
1992 This is the time we ‘ake to
prepare the plan It 1s nowhere comp-
lete; it i3 1 a state where it needs
some time to be completed to be
prepared, and that is whv, T declare
here on the Floor of this House that
the Eighth Plan will start on the Firct
of April, 1992

15.00 hs.

That much time will be taken For
preparing the Plan that much time will
necessarily be taken In fact, we have
taken much longer time in the past
and whatever has to be done, 1t will
have to be completed in these few
months and 1t will come on 1st April
1992

SHRI BHOGENDRA JHA (Ma-
dhubani) : Or you choose some other
date instead of 1st Apnl

SHRI P. V NARASIMHA RAO
That does not matter

1 now come to some of the most
ifficult problems which have been

exerc;smg the minds of Parhament as
well as the people of India ke Punjab
and Kashmir

Now T come to Pumab fitrst We
have had a long cxperience some
times rood but mostly verv bitter on
Pungab wherc all our cfforts to bring
about the stuition where the problem
15 solvcd amicably have been thwarted
by elements whose  description 1§
known to all of vs

Su we had the Rapv-Lonecowal
Accord Everyone stood bv  the
Accord But for vartous reasons the
Accord could not bc completely mple-
mented and before 1t was implemented
we ran mto other problems Th. vear
there wis an 1dea that we should hold
tlertions Now T wonld hke to sm
th  holdme of elcctions 18 nothm
nce . When Chavan Saheb was Home
Muster about three-four vears aro
we had <«evoral mectigs to consult the
puopl> of Pumab pohitical porties and
others whethcr elections to Panchayits
or elections to the Assemblv would
be nossible whether they think that
they are desirable So 1t 15 not for the
first time that we have thought of
clections or anyone has thoueht of elrc-
tions Elections have been there in the
mind of the Government night from the
bepmning We were told time and
again that the ime was not ripe for
elections In fact at one of our meet-
mgs  very terestingly, the members
sard  “Why do you hold elections for
Panchavats first? Why do you not
hold elections for the Assemblies?
If 1t 18 a question of candidates hemne
killed, why do vou not start with the
Assembly candidates ? Why do you
go to the Panchayats, poor Pancha-
yats, villages 7 This is the Lind of



Asadha 28, 1913 (Saka)

Motion of thanks on the President's Address

19

sarcastic remarks that some of the
representatives coming from the villa-
ges in Punjab made at that time. I
think Shankar Raoji would remember
that. T was therc and somc others
were also there

So, it is a question of finding the
right moved for elections and right
atmosphcre for clections, not finding
our own 1teations. Ovr intentions have
been there for elections all the time.

Sir. when elections were announced
this year, we clearly got the signals that
the situation mn Punjab, whatever we
mught think of the virtue of clections,
was not congemal to holding a free
and fair clection | remember that there
was a meeting of all the party rcpie-
sentatives at the State level Raiivii
said, “You please go and attend that
meecting ** When the Punjab Congress-
men came. he said, “You go, attend
that meeting and whatcver yon come
up with, we will consider that ™ As far
as I can recollect, Buta Singhii and
others will bear me out, there was
a unanimous decision, a unanimons
assessment. of all the parties that the
clections should not be held because
the conditions there are not ripe for
elections, arc not congenial for elec-
tions. Between Chandigarh and Delhi,
however, when they came here and
reported to their party leaders, ¥ do
not know what happened, within a
day or two some parties seen to have
changed their minds. Fair enough But
the point is that when we know that
obiective conditions there are not
ongenial for elections, then the reasons
for changing one’s mind do not lie in
Pumjab. They could lie only in our
own minds. So, they are subjective and
not objective in one word. This is

what T could conclude because what
happened there is also known, it is
admitted what happened here is also
admittcd Meanwhile, Sir. there is
another complication that faced us

This is what T would like the Hon.

Members, the leaders of partics to
consider because, I think, it is very
important for the unity of India One
or two niembers came out with a state-
ment that his party would contest the
clections in Punjub only on the issue
of secking sclf-determination for his
brethren leading to formation of a

sovereign Sikh State Khalistan. Now
this i not an execuse. Let mc tell
you. We have to hold elections in every
State cvery five years if not carlier of
course, But if at any clection, an issue

comes, which goes against the Consti-
tution of India, which raises an ssue

of separation, of sccession, am I to

participate in that election? And if
I do, what i the implication ? That
is what we have to consider. What is
the remedy, we will come to that
later. But is this a real problem or
not ? I would respectfully submit that

if ten parties aie participating in the
clections, the Congress would be
willing to lose, to win, to draw or
whatever so long as the clection is
within the four corpers of the Indian
Constitution. After all we have been
out of power in the State of Tamil
Nadu for 23 years and heavens
have not fallen. We have not come to
power in West Bcogal for a long num-
ber of years and heavens have not
fallen. This is democracy. Aay party
which is voted to power by the people
comes to power, But when there is
an clection, the implication of whish
clearly, not necessarily by the winning
party, but while any party perticipe-
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ing in that election, if it is interpreted
as a referendum for a separate country,
I would like to stop there and say,
stop in my tracks and say, “There is
something wrong here I will bave to
set this right before T go for elections ”
This is what the Congress Party decid
ed. I attach great importance to thic
We will go for clections in Punjab 1
would say that even if there is no law
and order situation—suppose it is
absolutely peaceful. Punjab is ab-
solutely peaceful, any other State
where you have elections is absolutely
peaceful-—and still if one of the parties
says, “I demand a separate countrvy
1 would fight this election on the basis
of secession™, T do not think vou can
go on with that election Whether he
loses or you lose or I lose. that is nnt
the auestion The question is one of
participation and not one of victorv
or defeat So, this 1s a question which
impinges very profoundly on the unity
of India and 1 would not like to ¢o
ahead with thic clection unless T have
exhausted all avenues of plugging this
In 1965 or 1967 we plupzed one part
of this electoral process by saying that
any one who becomes a candidate
would have to subscribe to an oath
If he does not, then he does not be-
come a candidate But if he does
become a candidate and later on
rencges on the oath which he has
taken—particularly in a sitvation
where passions are running high, the
temptation of a separate country, the
temptation of a Separate State within
the country, how strong it is we have
seen in some of the areas, if that ope-
rates—that “also has to be plupped.
Onoe in this there was a report They
passed 2 resolution for Khalistan
Nething happens in point of fuct 1

Khalistan or I do not think that we
are going to allow Khabstan  (Inter-
ruptions)

SHRI MADAN LAL KHURANA
(South Delh1) One member of vour
party spoke of Khalistan yesteiday

SHRI PV NARASIMHA RAN -
1 request vou to Iisten to me T shall
ask the Hon Member reoarding what
he has said Pleece listen to me and
if whatever T am ~oing to sav, is proner
it would be better if you accent it

[English}

If this is so, what happens intrrna-
tronollv 2 What is being said in other
countries about what is happenine in
Puniob ? Is it onlv treated as a lw
and order situation as 1s in any other
State or anv other country in the
world ? Which other country docs nnt
have a law and order situation <nch
as in Punjab if it comes to onlv jude-
ing it as a law and order ituition ?
¥ would submit that it 1s not so There
are forces at work which are not 10
see 1f this country could be dismem-
bered By sittine there—they just it
and do not have to do anvthing—they
create conditions here wherebv the
people of this country, some weople
who are misled, can themselves create
conditions for dismemberment Now
this is a danger which all of us know
of Whatever happens in a par*icular
election, how many candidates win or
lose, what has been happening in
Punijab is that candidates have not 1nst
their deposits but most of them have
lost their lives So this is the kind of
election where the stake is Joss of life,
not loss of security deposit So this is
the problem which we have to face.

do not think that they are going to get I am trying to explore some answer.
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to this problem. I have had already
discussions with leaders of some
parties. T am calling the leaders of the
others in the next one or two days

T would like to say that the basic
problem, according to me, is secession
and the threat of secession becoming
an election issuc and the conseqnerces
thereafter T would like to prevent it
at all costs Whether we can prevent it
or not we have to sce and we hav: to
put our heads together T fecl, there is
a way out. To the extent T have held
consultations I have becn told that
there i< a way out. I will come up
with a note or some such suggestion
to all leaders of the parties If all of
us agrec, then we will have to do that
first After that T would not stand on
any formality or any prestige, any
gain or loss of my party when choos-
ing the date of election. I can give
you this guarantce. I am not really
on that at all

[Translation]

SHRT KALKA DAS (Karolbagh):
Hon. Prime Minister should say
as to why the elections are -not
being held in Delhi. Under what cir-
curustances the elcctions are not being
held for the last 8 years. Even though
the law and order is not bad in Dethi
elections to Mctropolitan Council and
Corporation are not being held.

[English)

SHRI P. V. NARASIMHA RAO:
There is such a thing as relevance.
T have to stick to it; T wonld tike to.
When thic gquestion of Dethi comes,
1 will not bring Punjab io T can assure
you on that.

{Translation}

SHRI KALKA DAS : Why are the
clections not being held in Delhi ? We
met the Primc Minister also in this
connection (Interruptions)

SHRI P V NARASIMHA RAO:
When the question of Delhi is rased,
T assutc yvou. T will not raise the case
of Puniab and ttarvina while replying
v that (e ruptiors)

SHRI MADAN T AL KITURANA.
Pleasc announce the Dethi elections
today Delhittes will appreciate it.

SHRI P V NARASIMHA RAO:
T cincerely wont to oblive yon but
sherc 15 a procedure for it

SITRI KALKA DAS : Please make
the announcement today itself. (/n-
terruptions)

[English]

SHRI P V NARASIMHA RAO:
Coming to Kashmir again, I am hold-
ing consultations. What has happened
in Kashmir. again T would not go mnto
details. But we know what happened.
In effect there is a big chasm brtwveen
the people of Kashmir on the one
hand and the Central Government or
the administration on the other. There
is no one who can distinguish a
terrorist from a non-terrorist there,
And unless you have the local people
with the administration and we give
them the guarantee that they will not
be killed by tomorrow morning, no
one is going to volunteer information.
The people of Kashmir are patriotic,
There is no question of their havitg
anything with terrorists or anti-nation-
al clements, These acfivities Sire being
foclled from the other side. We huve
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been pleading with Pakistan, we have
been telling Pakistan not to allow this
to happen. All the governments have
done that. Vishwanathji has done that
Chandra Shekharji has done that, I
have done that earlier and I am dcing
now. But the determination on the
other side has not come down too
much from time to time. So, I would
saw that we have to live with that pro-
blem and there is no use of asking the
same questions and giving the same
answers. The question is the same, the
answer is the same. T have bcen
seeing this for ten years. Again, it is
a question of coming together and
finding a solution. What do we do to
bridge this, to bridge this big chasm ?
The President has said about peoples’
Committees that could onc method of
supplying this missing link But that
is only the first step We will have to
think of many more steps and I would
like to say that no one has a readv
made solution Even before we could
think of anything else on positive lincs,
this hijacking, this kidnapping has
come. Now, you can imasine how the
people are exercised over it, how the
Parliament is exercised over it. We
know it Even information is so
fluctuating—what we get by way of
information now is not the same as
we get one hour back. We get some-
thing in the morning, something at
10 O'Clock. And in this changing
information, changing situation, T am
sorry it is not even possible, it has not
been possible even to take the House
into confidence. Chavanji has been
struggling to do this. Both of us have
been trying to find at least one stage
where we could come and tell Parlia-
ment this has happened so far und this
is poing to happen or what we are

trying. Even that specific information
we are not able to give you Not that
we do not want to, I would very much
like to In similar situations, I have
come cvery threce hours. four hours
when the Operation Black Thunder
was going on. The House may recall
that in this HHouse and the other
House I came every three to four
hours to announcc something because
something definitc was happening
there So, I would hike to submit that
if we have not becn able to give you
anything, any specific hard informa
tion, it 1s because of this conflicting
situation there and not because of the
intention on the part of thc Govern
ment not (o reveal anvthing We wonld
not hke to bc secretive  Thete s
noth'g that we eet owt of bheme
secretive In fact. we eet every suppott
by sharing information with Hon
Munbers

Sir. we comc to the other commit
mcnt about placces of rehgimis worship
about which we have eiven a clen
undertakmg that barring the Ram
Tanatmbhoomi issue, m revard to th.
other we will bring a law We do no
want this religions  bickening  this
pollution of a harmonious atmosphere
between communities in this country
which on the whole has been there
with exceptions now and then, to be-
come the rule. The Congress Party
does not want this. I am glad to say
that no one wants this The other
parties also, as far as I know, have
said that this should be put an end
to. We are going to do that. This is
something absolutely basic not only
to law and order. I am not talking of
law and order. When you talk of social
justice, I attach equal importance to
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social harmony. If wc do not have
social harmony, all the programmes
of social justice will remain where
they are, not one step can be taken
further. Social harmouy 15 absolutely
important i this country. We know
that when there has been disharmony
alt programmes have come to a grind-
ing bak. Thercfore, we must aim at
social harmony and we cannot allow
religious bickering, religious bittcrness
to toul the atnosphere to such an
extent that nothing clse is possible.
So, that lcgislation we are determincd
to bring and.l hope that 1 will get
the enthussastic support of all sections
of the House because it is not just the
Congress Party's manifesto or our own
approach. It is I think the common
approach.

About the protection to mumoritics,
the Congress manitesto as well as
other mansfestoes more or Jeas are on
the same wavelength. We want protee-
uon to be given. We arc only groping
how 1t 15 to be given. T mean this
to put it in a nutchell, for years and
years we wanted to give protection;
but we just did not know how it would
work. We tried something, it workcd
and to some cxtent it did not work
Then we thought of something clse;
we thought of special courts, we
thought of a rapid action force. All
these things we have enumerated in the
manitesto. Wec have done it by way
of making some kind of toolproof
package which will work, which we
intend should work and that is the
idea, that is the spirit. It is not that
there is any grcat innovation unthought
of by others. 1t is not so. Wc thought
hard about it. For days and days we
sut in the Committee of Manifesto and

we thought what else could we do,
what ¢lsc, what more, what further;
this is the spirit. We came across so
many ideas Lke giving suitable
employment to the next of kin of those
who have lost their lives, statutory
provision for speedy, adequate com-
pensation to riot victims, spectal
courts, administrative innovations like
holding the Collector and the SP res-
ponsible etc. ctc. These are all piece-
meals; small things. Each one of them
docs not amount to much may not;
but all of them together is a package
which does amount to something and
does crcatc the conditions of salety
and security in the minds of the
munoritics. Because creating it in the
minds is much morc wmportant first
and then you can create it on the
ground berause once the morale of
the minorities is where 1t should be,
then the stage is sct for the real har-
mony to ensuc. Then the Minority
Commission  bemng  given  sfatutory
status; all these things we have said
and we arc going to do cach onc of
these and that is what 1 would like
to say.

Before I come to the Mandal Com-
misston, 1 would like to say something
about foreign policy. Some specches
have been made. One thing I would
hke to make clear; clarify here is that
on foreign policy-—Advaniji will for-
give me when I say-—there does not
appear to be any mecting ground bet-
ween us and the Bharatiya Janata
Party. Why should it be so? Atalji
has adorned this scat of the Foreign
Minister for as long as his party would
aliow him to—not his fault that he
did not remain longer. Did he foltow
a scparate policy? I don’t think o,
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We were in the opposition in 1977—
79. He wanted something like genuine
nonalignment—he just wanted to label
it genuine. It is more or less the same.
1 don't think he made it more genuine
by his presence. He was genuine per-
haps; but nothing beyond that.

Today when I compare the mani-
festoes of the Bharatiya Janata Party
and the Congress I am a little
frightened. When the Bharatiya Janata
Party says that nonalignment has
become irrelavent 1 feel frightened
becausc that was the common plank.

SHRI ATAL BIHARI VAJPAYEE
(Lucknow) : We have not said that.

SHRI P. V. NARASIMHA RAO :
1 remember to have read it

SHRI ATAL BIHARI B/J-
PAYEE : What we have said 15 that
the situation has changed.

SHRI P.V.NARASIMHA RAO:
Yes, it has,

SHR1 ATAL BIHARI VAJ-
PAYEE: And the foreign policy
siould take note of the changing inter-
national  situation—nothing  wrong
about it

SHRI P.V.NARASIMHA RAQ:
Atalji, shall Ircad 1t? J seem to have
tead 1t. I remember vou have said it
Your party has said that nonuilign-
ment has become irrelavent, that is the
word you have used.

SHRI ATAL BIHARI VAJ-
PAYEE : Nonalignment has become
irrelavent to the extent that there is
po cold war, that the world is no
longer divided between two sides

SHRI P. V.NARASIMHA RAO:
This is what | am saying. If we under-
stand nonalignment properly, non-
alignment is not a negative concept at
all. It is not a negative concept, it
is a positive concept 1f there are two
sides of the same coin, one side is
nonalignment and the other side is
independence.

It is synonymous wuh independence.
So long us you want an indcpendent
cowtiry, 1 wiil have 1o be non-ahgned.

SHRI ATAL BIHARI VAJ-
PAYEL . We want you 1o stick to the
other side that our policy be inde-
pendent. .. .

StiRl F. V. NARASIMiA RAO :
Absolutely

SHIRI  ATAL BIHARI VAIJ-
PAMLEL . ard every msue snould
be tackled on that b. s1s

SHRI P.V NARASIMHA RAO
That is what 15 nop-alignmcnt That
1s the cssence of non-ahgament [
what has been written in their man-
festo 15 based on an erroneous apptc-
cuation of the essence o non-align-
ment, I have no problem at all, let
them correct 1t, and non-ahenment as
our policy will come back as a un-
animous pohiy, as a conmsensus be-
cause what you have wiittecu there 15
bicaking the consensus. That 15 why
I am inghtencd I do not want that
the conscnsus that has come down
to us for 40 years or 45 years, may be
thousands of years—the Madhva
Marg which we havc been talking
about in our scripturcs—<should be
broken. That is the precursor of non-
alignment. Thercfore, let there be no
break. 1 would beg of you, Atalji
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please have a look at it. That is what
1 have read in your maniiesto which
was given to me as a copy of your
manifesto unless it is wrong or unless
you have got two copies, iike the two
khatas.

We will have to sit and sort this
out. It is possible that we may have to
spell this out. You say India is going
to be a separate centre of power. We
are tninking of dismantiing all centres
of power and you.are talking of India
becoming a separate centre of power.
‘Lhis is really not in keeping with the
present world and present-day think-
ing about the world. You have a
second look at it, I am not finding
tault, I am only pointing out that your
manitestoc has come to a stage where
you admitied the inherent consensus
on foreign policy is being fractured.
We should not allow that please.

Sir, I would like to say something
about a World Bank Report that was

received here and was not shown to

my predecessor Prime Minister. It is

something which needs some clarifi-
cation. Some time back, some days
back, Chandra Shekharji wrote to me
saying that there was a Report of the
World Bank and it was not shown to
the Prime Minister, that is, himself,
nor was it shown to the Deputy
Chairman of the Planning Commis-
sion, Mr. Dharia, if I remember right.
I immediately wrote back to him to
~ say that ‘I am collecting the informa-
tion and will come back to you.’ I
have to say that when I made en-
quiries, I was told that such reports
come daily, lots of reports come, and
they are not necessarily shown to the
Prime Minister. This is the kind of
feed back I got. I would like to tell

him very respectfully, and tell the
House that, I do not subscribe to this
view. If there is a Report from the
World Bank or any such prestigeous
body, it should come to the Prime
Minister of the country. If it has not
come in this case or in any other such
cases in the past, whoever are the
victim Prime Ministers, T would like
to say that I don’t want to be a conti-
nuation of those victims. T would like
to see it. Certainly, I have given
instructions that any report of this
nature must be circulated to the Prime
Minister not with the absolute cer-
tainty that he will read it, but as a
matter of principle, a repert which is
available to any one in the Depagtment
of Iinance should be available and
they should find it important enough
to circulate it to the Prime Minister
and the Finance Minister also. In this
case I don’t know whether he saw it,
according to Chandra Shekharji the
answer was in the negative here also.
So, this is serious and I would like
to take corrective steps.

SHRI CHANDRA SHEKHAR
(Baliia) : This is not the only serious
matter. You have quoted one portion
of my letter, not the other portion of
the letter. Soon after I left the office,
the Government that has come to
office has acted on the basis of that
report within seven days. That is more
shocking and more surprising. It is
not such an innocuous report. Accord-
ing to you, the report was not shown
to the earlier Ministry duc fo custom.
All I can say is, most of the decisions
that have been taken by your Govern-
ment as the corrective measures of the
economy, are based on the sugges-
tions made in that report. 1 wrote in
the letter that this is a very serious
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thing and that should be looked into
| am not bothered about the report.
! am not such a knowledgeable person
whether 1 will be ablc to read it or
not. But 1 have read many reports,
I know many things about it. but I
am not frece to say about it. I men-
tioned the other thing in the letter
which you have not quoted in this
House, namely that you arc acting
on the basis of that report.

SHRI P. V. NARASIMHA RAO.
1 was coming to that point. It 1s good
that Chandra shekhaipi raised it. Even
if he had not raised 1t, T wus coming
to that pomt ncvitably because |
could not do it in pieccemeal, | could
not do it in a lopsided manner. I am
convinced about what 1 um gomg to
say just as I am convinced abonut whet
I have «lready -aid.

MR. SPEAKER . I hope that the
House agrees 10 give muie time to
this Motion and take up the Private
Members” Business after this Motion
is disposed of.

SEVERAL HON. MEMBERS :
Yes,

SHR1 P. V. NARASIMHA RAO.
Sir. 1 will finish very quckly 1 am
very sarry ta overstep on the rights
of the Privatc Mcmbers. If | had
known. T would have made it a little
shorter.

Sir, about the sccond pont which
he has raised. 1 have no Lesitation in
saying that I bave mysclf come across
reports six months before this report
came which contained morc or less
the same things. They were prepared
by our Secretaries here. There is no
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mystery about these things. Vishwa-
nathji knows about it, Sinhaji knows
about it, Manmohanji knows about it
and cverybody who 1s anybody in
economics knows what in cffcct ars to
be the measurcs which are brought
intu force n a situation such as we
arc 1 today. Sn, there has been a
report, a volununous report which hag
been presented to me by the Finance
Minster which  contains exactly or
more or luss exactly what the World
Bans 1cpore i~ supposed to contain
So. all over the world. people are
thinking on the <ame lines Thercfore,
I do not attach any alarmmg fe.* ue

to the World Bank report -
terruptions)
SHRI BASUL DLB ACHARIN:

Let the report prepared by the Foance
Mmistry and alo the World Bank
report be placed on the Table of the
House.

SHRI NIRMAL KAN11 CHAL-
TERJEF - It 1 an accident of history
that your view agreed with that ol the
World Bank.

SHRI P V. NARASIMIIA RAQO
It 15 not an acadent of history, what
1s not accidental 15 that the <ame 1deas
bhave buen propounded hicie m e
Ministry and everywhere, cconomisis
of a particular linc of thinking have
propounded the same ideas.

SHRI BASU DEB ACHARIA :
This is your line of thinking.

SHRI CHANDRA SHEKHAR :
Sir, let the Prime Minister produce one
report from the Finance Ministty which
coincides with the opinion given by
the World Bank. Let me know what
it is.
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" SHRI P.V. NARASIMHA RAO :
I have secn it myself and I am satis-
fied about it. (Interruptions)

SHRI NIRMAL KANTI CHAT-
TERJEE : Then, why did you not
dare to put it in your Election Mani-
festo 2 (Interruptions)

SHRI SOMNATH CHATTERIJEE
(Bolpur) : Sir, if it has gone to every-
body”in the world, then why did not
the Prime Minisier announce it ?

SHRI P.V. NARASIMHA RAO:
What is there to announce ? We have
been announcing it. (Interruptions)

SHR1 CHANDRA SHEKHAR.
Why cannot the Prime Minister Iny
the report of the World Bank and also
of the Minstry which was produced
to him s1x months before on the Table
of the House ? (Interruptions)

SHRI PV NARASIMHA RAO .
When 1 say [ am satisfied T am talking
with a certain amount of responsibility.
(Interruptions)

Sir, I would now come to the most
important aspect of thc Mandal repoit.

Sir, the Mandal Commission report
has come in for mention and I would
like to say bricfly that the Congress
manifesto is very clear, very compre-
hensive on what the Congress Govein-
ment is going to do for the backward
classes.

“Undertaking special measures in
favour of the socially and educa-
tionally backward classes including
reservatioti in jobs was first made
over 40 years ago and it has been
successfully implemented by Cong-
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ress Governments in several States.
This commitment will be a basic
plank of the Party policy at this
juncture. In implementing these
special measures, preference will be
given to poorer sections among the
backward classes. While ensuring
that if candidates are not available
from the poorer scctions, the bene-
fits will go to other members within
the backward classes.

The Congress will come forward
with necessary legislation to estab-
lish a Backward Class Development
Corporation.

Commuted to cosure benefits of
reservation are provided to other
cconomically backward scctions of
our peuple who' are not covered by
the existing scheme,”

Now, this is the scheme which the
Congress in its manifesto has placed
before the people. When 1 compare it
with the manifestoes of other Parties,
I find that the CPI(M) manifesto
wants the benelits of reservations to
reach really descrving scctions amongst
backward classes. This is their word-
ing I do not find any material diffe-
rence bctween what I said and what
the CPI(M) said. This means that the
CPI(M) wants the benefits to go to
the poorer amongst the backward
classcs. That is what they mean by
“more deserving” and so on. It also
speaks about Karpoori Thakur for-
mula. It also fully recognises that the
poorer sections amongst the upper
castes also require relief. I do not see
any material difference between ‘that
part of the Congress manifesto which
deals with this subject and the mani-
festo of the CPI(M).
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SHRI SOBHANA DRESWARA
RAO VADDE (Vijayawada) : In
several Congress-rule States, rescrva-
tion for batkward classes was on the
basis of caste, not on economic crite-
rion.

SHRI P.V. NARASIMHA RAO -
I will come to what the Hon. Mem-
ber's Party has said later on. But 1
am on the CPI(M) at the moment.

We have gone one step beyond. We
have not spoken about the Karpoori
Thakur formula because it has run
into some legal difficulty. The Supreme
Court or some authoritative judgement
says that this kind of “morc back-
ward” “most backward” etc., is not
constitutional. However, we leave that
aside because we have not put it in
our manifesto, thinking that it may
run into difficulties. What wc have
said is, the economic factor in the
same block of backward classes. The
poorer takes it first. But if there is
none among the poorer sections, it
does not jump from the backward and
go to the forward. It remains in the
backward. And, in any case, it has
to be within that block itself That 1s
what we have said.

We have also said on econcmic
criteria also, some reservation needs to
be given. The Janata Dal has also said
this because first they announced the
decision, Within a few days, if J re-
member right—-Vishwanathji will cor-
rect me if I am wrong—they also
came up with five to ten percent reser-
yation to the economically weaker sec-
tions. Although the Chandrasckhar
Goverament did not take any different
stand in the Supreme Court where the
case is being heard, he has said it in
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so many words. This is what he has
said .

“Drafting of the Party’s manifcsto
1 a joint exercise Govcrnment are
not opposed to the Mandal Com-
mussion report. However, for imple-
menting the recommendations of the
Mandal Commission, considerable
ground work needs to be done.”

—Implying that 1t has not bcen
donc when he wrote it.

“While we should recognise that
caste considerations cannot bc ig-
nored in determining backwardness.
cconomic backwardness should also
be kept m view Any nolicy in a
matter hke this, should aim at a
synthesis of thesc two factors.”

This is the position, BJP wants 1t only
on economic considerations

SHRI MADAN LAL KHURANA.
No.

SHRI P V. NARASIMHA RAO -
You are also wanting the samie as we
want,

SHRI LAL K. ADVANI (Gandhi
Nagar) : I may mention at this parti-
cular time that even in the 1989 mani-
festo, the BIP had very clearly enun-
ciated that while broadly we do not
go against the Mandal Commission,
we would like the economic factor to
be introduced in it. In 1989, as far as
I recall, neither your manifesto nor
the CPI(M) manifesto said anything
of the kind that you have incorporated
in 1991,

SHRI P.V. NARASIMHA RAO:
It is very heartening to know that BJP

is the pioneer. You are the pioneer in
this respect.
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"SHRI CHANDRA JEET YADAV
(Azamgarh) : This seems to be the
first case of consensus.

SHRI P.V. NARASIMHA RAO:
That is what I am coming to ulumately.
That 1» what I am really coming to.
Even after some lives have been lost,
even after elections have been fought,
lost and won, partially on the basis of
this, can we not make it again at least
now a matter for consensus? Much
has happened which ought not to have
happened, should not have happened
and should not have becn allowed to
happen.

SHR1 EBRAHIM SULAIMAN
SAIT (Ponnani) : What about rescr-
vation for minorities ?

SHRI P.V NARASIMHA RAO:
That also we have said. That also we
have said n our mapifesto. Those
numority sections which are backward
will get the same rescrvation as the
backward classes themselves. That 1s
what we have said. That anybody 1
think would say when 1t comes to tatk-
ng across the table.

SHRI VISHWANATH PRATAP
SINGH (Fatehpur) : Pcrhaps onc
thing has been lost sight of, that the
Mandal Commission report has the
economic criterion as a composite unit.
There is wcightage of economic crite-
rion in it. It has a social criterion,
cducational criterion and economic
criterion. In the economic criterion,
it has been taken those sections of
society whose income is and whose
wealth assets are below 25 per cent
State average, those sections of society
who live in kutcha houses 25 per cent
above the State average and those
sections of society who mainly live on
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manual labour. This is the econamic
criterion aiready incorporated in the
Mandal Commission report and the
weightage is there,

SHRI P.V. NARASIMHA RAO:
If that had been so, I would respect-
fully ask Vishwanathji, why he did
not include it in the first order ? Why
he had to, after ten or 15 days say
“We will give 5 to 10 per cent to the
cconomically backward class people
also” 7 Let us not go into that. I am
not really asking you to go into that.
Let us forget it. Let us start on a clean
slate. Whatever has been written in it,
if it is bad, let us leave it If it is
good, to the extent all of us agree,
let us keep 1t and then go ahead. This
1s what I would like to say on the
Mandal Commission. There are so
many other recommendations. There
are 21 to 22 recommendations in the
Mandal Commission. It is unfortunate
that we have zeroed in on the most
controversial report and the non-con-
troversial recommendations have been
just left to the winds, Let us all agree
on those non-controversial recommen-
dations. You will find that the face
of the backward classes will change in
this country if we really implement it.

SHRI CHANDRA JEET YADAV:
Reservation is the most important
thing, You cannot do anything with-
out reservation. Reservation is the most
cardinal thing in life. This is the pro-
blem. For 40 years they did not do
it, because they do not want to give
reservation,

SHRI P.V. NARASIMHA RAO:
We have seen how reservations have
worked, I am not mentioning all the
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ether recommendations as a substitute
0 reservation, Please do not think like
that. We started with reservation.
Everybody wants reservation. The
patient wants milk, the doctor recom-
mends milk,. What else you want?
(Interruptions)

SHRI CHANDRA JEET YADAV.
Do you stick to your manifesto ? Your
lawyer, when sent to Supreme Court,
said : “We stand by what we have
said in the President's Address.” You
avoided reservation in youg President’s
Address. (Interruptions)

SHRI P.V, NARASIMHA RAO:
No, I am not, T am not avoiding any-
thing. I am reiterating my manitesto
here. I want to talk to you on the basis
of the manifesto. There is absolutely
no going back on it. Let the whole
world know about it. (Interruptions)

I am sorry to have taken 15 minutes
more. It was not my intention.

[T ranslation)

SHRI RAM VILAS PASWAN:
Mr. Arjun Singh was present in the
Houso during the last two days when
the matter was being debated. Since
the Government did not clarify its
stand on the issue, that’s why the
Supreme Court extended the date.
Yesterday it was mentioned that next
day was the last date and this was
why the date had been extended upto
§h August. T want to state that the
Government has talked of only S to
10 per cent reservation. On 27th
August last yest, Shri V.P. Singh had
stated quite clearly that out of 50 per
opit veservation, 27 per ceat is for
Sackward <classes as recommended by
the Mandal Commission, and 22.5 per

cent is for Scheduled Castes and Sche-
duled Tribes. So the total comes to
49.5 per cent .. (Interruptions)

[English)
I am not cnticising. I am only making
suggestions.

[Translation)

On 27th August it was made clear
that first the Mandal Commission re-
port should be implemented and there-
after 5 to 10 per cent reservation may
also be made for the poor people of
upper castes. The intention of the
Government no doubt is clear, but as
soon as the question of economic
criterion 1s put before the court, it
will run into difficulties because eco-
nomic criterion does not fall in the
jurisdiction of the court (Interrup-
tions)

Is the Government interesied in
mplementing  Mandal Commussion
Report or not ? If any amendment is
taken to Supreme Court, it will run
into rough weather on the plea of fresh
examination and the implementation
as a result might get delayed indefini-
tely. Even if the Government is sincere,
the executive order may be issued later
on by the Government in power. But
in Andhra Pradesh this is not the case.
I want an assurance from the Hon.
Prime Minister that the Government
will not do anything which might pro-
vide a plank to the Supreme Court
to deliver a judgement against Mandal
Commission.

SHRI P.V. NARASIMHA RAO:
When the reference of Andhra Pradesh
has been made, I want to state that
30 years back when Telangana Regio-
nal Committee was functioning ..
(Interruptions)
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[Englishl

Just one minute, please.

SHRI FRANK ANTHONY (Nomi-
nated Anglo-Indian) : Just I want to
take two minutes. On the Mandal
Commission, I have spoken in this
House T have made my views clear
when 1 spoke I got the support of
Mrs Indira Gandhi when I refused to
allow my community to be classified
as a backward class. She congratulated
me because she said that she wanted
the word ‘backward’ to be taken out
of our social vocabulary. The Mandal
Commussion Report was full of weak-
nesses. It was, first, intended to benefit
only the Hindug and it made no room
for people on economic criteria.
According to the Mandal Commission,
1t was only the top rungs of the castes
that got all the plums. The interme-
diate castes also got a fair amount of
plums But the real backward classes
oot absolutely nothing at all. The
Supreme Court has ruled that the
reservation should not be increased
beyond 50 per cent. (Interruptions)

SHRI P.V. NARASIMHA RAO:
[ am sorry, T have taken a very long
time I do not want to over-stress
(Interruptions) What ? T will tell you
outside. (Interruptions) There have
been manv instances where towering
personalities of this country have re-
fused to be treated as backward
classes  Shri  Kumaramangalam’s
Grand-father Dr. Subbarayan Said,
“I am not allowing my community to
bo treated as a backward class.”
Of course, with the generation, the
neeyat also changed, And now he
is backward class, These are the
instances. So, ultimately, a time

will come when what we really aim at
is to end the backwardness where
none is prepared to be called backward
in relation to any other class. That
is what we should aim at instead of
really getting into the non-issues which
are of no importance. That is the goal
and we will have to find that goal in
our life-time. I hope, it will be possible
and with the cooperation of all of us,
doing the same job, aiming at the same
objective, it will be possible.

Thank you very much, Thank you,
Members. (Interruptions)

[T ranslation)

SHRI RAM VILAS PASWAN :
Mr. Speaker, Sir, my question has not
been replied to by the Hon. Prime
Minister. (Interruptions)

SHRI PIYUS TIRKEY (Alipur-
duar) : Mr. Speaker, Sir, the Hon.
Prime Minister has not uttered a single
word about the Scheduled Castes ..
(Interruptions) ..

[English)

MR. SPEAKER: A number of
amendments have been moved by
Members to the Motion of Thanks. If
the House agrees, I ghall put all the
amendments moved together to the
vote of the House.

The Amendments were put and

negative

MR. SPEAKER : I shall aow put
the main Motion to the vote of the
House. The question is :

“That an Address be préseated to

the President i the lollowing

terms — WM
“That the Members of Lok Ssbisa
assembled in this Sessiod gre
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doeply grateful to the President
for the Address which he has
beon pleased to deliver to both
Houses of Parliament assembled
together on the 11th July,
1991°.”

The Motwon was adupted

MR. SPEAKER Now we shall
take up Private Members Business

(Interruptions)

DR. LAXMI NARAYAN PAN-
DEYA (Mandsaur) . What about
Matters under Rule 3777 (Interrup-
tions)

SHRI SRIBALLAV PANIGRAHI
(Deogarh) : Sir, I am on a pomt of
order. The pomt is that before further
discussion on Motion of Thanks on the
Prseident’s Address was taken up, you
were kind enough to obscrve that
matters under Rule 377 would come
after that business 1s over Naturally
this is pending now

MR SPEAKER That 1s not a
point of order. I rule it out I said that
if there was time we would take it up
Now, it will be taken up tomoriow
The Private Members’ Bills are to be
introduced.

15.57 hrs.

Constitution (Amendment) Bill*
(Amendment of Articles 74 and 163)
[English]

SHRI GEORGE FERNANDFS
(Muzaffarpur) : T beg to move for
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lqc;\;;-x_nt;)&u;c a Bul further to
amend the Constitution of India

MR. SPEAKER The question 1s
“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India”

The motion way adopted

SHRI GEORGE FERNANDLS |
introduce the Bill

15.574 hrs.

Constitut:on (Amendment) Bill
{ Amendmnt of Article 26)

|1 nelshi
SHR!I GEORGF TI'FRNANDES
(Mazaffarpur) I beg to move for

leave to mtroduce 2 Bill fucthr o
amend the Constitution of Indi:

MR SPEAKFR

‘ That feave be granted to mtroai
« Bill further to amend the Consti
tutton of India”

The questim s

1he mot on was ade pted

SHR1 GI'ORGF FERNANDFS
introduce the Bill

-

15.58 hrs.

Special

Protection Grown (Amend

ment) Bill’
( dmendment of Iong Iitle otc )

1 nglish)

SITRT PAW \N KUMAR BANSA]
(Chondiearh) T ber to mowe  lor
Leave t~ imtroduce o Bill (o am nd he
Special Protection Group Act 1988

spublished in Gazette of India, ¥ xtra-ordmary Part Tl Sec on 2 dated 10 7 1991
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MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to amend the Special Protec-
tion Group Act, 1988”.

The motion was adopied.

SHRI PAWAN KUMAR BAN-
SAL : 1 introduce the Bill.

15.58% hrs.
Delimitation (Amendment) Bill*
{ Amendment of Section 9)
[English]

SHRI PAWAN KUMAR BANSAL
(Chandigarh) : 1 beg to move for leave
to introduce a Bill to amend the Deli-
mitation Act, 1972.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to amend the Delimitation
Act, 1972”.

The motion was adopted.

SHRI PAWAN KUMAR BAN-
SAL : I introduce the Bill.

15.59 hrs.

High Court at Allahabad (Establish-
ment of 2 Permanent Bench at
Bareilly) Bill*,

[English]

SHRI SANTOSH KUMAR GANG-
WAR (Bareilly) : I beg to move for
leave to introduce a Bill to provide for
the establishment of a Permanent
Bench of the High Court at Allahabad
at Bareilly.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for the establish-
ment of a Permanent Bench of the
High Court at Allahabad at Bareil-

99

Iy”.
The motion was adopted.

SHRI SANTOSH KUMAR GANG-
WAR : I introduce the Bill.

15.59% hrs.

Constitution (Amendment) Bill*
(Amendment of the Preamble, Etc.)

[English]

SHRI RAM NAIK (Bombay-
North) : I beg to move for leave to
introduce a Bill further to amend the
Constitution of India.

MR. SPEAKER : The question is :
“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India”.

The motion was adopted.

SHRI RAM NAIK : I introduce the
Bill.

16.00 hrs.

Infant Foods and Feeding Bottles
(Regulation of Produdtion, Supply
and Distribution) Bill*

[English]

SHRI RAM NAIK (Bombay
North) : I beg to move for leave to

*Published in Gazette of India, Extraordinary, Part II, section 2, dated 19-7-199 l/v
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mtroduce a Bill to provide for the
regulation of production, supply and
dstribution of infant foods and feeding
bottles with a view to the protcction
and promotion of breast-feeding and
for matters connected therewith or
mcidental thereto

MR SPEAKER The question 1s

“That leave be granted to introduc.
a Bill to provide for the regulation
of production, supply and distribu-
tion of mfant foods and feeding
bottle with a view to the protection
and promotion of breast-fecding and
for matters connected therewith or
mcidental thereto”

The motion was adopted

SHRI RAM NAIK I introduce the
Bill,

16.0% hrs.

Pablic Premises (Eviction of Unautho-
rised*  Occupants Amendment
(Amendment of Section 2)

\English)

SHRI RAM NAIK (Bombhoy-
North )- I beg to move for leave to
introduce a Bill further to amend the
Public Premuses (Eviction of Unautho-
rnised Occupants) Act, 1971

MR. SPEAKER The question 1s
“That leave be granted to mtroduce
a Bill further to amend the Public
Premises (Bviction of Unauthorsed
Occupants) Act, 1971”

The motion was adopted

July 19, 1991

TSHRI RAM NAIK 1 mtroduce the
Bill

16.01 hrs.
Constitution (Amendment) Bl

{ Amendment of Article R1 Ftc \

1 nglish]
SHRI RAM NAIK (Bombay-
North) 1 beg to move for larve to

mtroducc a Bill further 1o amend the
Constitution of Ind'a

MR SPEAKI R The question 18
* That leave be granted to intr sduc
a Bill further to amend the Consty
tution of India”

The moton was adopted

SHRI RAM NAIk
Bill

I ntroduce the

16.13 hrs,
Constitvtion (Amendmng) Baill

(Ommussion of Article 3700

| nghsi}
SHRI1 KASHIRAM RANN
(Surat) I beg to move for leave to

introduce a Bill ferther to amend the
Constitution of Tndny

MR SPLCAKER The question s

That lcave b granted to mtrocue
a Bill further to amend the Counys-
tntion of India”

The motin was adonted

SHR! KASHIRAM RA' ° {
mitroduce the Bill

*published 1n Gazette of Indm_, Extraordinaty, part £t sev 112, datud 19 7 1991
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Prevention of Social Disabilities Bill

tEnghishl
SHRI KASHIRAM RANA
(Surat) 1 beg to move for leave to

mtroduce a Bill to prevent the imposi-
uo 1 of social disabilitics by a member
o1 nembers of a community on o
member or membe-s of his or ther
own communty, fo provide for penai-
tw for such an act or acts and for
matters connected therewith

MR SPEAKER The guestion s

“That leave be granted to introduce

Bill to prevent the mmposition of
cocial disobthtics by a member o1
tembers of 4 commumty on a
iember o1 me vbers of T or thesr
own  community, to provide for
renaltirs for such an act or acts

'd for mattcrs connccted there-
v ath”

L he motion was adopted

SHRI KASHIRAM RANA |
stroduce the Bill

16,21 hrs,

tligh Court of Guiarat (Kstablishment
of a Permanent Bench at Surat)
Bill*

\English]

SHRI KASHIRAM RANA
(Surat) : T beg to move for leave to
mtroduce 2 Bill to provide lor the
cstablishment of a permanent Bench

*published in Gazette of Indl—;Fxtmurdmary‘ Part I1, section 2, dated 19-7-1991-—"
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of the High Court of Gujarat at Surat.

MR. SPEAKER : 1he question is :
“That lcave be granted to introduce
a Bill to provide for the establish-
ment of a pcrmancnt Bench of the
ttigh Court of Gujarat at Surat™.

1ie motion waus adopted.

SHRI KASHIRAM RANA : 1
mtroduce the Bill

16.23 hrs,
Constitution (Amendment) Bill*

tmertation of New Article 26-4)
{Luglish]

SHRI BHOGENDRA JHA (Ma-
dnnbani) . T beg to move for leave to
meduce a Bill further to amend the
Constitution of India.

MR SPEAKER The question 15

“That lTeave be granted to introduce
a Bill further to amend the Consu-
tution of India™

I he motion way adopted.

SHRI BHOGENDRA JHA: Intro-
e the Bill
16.03 hrs.

Constitution (Amendment) Bill*

(Substitution of New Schedule for
Eighth Schedule)

|English)

SHRI BHOGENDRA JHA
(Madhubani) : T beg to move for
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feave to introduce a Bill further to
amend the Constitution of India.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India”.

The motion was adopted.

SHRI BHOGENDRA JHA: I
introduce the Bill.

16.031 hrs.

Constitution (Amendment) Bill*
(Amendment of Article 327, etc.)
[English}

SHRI BHOGENDRA JHA
(Madhubani) : 1 beg to move for
leave to introduce a Bill further to
amend the Constitution of India.

MR. SPEAKER : The qucstion is :

“That leave be granted to introducc
a Bill further to amend the Consti-
tution of India”.

The motion was adopted.

SHRI BHOGENDRA JHA: 1
introduce the Bill.

16.03% hrs.
Employment Guarantee BiI*
[English)

SHRI BHOGENDRA JHA
(Madhubaai) : I beg to move for
feave to introduce a Bill to provide
for employment or for means and
resources for self employment to all
“adult citizens of the country.

MR. SPEAKER : The question is :

“That leave be granted to introduce
a Bill to provide for employment or
for means and resources for sclf
empoyment to all adult citizens of
the country™.

The motion was adopted.

SHRI BHOGENDRA JHA: I
introduce the Bill.

16.04 hrs.

RESOLUTION RE-STEPS FOR
MAINTAINING STATUS QUO
OF RELIGIOUS SHRINES AND
PLACES OF WORSHIP

[ English]

MR, SPEAKER : Now we will take
up further discussion on the Resolu-
tion moved by Shri Zainal Abedin on
the 12th July, 1991.

[Translation)

SHRI MADAN LAL KHURANA
(South Delhi) : Mr. Speaker, Sir, Iast
time I gave a notice of amendment.
You had asked me discuss the matter
with you in your chamber. You called
me and said that-that included other
steps also. After that T gave another
notice of amcndment ..
tions)

(Interrup-

'English}

MR. SPEAKER : I am not allow-
ing the amendments which have heen
rejected to be raised on the floor of
the Housc. Because if it continucs,
then every amendment, every deci<ion
taken will be discused on the floor
of the House. Last time also we shonld
not have allowed the discussion c¢n
this in the House. I am not allowing it.

’ *pyblished in Gazette of India, Extra:\rdinar;l. Part 11, section 2, dated 19-7-199)
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Quo of Religious Shrines and Places of
o Worship
{Translation] [Translation)
SHRI MADAN LAL KHU- ‘THE MINISTER OF HUMAN RE-

RANA : Mr. Speaker, Sir, you decide
for ever that such matters will not be
allowed in future also .. (Interrup-
tions)
|English}

MR. SPEAKER : Not in the Housc.

Otherwise you will be discussing only
amendments in the House.

| I raaslation)

SHR1 MADAN [LAL KHU-
RANA : Mr. Speaker, Sir, I would
like to submit that this resolution is
going to have fur-rcaching cffects ..
{Interruptions)

{f-nglish}

MR. SPEAKER : 1 am not allow-
e, T am not allowing to speak. Please
do nat force like this and T am not
allowing, 1f I allow this, it becomes
a practice. Every rejection will be
discussed on the floor of the Housc
and that is why if an amendment is
admitted or if an amendment is not
admitted and if the Member has any
objection, he can mcet me in the
Chamber. 1 would certainly be very
patiently hearing what he has to say.
A.ccording to my like and judgement, 1
will give a decision. But, I am not
going (o allow the discussions on these
points, on the floor of the House.
Otherwise, thousands and thousands
of notices are given and if we try to
decide the notices on the floor of the
House, we would only be deciding
notices and have nothing clse. So.
please Shri Khurana cooperate and do
not raise it now.

SOURCE DEVELOPMENT (SHRI
ARJUN SINGH) : Mr. Speaker, Sir,
| would like to express my views with
your permission. I would like to re-
quest Shri Khurana that the Hon.
Spcaker has given a clear ruling on
this matter. You want that all of us
should stick to this ruling firmly in
future also, 1 can understand his feel-
ing, but as the Hon. Speaker has said
that the decisions that are not taken
under the rules of the House and if
we start discussing those decisions.
that would become a never-ending
process. Thercfore, I would appeal to
the Hon. Members that in case of
rejection of their amendments, they
should personally meet the Speaker
and obtain a convincing response but
they should not raise such matters in
the Houseg

SHRI MADAN LAL KHURANA
(South Delhi) : Mr. Speaker, Sir, it
appears to me that communal riots
will start in the entire country, if this
resolution is passed. (Interruptions).

SHRI ARJUN SINGH : Nothing
like this is going to happen.

SHRI MADAN LAL KHU-
RANA : Does he want that the Mata
Sundari College, which was a mosque
carlier, should be removed. (Interrup-
tions)

[English}

MR. SPEAKER : I am not allowing
this, Khuranaji. On the point of ad-
mission of the amendments,.I am not
allowing any discussion. I you are
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going to make any say on that point,
it will not form part of the record.
But, in your speech if you have any
point to make, you are welcome to
do it. You take a chance, make a
speech on the resolution and I will not
object to it. .. (Interruptions)

SHRI MADAN LAL KHU-
RANA : I want to say that, if I was
told carlier that my first amendment
has been rejected, I would have given
notice for the second amendment. |
can give notice for a second amend-
ment, only when my first amendment
is rejected. .. *(Interruptions)

[English])

MR. SPEAKER : This is not goiry
on record.

[Translation]

It is in your interest. It will not be
correct, if all started raising questions
like this.

SHRI MADAN 1AL KHU-
RANA : Mr. Speaker, Sir, I would
like to have an assurance from vou
that you will not allow such an amend-
ment, if notice for the same is given
by any other Member.

{English]

MR. SPEAKER : You do not nced
agy assurance from the Chair. It |
the ruling from the Chair which ;
binding, You do not get the assurance
it i8 the ruling which is binding. I do
net have’to assure you. I am like any
other Member, So, assurance is not
necessary. If what I say here is going
as a ruling, then it is binding on me.

you and everybody. So, Khuranaji,
please take your seat. Thank you.
(Interruptions)

MR. SPEAKER : Lodhaji, I am
not allowing anything on this point,
because if it continuous like this, I
will have nothing else, but to discuss
the admissions only.

17 ranslation)

SHRI MADAN LAL KHU-
RANA : This s discrimination.

(Interruptions)

[English]

MR SPEAKER . You cannot get
such assurances and things like that
Khuranaji No omnibus assurance will
be given I will act according to the
rule; 1 will act according to the law
and 1 will act according to the deci-
sion. Now, Shri Shreesh Chandra
Dikshut will continue his speech

(Interruptions)

MR SPEAKER . Mr. Shrecesh
Chandra Dikshit, you have already
spoken for 45 minutes Now pleasc be
brief.

SHR1 SHREESH CHANDRA
DIKSHIT (Varanasi) : The subject
is important. T have to say many
things

MR. SPEAKER : You may make
your point. Take your time.

SHRI SHREESH CHANDRA
DIKSHIT : The subject has many
ramifications. However, 1 will try to
bo very brief. .. (Interruptions)

¥Not recorded.
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SHRI GUMAN MAL LODHA
(Pali) Mr Speaker, Sir, before he
starts his speech, please give a ruling
on the poimnts raised by me You may
give any ruling you like I have sub-
mitted 1t 1n writing to you that s
matter cannot be taken up in the Hous
as 1t 15 sub judice The previouns
Specaker gave a rulmg which 15 -
ready on record, as this matter 15 sub
judice 1 11 cases

(luterruptions) *
[English}

MR SPEAKER [ am not allow-
ing this If this continue like this well
there will bc many Members to spcak

out that I am sorry this caniot
form part of the record also

(Interruptions)

MR SPEAKER You come to mv
Chamber I will discuss for one hour
for two hours

(Interruptions)

MR SPEAKER What Mr Lodha
1s saying will not form part of the
record

(Interruptions)

MR SPEAKER Come to my
Chamber, Mr Lodha With respect I
am saying I will discuss with you
Either you convince me or T will
convince you

[Translation)

SHRI SHREESH CHANDRA DIK-
SHIT Sir, this resolution has two
parts The first part is that this House

Worship

urges upon the Government to tile
steps to peacefully settls the dispute
regarding the shrine at Avodhya

16.11 hrs.

[SHRI PM SAYEED n the Charr)

Mr Charman, Sir, there 13 no
doubt that this 1s a very grave dispute
There may be 3 ways to settle this
dispute  The first 15 that 1t 1s settled
by a court of law The second 15
negotiated settlement and the third 1s
that, that an agreement 15 reached n
the spint of give and take

Sir, may be the House 1s not aware
of a fact and I would like to tell them
that this dispute 18 pending n the
¢nurts of law for more than 100 years
The first case 1n this regard was filed
by Mahant Raghuvar Ram in the court
of Sub-judge, Faizabad, m 1885 and
thc then Brtish Judge Col FEA
Charrier had said 1n his judgement-—

VEnglish)

It » most unfortunate that a
Maspd should have been built on
land especially held sacred by
Hindus, and that after 356 years,
1t 15 too late to remedy that grie-
vance ”

[Translation}

Another thing, which I want to
submut and which I have said earher
also, 1s that the Babri Masjid Action
Comnuttee filed a case in this regard
on 18th of December, 1961

[English}

In that 1t was alleged that on the
night between December, 22/23, 1949

*Not recorded
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the Hindus had surreptitiously placcd‘ Is he ready to place it on the Tablc

the idols in the building which they
claimed to be their mosque.

Actually much before that incident,
a suit had been filed by Mr. Gopal
Singh Visharad on 16-9-1950. I will
draw your attention that the court had
passed the following order—interm
injunction :
“The parties are hereby restraincd
by means of temporary injunction
to refrain from removing the idols
in question from the site in dispute
and from interfering with the puin,
elc., as at present carried on

The order, dated 16-9-50, stands
notified accordingly.”

In an appeal, this interim injunc-
tion was confirmed and the appelate
court made the following observation-

“It further appears from the copics
of a number of affidavits of certain
Muslim residents of Ayodhaya thal
at least from 1936 onwards, the
Muslims have neither used the site
as a mosque, nor ever prayed there,
and that the Hindus have been
performing their puja, etc., on the
disputed site.”

“The undisputed fact remains that
on the date of this suit, the idols of
Shri Bhagwan Ram Chandra and
other did exist at the site and that
worship was being performed bv the
Hindus including the plaintiff
though under some restrictions put
by the executive authority.”

(Interruptions)

SHRI ANIL BASU (Arambagh) :
Sie, he is referring to some document.

of the House ?

SHRI SHREESH CHANDRA DIK-
SHIT : 1 am quoting from the copics
of court judgements.

SHRI ANIL BASU: Mr. Chau-
man, Sir, hc should prove them
authentic by placing it on the Table
of the House. .. (Interruptions)

SHRI SHREESH CHANDRA DIK-
SHIT : These arc judgements of court
of law and T must have the permission
to quote them. If nced be, I can file
the certified copies of the judgements
here .. (Interruptions). .. I am refer-
ring to the case of 1951.

SHRI ANIL BASU : How can we
know that these judgements arc
genuine oncs unless and until, they are
authenticated and placed on the
Table ? (Interruptions)

MR. CHAIRMAN: When he
quotes any judgement. that would be
sufficient. It can be verified. The
judgements arc not necessarily to be
laid on the Table of thc House. When
he is quoting, he will be quoting
properly. And if it is wrong, of course,
I will sce to it.

(Interruptions)

SHRI SHREESH CIIANDRA
DIKSHIT : I quotc a reference from
Civil Judge Order, Faizabad dated
3-3-51, Suit No. 2 of 1950 of
Shri Gopal Singh Visharad as appel-
lant versus Zahur Ahmed and others.
This is the reference of the case.

An allegation is often madc against
the VHP that we have not abided by
the orders of the court. You will be



Asadha 28, 1913 (Saka)

Resolution re-sicps for mamiaining Status
Quo of Religious Shrines and Places of

141
o W orship

surpriscd Sir and 1 beg to draw vour
attention that inspite of this clear
order by the court of law, which was
later confirmed by the honourable
High Court adjudication at Allahabad
also, the rights of the Hindus for un-
fettered worship was interfcred with
We made every possible effort to get
the lock open, When we did not suc-
ceed Sir, it was decided that we would
go for a peaceful saryagraha on that
issue. But in the meanwhile, the Dist-
rict Judge, Faizabad, Shri K M. Pandey
vide his order dated 1st February,
1986 ordered the lock to be opencd
1 quotc the relvant portion

“The respondents are directed to
open the locks of the gates, O&P
forthwith They shall not impose
any restriction or hurdle in the
darshan and pooja of the applicant
and other members of the commu-
mty in general However, the res-
pondents arc frce to take indepen-
dent decisions to control any law
and order problem according to the
case of the situation.”

The third thing which I would like
to bring to the notice of this House
is that when we decided to do Shila-
nyas, a writ petition was filed in the
Hon. Supreme Court. I quote the rele-
vant portion of the order of the
Supreme Court. It says :

“The whole question appears to us
in substance that whether the reli-
gious procession carrying the consc-
crated shilas are allowed to be carri-
ed on for the purpose of laying the
foundation stone of Ram Janma
Bhumi Mandir near Babri Masjid

area will cause a communal dishar-
mony of a serious nature and as
such taking of procession by the
Members of Vishwa Hindu Pari-
shad in this connection should be
prohibited and more particuarly the
prohibitory order should be made
prohibiting the laying of the foun-
dation stone on 9-11-89.

This goal, keeping in view the
fundamental rights embodied in part
3 of the Constitution which gives
right to Members of every religious
community the freedom to profess
his own religion so long such pro-
paganda, the religious faith does not
violate or contravene the existing
laws of the land. Considering this
in mind and also considering the fact
that maintenance of the law and
order is primary duty and responsi-
bility of the State Government ..
etc, etc.”

The last sentence says :

“Wec, thercfore, dispose of the writ
petition.”

This is the final order. Writ petition
seeking the banning of Shilanyas and
Shilayatra was not allowed.

SHRI SYED SHAHABUDDIN
(Kishanganj) ; Shri Dikshit has just
quoted from a Supreme Court judge-
ment which I recall perhaps correctly.
Will Shri Dikshit please read out the
part where there was a reference to the
performance of the Shilanyas.

SHRI SHREESH CHANDRA
DIKSHIT : With the permission of the

Chair I can read out the whele judge-
ment,
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SHRI SYED SHAHABUDDIN:
You just tell the operative part

SHRI SHREESH CHANDRA
DIKSHIT : The operative part is,
“We, therefore, dispose of this writ
petition.”

SHRI SYED SHAHABUDDIN .
I think there you said, it permitted
Shilanyas. 1 am asking you where did
the judgement say that it permits the
Shilanyas. Shilanyas is different from
Shilayatra. 1 am making that point

As far as I recall Mr. Chairman,
the writ petition was about the Shila-
yatra. 1 don't think that a referencc
exists there to the performance of
Shilanyas on the disputed spot and I
can say with authority that the Sup-
reme Court has not pronounced any
verdict on the legality or illegality on
the performing of Shilanvas on the
disputed spot.

SHRI SHREESH CHANDRA
DIKSHIT : Sir, the judgement is very
clear.

MR. CHAIRMAN : What the Hm}
Member was objecting to was .that it
appears that the Hon. Member instead
of saying the ‘foundation stone’ has
said ‘Shilanyas’.

SHRI GUMAN MAL LODHA :
Skilanyas is the Hindi word for founda-
tion stone. (Interruptions)

SHRI SYED SHAHABUDDIN :
Mr. Chairman, Sir, what I am try?ng
to say is that, an impression is being
«reated that the Shilanyas was perform-
od with the approval and permission of
the Supreme Court. That is not so.
(Inderruptions)

SHRI GUMAN MAL LODHA :
The Supreme Court refused to prohibit
from Shilanvas and Shilapathar.

SHRI SYED SHAHABUDDIN
But the Hugh Court of Lucknow pro-
nounced that (Interruptions)

MR. CHAIRMAN . When you
quote a judgement, it should be quoted
as it is, whether 1t is in Hindi or in
any other language

(Interruptions)

SHRI EBRAHIM SULAIMAN
SAIT (Ponnani) : What about the
injunction of the Allahabad T:gh
Court? Why don’t you cite that?

(Interruptiony)

SHRI GUMAN MAL 10ODHA
He is keeping it for you (Interrup-
tions)

MR. CHAIRMAN | have alrendy
mentioned here that whenever he
quotes anything, any judgement. 1t
should be a judgement and not the
translated version of it

(Interruptions)

SHRI DIGVIJAYA SINGH (Raj-
garh) : May I ask a question ? I just
wanted to ask the Hon. Member,
whether he was a signatory to an
agrcement between the State Govern-
ment of Uttar Pradesh and the Vishwa
Hindu Parishad, that they should be
allowed to lay the foundation stonc
and they would not start the construc-
tion till the Court decides in their
favour.

Is it a fact? Was he a signatory ?
(Interruptions)
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{7 ransiation} Ministry including thc Home Secretary,

MR. CHAIRMAN : We are discus-
sing this issue here in a peaceful man-
ner, The Hon. Member will reply to
the question asked by the other Hon
Member just to make him yield Please
do not nterrupt.

SHRI SHREESH CHANDRA
DIKSHIT : 1 have said that there arc
threce ways to solve this problem.

SiiR1 DIGVIJAYA SINGH: I
haven’t got my rcply whether he was
a signatory to the agreement ?

SHR1I SHREESH CHANDRA
DIKSHIT : I am givmg the reply
Please listen to me. Therc are three
ways to golve it. One is through the
court, the other is through negotiated
settlement and the third one 1s com-
promise through give and take. His
question refers to the sccond point. I
will refer to it, when I will come on
the second part.

SHRI IBRAHIM SULAIMAN
SAIT : He has evaded the question

SHRI SHREESH CHANDRA
DIKSHIT : 1 am not evading. 1 am
expressing my point, Much emphasis
is being laid on the point of
Status quo that the court has given
an order to maintain the status quo.
This refers to the order issued by the
Special Bench of the Allahabad High
Court on 7-11-89 comprising the
judges Shri K.C. Agrawal, Shri U.C
Shrivastava and Shri S.H.A. Razzak.
Shri Buta Singh, who is not here at
present, visited Lucknow just after one
day ie. on 8th of November, along-
with all the officers of the Home

Director of Inteligence Bureau and
other officials The then Chief Minister
of Uttar Pradesh, Shri Nurayan Dutt
Tewari, Home Minister Shrimati
Sushila Rohatgi, the 1.G.P., the Chief
Secretary and the Hume Sectetary were
also present at Lucknow. From our
side, there was Mahant Avaidyanath
Maharaj Gorakhpur  Peethadhish,

[Inglish}

There were 40 members 1n all includ-
ing the Advocate-General, Bhatnagar.

We were only two persons and after
three-four hours of negotiations, we
camc to this conclusion that

[ Franslation}
{F nglish]

The place where we were going to
lay thc foundation stone was an un-
disputed site It was with the pcrmis-
sion of the Government of India
When you are giving permission fo
lay the foundation stone, you cannot
say that you will not permit us to
construct the building. When you arc
permitting us to lay the foundation
stone, you cannot say that you will
not allow us to construct the building
over there.

[Translation)

Wc had presented to the Govern-
ment the blueprint and the scheme of
construction of the Shri Ram Janam-
bhoomi Temple of Ayodhya. We had
also informed them about the manner
in which we proposed to go about with
the construction work and also about
the ‘Shilanyas’ plan. When you pecmit
us to perform ‘Shilanyas’ it obvigualy
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means that the Government has no

objection. whatsoever to the construc-
tion ot the temple.

{£&nglish)

SHRI SYED SHAHABUDDIN -
1t was a public document since 1t was
published m the Press

SHRI SHREESH CHANDRA
DIKSHIT : You first produce that

paper.
’ [Translation]

SHRI DIGVIJAYA SINGH My
point was that the document, which
was prepared after much negotiations
and to which you were a signatory.
clearly mentions that although ‘Shula-
nvas’ would be permitted, the work of
construction of the tcmple won't com-
mence unless and until the Court gives
its verdict

SHRI SHREESH CHANDRA
DIKSHIT . 1 am prepared to answcr
this question, if you producc that docu-
ment before the House.

SHR! DIGVIJAYA SINGH - 1
have 1t in my possession and 1 am
prepared to produce it before you
[English)

Are you denying that ?

{Translation]

SHRI SHREESH CHANDRA
DIKSHIT : 1 shall answer you, when
you produce the document before me
(Interruptions)

SHRI DAV DAYAL JOSHI
{Kota): Mr. Chairman, Sir, please
#on't allow them to interrupt him.

91-LP(N)251LSS—1

SHRI KALKA DAS (Karolbagh) .
Mr. Chairman. Sir, they are disturbing
tim  First ict him speak and let the
other person speak, when his tumn
comes

MR CHAIRMAN Listen Please
take your seat

{Engush]

SHRI ANIL BASU When a ques-
tion was put to him he said that he
would answer 1t so far he has not
answered it He must answer the ques-
tion on the floor of this House.

MR CHAIRMAN : Honourable
Members, if you seck any clanfication,
if at all the person who 15 speaking
it he i not vielding, you should not
disturb hmm Whencver you gt an
opportunity you can speak

SHRI ANIL BASU You yourself
asked him whether he was ready to
answer He replied that he would give
the answer when the question of nego-
tiations comes Now, he is not giving
the answer That is the question You
ntervened between them To the ques-
tion, whether Mr Dikshit would
answer, he replied and he agreed to
do that Mr. Dikshit agreed to it. When
you asked him whether he would reply
to the question, Mr. Dikshit said that
when the question of negotiations
comes he would reply.

SHRI DIGVIJAYA SINGH: A
man of such a stature, a retierd DG of
his State and a person who has had

a very long record of public service,
he should clarify.
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SHRI SHREESH CHANDRA
DIKSHIT : What has it got to do with

my speech here ?

SHRI DIGVUJAYA SINGH : it is
a public document He has to say yes
or 10,

SHR1I SHREESH CHANDRA
DIKSHIT : It may be a public docu-
meat. Let that document come; 1 will
answer,

MR. CHAIRMAN : He says that
be is not aware of that Are you aware
of it?

SHRI SHREESH CHANDRA
DIKSHIT : Let it come, 1 will answer

SHRI DIGVIJAYA SINGH * | am
just askmg whether he is aware of the
document.

MR CHAIRMAN : He says. that
he 1s not aware of 1t

SHRI SHREESH CHANDRA
DIKSHIT : Let it come. I will see

MR CHAIRMAN : He says that
he 1s not aware of it. Mr Dikshit, now
you please continue

(Interruptions)

SHRI DIGVIJAYA SINGH ° Let
it go on record that he is not aware
of the document

MR. CHAIRMAN ' You can pro-
duce it whenever you speak

SHRI SHREESH CHANDRA
DIKSHIT : I want to say that there
are three ways to solve it, 1 was only
talking about the judicial process.
Now, about this judicial process we
made every possible effort so that this

91-M/P(N)251LSS—12

suit is decided expeditiously. When
this special Bench was formed, we
pointed out certain basic flaws in the
suit filed by the Sunni Central Board
of Wakf and these were not frivolous
objections. These objections were
raiscd, These objections had the sup-
port of such legal luminaries as the
retired Chief Justice Shri Guman Mal
L.odha, retired Chief Justice Mr M.N.
Shukla, retired Chief Justice Mr Devii
Nandan Agarwal, retired Chief Justice
Mr Gopinath and several other retired
Justices of the High Court. So much
0 that even a retired Senior Advocate
and former Attorney-General of India,
Mr Lal Narain Sinha, he had come
out, I quote a portion of hig opinion
He says :

“The decision of the Privy Council
and the Supreme Court cstablish
that a suit as framed on behalf of
the Muslims, namely, Suit No. 12
of 1961, is governed by six years’
period of limitatton and not 12
years, the relevant article being 120
of the Limitation Act of 1908."

It 1s very surprising that the occur-
rence is said to have taken place on
the might between December 22/23,
1949 and the suit for the same was
filed on December (8, 1961, that is
11 years, 11 months and 26 days after
the alleged “ncident’. So, the basic
flaw in this suit is that it suffered from
the fault of limitation. The other fatal
error m the claim of the suit by the
Muslims is that while it asks for romo-
val and disposition of the deities curi-
ously enough, the deities have not
been impleaded as parties at alf. Sir,
you know that Hindu deities have
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iﬁﬂﬁﬁc personslities. And unless you
imiplead  #hat deity, no judgement
passed by & court of Jaw will be appli-
cabit’ on e deity. I would like to
miiention another basic flaw in this suit.
THiS suit was filed by Sunni Central
Board of Wakf. As the Hon. Mem-
bers &re #wire, it is « Muthuvalli who
i8 respofisible for the upkeep of the
Mosque and is the possessor of it. No
Muthuvalli has joined in this suit.

[Translation)

No Muthuvalli has been named in
it. Had it been a Mosque, then cer-
tainly there would have been a Muthu-
valli, and if there is no Muthuvalli, it
obviously means that it is not a Mos-
que. Had there been a Muthuvalli, why
hasn’t .he joined in this suit? These
are all frivolous objections. Now this
case was referred to a Special Bench.
It is elso said that we could have
expeditiously arrived at a decision.
without taking recourse to the judicial
process. through negotiations and with
a spirit of give and take.

[English]

* Unfortunately our friends do not
allow this procedure to be followed
ahd the Advocate-General of U.P.
Government has also objected to it.
86, the ]udgement went against us.
Now the suit is proceeding at snail’s
plee in spite of the fact that this
Special Bench of three judges of High
Court was constituted no less than
#bout three years ago and the siit has

rémained pending trial now ‘since
- 1949, Till this date, it has made no

- " At this stage there is no
E +}thood of the suit being decided by

a competent court of law I would Yike
to mention another very relevant gor-
tion of the judgement of this honou-
rable Special Bench. It is very relevant.
The point that we have been particu-
larly emphasising is this. No court
can decide it. No court in this country
has got the powers to decide as to
which is the birthplace of Lord Ram.

. (Interruptions). This is what the
honourable court has observed. Now
I would likc to quote its judgement.
It says :

“It is doubtful that some of the
questions involved in the suit arc
soluble by judicial process.”

The Special Bench says that some of
the issues involved arc not soluble by
judicial process.

| Translation)

In this regard. first of all I would
like to submit that if we wait for the
Court’s verdict, it would be a very
time consuming process. The only
othcr way out is a ncgotiated settle-
ment. Ever since this issuc came to
the fore, we have been holding ncgotia-
tions. When Shri Buta Singh was the
Hon., Minister of Home Affairs, we
had regular and prolonged discussions
with him, after that, when Shri V.P.
Singh assumed office as Prime Minister,
we positively responded to his invita-
tion. At the meeting, he gave us in
writing that a final decision has been
taken to commence the construction
work on the temple on such and such
date. However, he requested that the
programme should be postponed a bit
on the plea that the new Government
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had just assumaod office. Mowever, he
added: that he was hopeful of finding
an amicable solution to this issuc,
certainly within four months.  This
particular incident took place on Feb-
ruary 7, 1990. After four months, we
again met the Prime "Minister in this
connoction, Now, it is natural for one
to expect an answer that some pro-
gress has been made or that a solution
is being thrashed out, but to our snr-
prise, we found that nothing has been
done in that direction and what's more,
Wwe Were not even given an assurance
that the Government would arrive at
4 negotiated settlement within such and
such time. Then came the Chandra
Shekhar Government. Again there was
this talk of a negotiated settlement in
the air. We had our first meeting with
the representative of the Babri Masjid
Action Committee (BM.AC.) in
December. 1990. Tt was followed by &
series of meetings and finally it was
decided that both sides would come
to a conclusion by February 5, 1991,
Subscquently. on January 24, 1991,
the experts of the Babri Masjid Action
Cammittee, who camc to attend the
meeting left this message for us.

[English]

“We need at least six weeks to
examine the relevant evidence and

visit to Ayodhya.”
[Translation)

After saying this, they left. We
immediately wrote to the Government
of India that it is indeed surprising
“ that while we were called for a meet-

ing and we came for it, the other sidc.
which too was invited left the negotiat-
ing table. - When. those very people,
" 9l.L/P(N)251LSS—124n)

with wham we have to hold talks leave
the table, then whom do we negotiate
with ? So, this was thc end of the
‘negotiated Settlement’ round. There is
aso a talkk of ‘give and take. So {ar
as 1 know, there is not a single temple
in the entire country in which ‘Kirtan’
and ‘Ramayan Path' go on around the
cock, 24 hours a day, uninterrup-
edly since 1949. In the past 42 yours.
Hindus have not stopped this 'Kirtans’
and ‘Bhajans’ (Devotional songs) in
that temple. for even a minute.

[f-nglish}

It is laid down in various judge-
ments that our Muslim friends had
ccased to visit place since 1936.

1 T ranslation)

Perhups. therc wore one or two
instances during 1940 or 41, when
somc¢ Muslims, one or two of them
went there to offer Nammaz. This is
not a question of u temple or a mos-
que. There can be hundreds of temples
and thousands of mosques.

| English]

Jt is a question of the participation
in Ram Shila, 1t is the question of the
birth place of Ram. That is precisely
whaut the Hindus feel.

{Translation)

if he docs not consider it to be the
birth place of Lord Rama. ..

(Interruptions)

SHRI PIUS TIRKEY : For how
long was it locked ?

SHRI SHREESH CHANDRA

DIKSHIT : -1 bave already told you'
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sbout it and if you wish to know
about it, you sec me separately and I
shall tell you about it. My submission
is that in a temple which is thronged
day and night by lakhs of Hindus.
you will not be able to come across a
single Hindu devotee of Lord Rama,
who would say that he had visited
Ayodhya, but had not paid his obei-
sance to Ram Janmabhoomi. The
Hindus have a firm faith on this place
and if this faith is said to be non exis-
tent, we will produce historical evi-
dence in support of it before you and
you will find that from 1528 till date
during the struggle for independence
innnmerable number of conflicts have
taken place over this place. Sir, can
you ever think that

[English)

in the precincts of the mosgue. 1
temple has been constructed It exists

[Translation}

It has not been constructed by me, it
has not been constructed by Vishwa
Hindu Parishad either. It was neither
constructed after independence and nor
was it constructed during the British
period in pre-independence era. Who
ruled this country prior to the Briti-
shers ? The Nawsbs and Mughals
ruled the country before Britishers
You can well imagine if a temple is
constructed within the premises of a
mosque even during that period.
[Binglish)

This conflict has been going on since
1528.

[Fransiation}

When you talk of reconciliation, you
should sec that on one hand Hindus

place and on the birth place of Rama.
[English]

It is a matter of faith. The matter of
faith need not always stand as scrutiny
of intellectual and scientific examina-
tion. T can quote many instances.

[Translation}

Which are not definitely in a good
taste, as such I do not want to make
a mention of them. There are many
things on which one has faith, but
they cannot be accepted as correct
intellectually and scientifically.

(Interruptions)

They believe that it is the birth place
of Ram and on account of it they
worship this place. Under no circum-
stance, can a person have two birth
places There is no question of two
birth places of Lord Rama (Interrup-
tions) It is wrong 1 can claim that they
only try to create confusion. (Inter-
ruptions)

SHRI SYED MASUDAL HOS-
SAIN (Murshidabad) : Mr. Chair-
man, Sir, I would like to know as to
how long you are going to allow him
to speak ? (Interruptions)

[English)

MR CHAIRMAN : This subject is
such an important subject. Many
speakers names are there, I think we
will continue and if we are not in a

position to conclude today, we will
postpone for the next session.

(Interruptions)
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MR, CHAIRMAN : Mauy Mem-
‘bers have alrcady sent the names .

(Interruptions)

SHRI - EBRAHIM SULAIMAN
SAIT : Upto what time are you sitting
today ? -

MR. CHAIRMAN: Upto 6 O
Clock. Now, I am asking the Hon.
Member to conclude because he has
almost taken 45 minutes.

(Interruptions)

SHRI SYED MASUDAL HOS-
SAIN: On the last occasion, the
mover was not even permitted to con-
clude his speech. That is why the
Member cannot get unlimited time.

SHRI SUDARSHAN RAY CHAU-
DHARY (Serampore) : The Member
should conclude. He cannot get un-
limited time.

{Translation]

SHRI SHREESH CHANDRA
DIKSHIT : Mr. Chairman, Sir, the
Members should at least patience to
listen to me and see whatever evidence
I want to place before the House.
(Interruptions)

They should know as to what are the
facts.

[English)

Unless you know the facts, how are
you going to act ?

[Transiation}

So far I bave presented merely three

aspects before you. I have yet to quote
listorical evidence. Just now I will
quote archaeological, geographical and
biographical evidence before you,

(Interruptions)

[English)

Wc are dealing with a subject. When
1 am talking on this .. (Interruptions)

[Translation}

" So far I have taken up just two sub-

jects. Merely legal and negotiated
sctticment . . (Interruptions)

Now 1 want to place before you the
viewpoint expressed by historians an
this subject. I have yet to quote archa-
eological evidence before you. (Inter-
ruptions)

MR. CHAIRMAN : You please be

'seated for a minute. Please listen. This

is a Private Member’s Resolution.

[English)

Whenever the Private Members Reso-
lutions and Bills come up, we do not
normally restrict to the time and that
is the point.

(Interruptions)

SHRI BASU DEB ACHARIA :
Sir, 1 want .. (Interruptions)

MR. CHAIRMAN : Achariaji, you
are a senior Member. [ am on my legs.
You please take your seat, How can I
give any ruling 7 1 have asked the
Hon’ble Member to conclude. He has
already taken 45 minutes. I think the

Member will yield to my request.
[Translation}

DR. LAXMI NARAYAN PAN.
DEYA (Mmudssur).: Mr. Chairméa,

Sir, I want to. bring & fect to your
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notice. Last time when a discussion
was initiated on this issue, you were
occupying the Chair, and at that time
a ruling was given and the House had
unanimously accepted that a Member
would be allowed to speak for as long
as he wished and no time limit shall
be fixed,

SHRI SYED MASUDAL HOS-
SAIN : I am agreeable to it, but the
mover was not given time .. (Infer-
ruptions) ..

[English]

SHRI BASU DEB ACHARIA :
Sir, I amn on a point of order. We know
that in ‘the case of Private Members
Resolutions or Private Members Bills
no time limit is generally imposed. The
time is also extended. Two hours time
is fixed for this Resolution and there
was a consensus. As the issue iv a
very sensitive one, we should not «tick
to two hours limit. Time may be ex-
tended. But that does not mean that
it should be extended without any
fimit. It is not correct that one Mcm-
ber will speak for unlimited time.
When the Mover of the Resolution
was speaking, he was not allowed to
speak for more than half-an-hour
(Interruptions) You spoke for “alf
an-hour.

MR. CHAIRMAN : Plcase, let him
rsay whatever he wants to say.

SHRI BASU DEB ACHARIA -
The last portion of the speech of the
Mover was cxpunged and it was not
recorded The convention of the House
is that the Mover of the Resolution
gots:more time then the other speakers.

MR. CHAIRMAN : Yes,

SHRI BASU DEV ACHARIA :
But in this case, the Mover of the
Resolution did not get more time. But
the other spcakers are getting unlimit-
¢d time. (Interruptions)

MR. CHAIRMAN : At the initial
stage we have fixed two hours. It was
felt that the discussion would be over
m two hours.

SHRI BASU DEB ACHARIA :
How much time has been fixed for
this Resolution ? You should decide.
Because today we will stay upto seven
0'Clock.

MR. CHAIRMAN . Achariaji. you
yourself have suggested that it is a
very highly sensitive issue. Many
Hon’ble Members wanted to partici-
pate in this Resolution.

(Interruptions)

SHRI BASU DEB ACHARIA :
If one Mcmber wants to speak for two
hours, will you aftow ?

MR. CHAIRMAN : Not like that.
(Interruptions)

SHRI BASU DEB ACHARIA :
Then I will speak for two hours. 1
can speak for two hours on this Reso-
fution.

MR CHAIRMAN : That way I
have requested the Hon Member to
conclude. 1 say every Member must
get 10 to 1S minutes. Accordingly
we will pioceed. When the mover of
the Resolution spoke, T was not here
at that time If he was not given half-
an-hour, that was not my mistake.
Any way. [ am asking Mr, Dikshit to
conclude so that others wifl get chance
and we will sit up to six O’Clock and
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the subject will be transferred to the
next Resolution day.

SHRI RAMESH CHENNITHALA
(Kottayam) : Please give time to all

SHR! ANIL BASU: Sir, Hon.
Member, Mr. Dikshit, is a very know-
ledgeable person, 1 don’t argue on that
But while speaking, the convention of
the House is not to cast any aspersions
against the persons who are not pre-
sent in the House, So far as my belef-
goes, 1 believe that God cannot take
birth here, but he said Bhagwan has
taken birth in that place. (Interrup-
tions). Now I want to have a Ruling
on this. (Interruptions).

[Translation)

SHRI B.L. SHARMA PREM (East
Delhi) : You have no faith and it is
a matter of faith .. (Interruptions)

[English]

SHRI SHREESH CHANDRA
DIKSHIT : 1 have not uttered even a
single word against anybody. It has
got a historical perspective. (Interrip-
tions). There are social and moral
implications in this. Unless I put before
the House all the implications, it will
not be understood properly. I must
bring before the House all the facts
(Interruptions) .

MR. CHAIRMAN : Please con-
clude.

SHRI SHREESH CHANDRA
DIKSHIT : Now 1 am concluding.
(Interruptions). 1 can give a lot of
evidence .. (Interruptions). 1 can
adduce other evidenco provided you
give me time. {(Interruptions),

SHRI E. / AHAMED (Manwn)
Sir, 1 am on a poiat of arder. (Inter-
ruptions). Mr. Chairman, Sir, the
Hon. Mcmber s a lcarned person.
During his speech he has mentioned
something which is now pending before
a court of law. Of course, we are also
mentioning about it. But he should
not have gone into the merits of the
case while that is a matter of propricty
which should be decided by the Chair

[Translation]

SHRI RA)VEER SINGH (Aonla):
Mr Chairman, Sir, if the matter is
subjudice, it cannot be taken up for
discussion and when you have admit-
ted a resolution, the discussion has to
take place

(Interruptions)
{English}

SHRI E AHAMED: Sir, the
Sunni Wakfs Board is not a mutta-
walli. But there is a judgment by which
Sunni Wakfs Board has already been
registered under the U.P. Wakfs Act
and it has the jurisdiction to file a
case. So, such an issue cannot be and
should not be quoted in this House
(Interruptions).

MR. CHAIRMAN: Mr. Dixit,
there are cight Members from your
party who want to speak on this Reso-
lution. You have already taken 45
to 50 minutes. So, please wind up
quickly.

(Interruptions)

SHRI SHREESH CHANDRA
DIKSHIT : Sir, T will definitely con-
clude my speech expeditiously provid-
ed T am not interrupted. It is my
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maiden speech. So, I want your pro-
tection, (Imterruptions)

SHRI DIGVIJAYA SINGH : Mr.
Chairman, Sir, the Hon. Member is
an enlightened personality. I want a
simple clarification gbout a historical
fact about the demolition of the Ram
Janma Bhoomi Temple. (Interrup-
tions)

MR, CHAIRMAN . He was just
now mentioning that he was going to
start from the historical facts The
means, none of you will get a chance
to speak today. So, 1 am asking him
to kindly conclude his speech.

(Interruptions)

SHRI SYED SHAHABUDDIN :
Mr. Chairmaa, Sir. [ am on a point
of order. We want a serious debate
and we cannot waste time. Mr. Acharia
has said very correctly that we have
Bmited time at our disposal. It can be
two hours, it can be four hours, it can
be six hours, may be it can be cight
hours It cannot be more than that.
(Interruptions) Time is pressing upon
us and there is some sense of urgency
about it. We cannot just go on debat-
ing it for the next one ycar However.
I am prepared to debate it until the
end of this House if the VHP pro-
mises and assurcs the country that it
would not take any unilateral decision
in between, We are prepared to debute
it for the next five years. We must put
n reasonable limit to the debate. Lot
us set a definite limit, let us allocate
fime to those people who are for and
to those people who are against their
stand. Let the BIP take half the time
4md all other parties will take another

half of the time. But the BJP cannot
take all the time.

There is one more point. We are
concerned here with this Resolution.
Which does not suggest what the final
settlement or the final decision should
be The only proposition that there
should be a negotiated settlement. That
1s all. Therefore, for presenting the
entire bunch of cvidence which may
go nto volumes and volumes, there
are other forums and I invite Mr.
Dikshit to plead the case in the right
lorum. 1 want Mr. Dikshit to clarify
as to whether the VHP supports the
1dea of a negotiated settlement or 10t,
(Interruptions)

MR. CHAIRMAN : Hon. M:m-
bers, as Mr. Shahabuddin just now
mentioned, in Private Members' Busi-
ness, normally everybody gets a chance
and there is no apportioning of time
between the Opposition and the ruling
party. Every Member is a Member
in the Private Members’ busincss.
Therefore, every one of us should think
on that line.

1 am requesting Shri Dikshit also
to conclude.

(Interruptions)

MR CHAIRMAN : I am not here
to curtail the rights of the Members.
How can 1? 1 am no one to curtail
the rights of the Members. Therefare,
T am only pleading him to kindly con-
clude his spcech so that other Mem-
bers can also take part in the debate.

SHRI EBRAHIM SULAIMAN
SAIT : Mr. Shahabuddin kas just now
said that the problem before ns is



Adwdha 28, 1913 (Saka)

Re. maintain
g e g S

Worship

whether we want a negotisted settle-
ment or not, That js the.main point:
But here many points have been placed
wrongly. Se, we have to refute all
those things. So, we should get time.
Thoss things should be set right.
Therefore, we should be given time
to refute all the allegetions made here.

MR. CHAIRMAN . You will get a
chance. Every Member who wants to
speak will get a chance.

{Fransiation]

SHRI RAINATH SONKAR
SHASTRI (Saidpur) : Mr. Chairman,
Sir, this is a very important resolution
and according to rules every member
should express his opinion freely on
it. We wush that this resoultion should
be taken seriously without any distur-
bance 1 request you to allow every
Member to express his views on this
resolution and it requires adequate
time. In this context I would like to
say that entire country is worried about
this controversial issue and even a
Government had to collapse carlier. T
aléo request you to give adequate
opportunity to the Members of cach
party and each side to express their
views whether it is BJP or Janata Dal
or National Front or Congress and all
of us should take this issue with sob-
riety. This is not simply s Private
Member’s resolution, rather it expres-
ses the ‘teelhgn of the peopls of Tndia.

SHRI RAM NAGINA MISHRA

1 would like to recall for the benefit
of my all friends that during the dis-
cussion on the Shahbano casc here in
the House a number of ‘Ayats’ from
the Quran were cited and it took whole
day and besides that, 2-3 private meet-
ings were also held. This issue is even
more impqetant than that, There is no
need to be excited as the fate of the
country depends upon the decision
taken here Hence for this purpose
adequate and maximum time should
be given. Thus, I support the submis-
sion of Shri Shastri. (Interruptions)

SHRI SURYA NARAYAN
YADAV (Saharasa) : Mr Chairman,
Sir, this Private Member’s resolution
is a very important one The conflict
on this issuc has been growing conti-
nuously since the previous Govern-
ment. The discussion is going on this
The mover of this resolution in the
Lok Sabha has already made his sub-
mission on that day and today also he
is continuing his speech, Only Vishwa
Hindu Parishad has no right to speak
(Interruptions) Mr. Chairman, Sir, 1
as well as other Hon. Members also
want to speak. First of all time should
be allotted for discussion on this issue
and thereafter, their quota of time be
fixed. It appears that they are plead-
ing for Vishwa Hindu Parishad and
preventing us to speak. (Interruptions)

SHRI SYED MASUDAL HAS-
SAIN : Mr. Chairman, Sir, I have no
objection for giving unlimited time to
any Member on the Private Member's
Resolution, Time must be given on
such an important issue. But what I
want to say is that one of our mem-
bers was ot allowed to move his reso-
lution a few deys back ad the Chair
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gave its rulmg that “nothing will go
on record”. Would you give him an

“pportunity to move his Resolution
again ?

[English}

MR. CHAIRMAN: Now I am
asking Mr. Shreesh Chandra Dikshit
to wind up. Please wind up.

[Translation]

SHRI SHREESH CHANDRA
DIKSHIT : You have been just told
that this is an important issue. One
should think over it carefully. One
should listen to each side very atten-
tively and know the facts. If you inter-
rupt again and again, it will be very
difficult to carry on the business of
the House .. (Interruptions) Mr.
Chairman,. Sir, 1 shall conclude my
submission if you give me 15 minutes
maore.

MR CHAIRMAN : Five minutes
more are being given to you.

SHR1I SHREESH CHANDRA
DIKSHIT : I had urged that this
important issue may be resolved in
three ways, first through a negotiated
settlement, second through accepting
the verdict of the court and the third
through a compromise in a spirit of
give and take. I have already said
about the court. We have always heen
complying with the directives of the
court, yet it is said that we do not
comply with the orders of the court.
1 can say emphatically that the special
bench has made its own observation.

[English}

There are many issues in this which
are not soluble by this process.

[Translation)

How long will you wait for the court’s
verdict keeping in view the pace with
which this issue is progressing there.

Special Bench was constituted three
years ago You can see the progress
of the case during these three years
Even the recording of evidences has
not yet begun. How much time will it
take and for how much time one can
wait ? In this case there were two
plaintiffs on behalf of Hindus One of
them passed away after waiting for
forty years These two are Shri Gopal
Singh Visharad and Shri Ram Chandra
Paramhans. Justice Lal Narayan Sinha
and the Chief Justice Guman Mal .
(Interruptions) Please keep silence
Objections of such legal liminaries
were brushed aside. What is the result ?
When will the matter be decided, will
it be in the twenty-first century or not
even in that?” I am a resident of
Varanasi The Dosphipura grave-yard
cast of Varanas: lingered on for 138
years.

|English)

The judgement of the Supreme Court
passed in 1983 has not becn imple-
mented

{Translation)

This was a case of dispute over a
grave-yard between Shiyas Vs Sunnis,

[English)

I am only mentioning that I am not
going into the merit of that I am only
mentioning that there is a precedent
that a suit can linger on for 138 yeass.
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Thereafter. also. even the judzement
as pronounced by the High Court of
Judicature in this countrv, cannot be
implemented.

[Translation)

The solution of the casc through court
verdict and negotiated scttlement is
being discussed This process of nego-
tation was discussed with Shri VP
Sinch And at  the nstance of
Shri Chandra Shekhar we went to the
negntiation table also but 1n vam
With whom to negotiate” Out of
thousands or lakhs of Masjids that is
the onlv Masjid about which judicial
pronouncement and cvidences cxint
No Muslim has gone there to offer
Namaz since 1936 On the other hand
the Hindus have not stopped therwr
Bhajans and Kirtans even for a minute
since 1949 The Hindus have immense
faith 1n that place and now they arc
not able 1o offer their pravers in that
place only due to the obstinate attitude
of the other side Hindus have been
offering their prayers for the last 42
years and on the other hand Muslims
have not entered that place during the
last 36 ycars In these circumstances
policy of givc and take have no mean-
ing for them. That is important for us,
I would like to say one thing more
that between 30th October, 1990 and
2nd November, 1990 (Interrup-
tions)

[English}

Between 30th October, 1990 and 2nd
November, 1990 there was bloodshed
in the streets of Ayodhya. This is as
much a watershed in the history as
that of the Jalianwala Bach messacre
in the pre-Independence period.

91-L/P(Nj)251LSS —13(8)
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[Translation)

Our Kar-Sevaks were killed there ..
(Interruptions) It is useless to tatk
with them about “give and take”.
Prayers are being offered there conti-
nuously. The Kirtan does not stop
there even for a minute . (Interrup-
tions)

1/ nelish)

SHRI RAMESH CHENITHALA
(Kottayam) - He is repeating the same
thing which he has already said. This
s a mere repetition

MR CHAIRMAN: Yo
taken five minutes

hnee
Please conclud~

now
[ Fanslation)
SHRI SHREESH CHANDRA

DIKSHIT - T have spoken on the first
part only and the sccond part of the
resolution it has been said . (Iater-
ruptions) .. I have not come yet to
the sccond part of the resolution which
15 very important one (Interruptions)

| English)

MR. CHAIRMAN . May I request
the Hon Member to conclude. It is
too much, 1 have been requesting you
for this You have taken ncarly fifty
minutes. Kindly cooperate.

(Interruptions)

MR. CHAIRMAN: You have taken
extraordinary time.

(Interruptions)

MR. CHAIRMAN: Now 1 am
giving him two minutes,

(Interruptions)
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SHRI SHREESH CHANDRA
DIXSHIT : In the second part of the
resolution it has been said :

*“.. and to enact suitable legislation
for preserving and maintaining the
status quo of all religious shrines and
places of worship as they existed on
15th August, 1947.” We oppose this
resolution as we are of the view that
there would be serious consequences
of it because there are so many tem-
ples which were converted into
Masjids. If this issue is raised, then
this would no loriger remain limited
to the Ayodhya temple only but it
would extend to all temples of India
(Interruptions)

Such a legislation is not in the
country’s interest, hence, we vehe-
mently oppose it and it should go m
record that there would be serious
consequences if such a resolution 1s
brought, Before taking any step you
should first consider about its imph-
cations.

{English)

MR. CHAIRMAN : Now Shri KV
Thomas to speak

(Interruptions)

SHRI DIGVIJAYA SINGH : The
Hon. Member has not answered my
question.

MR. CHAIRMAN : I request the
next speaker that he will also be
getting his chance % speak, when he
speaks, he can repudiate whatever he
wants to repudiate.

SHRI DIGVIJAY SINGH : I will
lay it on the Table of the House.
(Interruptions)

PROF. KV THOMAS (Ernaku-
lam) : We had witnessed lengthy, hot
and very aggressive discussions on this
subject in the Eighth and Nineth Lok
Sabha. In this Session also, more or
less, the House has started with a dis-
cussion on tlus subject.

As a person who hails from the
Southern most part of this country,
Kerala, 1 feel pauned to see how reli-
gious matters take such a monstrous
shape that the soil of this nation 1s
soaked with blood In my State Kerala,
there 1s only a single wall for the
mosque and the temple.

In Trivandrum which is the capital
of my State, you can see within the
same compound a very beautiful
Christian Church, a beautiful Mos-
que and a beautiful Ganapathi
Temple We are very religious people
When we visit the place of our wor-
ship, we used to visit other places of
worship also For example Sabarimalai
Temple which is one of the famous
Hindu pilgrimage in this country. It
i1s an example of the communal har-
mony existing in our State Before we
go to Sabarimalai temple to worship
Lord Aiyyappa, we first go to a Chris-
tian Church at a place called Aruthin-
gal Nalapi and after going to this
Catholic Church, we go to a Mosque
which is called Vavar. Then only we
g0 to worship Lord Aiyyappa. I feel
there is only one God. We are born
in different families, we are born in
different communities and we worship
the Lord in different ways. But unfor-

tunately, in this great country which
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has given birth to very famous Saints,
we arc fighting in the name of reli-
gion, Sir, enough blood has been spil-
led in this country. The father of the
Nation has been bulletted down. Even
1 aow we are not Indians first and lost !
We are still Hindus; we are still Mus-
lims and we are still Christians. Is
it not the time that we forgct all these
divisions and think that we are
Indians. Even though I was born in a
Christian family, I admit Sir that I ain
a Hindu because 1t is the same Hindus
in Kerala who have been converted
into the Christianity. I admit the great
overwhelming power of the Hindu
community and Hindu religion. It had
embraced different types of religions,
faiths that have come to it. In the case
of Christianity, before Christianity
spread to Europe, it came to India
and it is the Hindu Kings in India who
helped the Christian Churches to be
built, the mosques to be built. One
cannot forget it. 1 have born in a
small tiny fishermen village where
majority of the people are christians
and the rest are Hindus. Some years
back, one of our Muslim brothers
came and settled there. Now their
number is more than hundred. We
helped them to construct a mosquc.
This will be our sentiment. Here, n
the name of Ram Janmabhoomi and
Babri Masjid, we are fighting amongst
ourselves. I am very sure if Lord Rama
again as an Avtar, even he will tell
the people of this country to stop this
fighting. Even he will tell the people
of this country that instead of fighting
on this issue, you go and try to con-
struct thousands of shelters for thou-
sands of homeless people in this
country.

Have we not enough problems ?
When this House was formed we found
that this was a hung Parliament. From
1984 onwards as a Member of this
House I have been seeing how issues
are taken up in this country. We are
the custodians to see that democracy
prevails in this country. One democ-
racy is killed, we all are finished, Our
fight on Ram Janma Bhoomi; our
fight on Babri Masjid everything will
come to an end oncc democracy is
finished in this country.

What 1 have seen during the last
seven to eight years in this House
is that by the end of 1989 we fought
on an issue—I am not politicalising
any issue—that was Bofors and the
Submarine. In the 1989 elections one
of the major issues was the Bofors gun
deal and a new government came to
power in 1990. When that Govern-
ment fell, 1 still remember the day
when Shri Advani was asking the then
Prime Minister that before he loses
the power, place all the relevant docu-
ments concerned with the Bofors
issue, because we fought the clection
particularly on thig issue. And that
Government fell. We have forgotten
that issue.

In the last elections BJP fought on
Ram Janma Bboomi issue. Again this
Parliament has come. Where are we ?
Are we not responsible to sec that
83 crores of people of this country
have to be safely directed ? What are
the problems we face today ?

We expressed anguish on the mort-
gage of gold. In Kerala we mortgage
the Mongalyasutra as a last .resort;
we will mortgage everything but if
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nothing 1s there, the last resort 1
Mangalyasutra In this country, of
which we are proud, we have taken
the last resort and our gold has been
mortgaged I am not gomg into the
merit of the mortgage of the gold, but
§ am gomg mto the situation where
the country has come to face a deep
Crists

I am not going to make a lengthy
speech on this 1ssue My humble rc-
quest to all the different sections who
arc concerncd with this 1ssue s let us
sit together Let us find out a solution
1f we are not gowg to find out a solu-
tion on this 1ssue, I dont think we
will be able to find out solutions on
other 1ssues Have we not got prob
lems m Punjab? Have we not got
problems 1n hgshmir and Tamilnadu ?
Everyday we have got major issucs
There are several crores of youngsters
who have to be given cmployment
thousands and thousands of people arc
starving, they don’t find a meal a day
When these 1ssues are before us, we
are fighting on an 1ssue where I am
sure even Lord Rama or Prophct
Mohammed will not pardon us We
have to find out a solution on this
The solution 1s, we have to sit toge-
ther All rehgious scntiments should
be respected, all religious places
should be respected But, at the same
tume, we should see that all rehigions
are speaking of the same thing We are
worshipping the same God When 1
worship Jesus Christ, I should see that
I love my brothers m other religions
If I worship Jesus Christ and bate my
neighbours who are Hindus and Mus-
lims, then I am not a true follower of
Josus Chnist So, my humble request
to this august House which 1s the

sanctum sanctorum of democratic pro-
cess mn this country 1s that we should
find a wav out Thus 1s the proper time
and the time has come now [ ord
Rama does not take avtar in the earth
at all times He comes only at a parti-
cular time and I think that particular
time has come when the entire nation
1s facing acute crises both internally
and externally

So, we have to find ot a suitible
settlement by sitting together so that
everyones feeling 1s respicted T oam
sure that this discussion will help thic
august House to find out a suitable
solution on this 1ssue Thank you

[Translation}

MR CHAIRMAN Shn Surva
Narayan Yadav
(Interruptions)

MR CHAIRMAN [ fail to under
stand as to why there 1s so much
commotion on calling your name for
speaking

(Interruptions)
SHRI RAJVEER SINGH (Aonla)

It 1s bccause he does not let other
speak

(Interruptions)

SHRI SURYA NARAYAN

YADAV (Saharasa)  Mr Chair-
man

(Interruptions)
SHRI RAM NAIK (Bombay
North) Mr Chairman, Sir during

the interruptions m the speech of an
Hon Member an Hon Member used
the word thy’ (‘Tera’) I think this
word 15 not proper as far as manners
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are concerned. So, I urge upon you
to expunge this word from the record.

MR. CHAIRMAN : This is a past
issue, leave it now.

. . (Interruptions) ..

MR. CHAIRMAN : In love even
God is called ‘thov’.

.. (Interruptions) ..

AN HON. MEMBER : But this
not theproper place ofr it.

.. (Interruptions) ..

SHRI SURYA NARAYAN
YADAV : I have heard with great
patience the submissions regarding the
Ram-Janam Bhoomi-Babri Masjid
issue made by each side .. (Interrup-
tions) .. please try to listen to me
first. 1 have listencd to all of them
very patiently but they are not ready
to listen to me .. (Interruptions) ..
Mr. Chairman, Sir, the word ‘Ram’
leads me to recall the long-conceived
‘Ram-Rajya’ in the country. They have
also made a reference to Ram Rajya.

(Interruptions) Of course,
Gandhiji also strived to work for ‘Ram
Rajya’. Ours is a country where the
‘Kharaon' (wooden sandal) of Ram
were held as symbol of his authority
and the country was administered
under that authority for 14 years. I
would like to ask the Vishwa Hindu
Parishad activists :—Was it not Lord
Rama who relished the berries already
tasted by Shabri . . (Interruptions) . .
1 want to ask them as to why are they
defaming the name of Ram .. (Inter-
ruptions) .. We shall not speak if
they do not let us speak. But then
Advani Saheb will also not be able

to deliver his speech here .. (Intfer-
ruptions) ..

SHRI RAJVEER SINGH: We shall
not let V.P. Singh speak if they threa-
ten us this way .. (Interruptions) ..

[English)

MR. CHAIRMAN : Please sit
down.

. . (Interruptions) ..

MR. CHAIRMAN : 1 am on my
legs. Please take your seat.

.. (Interruptions) ..

MR. CHAIRMAN: I would re-
quest the Hon. Member to address the
Chair.

.. (Interruptions) ..

MR. CHAIRMAN : Please do not
indulge in private conversation among
yourselves.

[Translation]

SHRI SURYA NARAYAN
YADAV : Mr. Chairman, Sir,

.. {Interruptions) ..

SHRI GUMAN MAL LODBA
(Pali) : We have a befitting reply. A
Harijan laid the foundation stone of
the Ram-Janam-Bhoom: Mandir.

SHRI SURYA NARAYAN
YADAV : Mr. Chairman, Sir, the
leaders of the Vishwa Hindu Parishad
have quoted thousand times the name
of Lord Ram here since Friday last.
I would like to know from them as
to whether Lord Ram had not emb-
raced and emanicipated the poor, the
down-trodden and the untouchables.
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He had treated even the Christians
and Muslims equally. He did not dis-
criminate at all against them .. (Inter-
ruptions) ..

SHRI RATILAL VARMA (Dhan-
duka) : Mr. Chairman, Sir, I am on
a point of order.

MR. CHAIRMAN : Yes, what is
your point of order.

SHRI RATILAL VARMA : Mr.
Chairman, Sir, the Hon. Member is
distorting the history here. Is he autho-
rised to do so? Why is he trying to
distort the history here ?

MR. CHAIRMAN : This is not a
point of order as no one can distort
history . (Interruptions) ..

SHRI P1YUS TIRKEY : Mr. Chair-
man, Sir, when Ram was born, no one
was Hindu, all were Adivasis ..
(Interruptions) ..

SHRI SURYA NARAYAN
YADAY : Mr. Chairman, Sir, we have
great respcct for the name of Ram.
We accepted him as God. There is
not a single housc in India today,
where Ram, Shankar or Krishna are
not worshipped. But when the Vishwa
Hindu Parishad made a beginning, Sir,
you will be surprised to know that they
madc a beginning on the day when
they kept Harijans, backwards and
down-troddens away, they made a
beginning on the day when they tried
to prevent them from offering worship
m temples . . (Interruptions) ..

SHRI B. L. SHARMA ‘Prem’:
Mr. Chairman, Sir, the Vishwa Hindu

Parishad never tried to prevent them
from offering worship. Rather a Hari-
jan had been asked to perform the
ceremony of laying the foundation
stone of the Ram-Janam-Bhoomi
Mandir .... (Interruptions).

MR. CHAIRMAN: Do not maky
a noise, please. Please, do not inter-
rupt (Interruptions).. ...

MR. CHAIRMAN: One should
not interrupt, everyone will get a
chance, let him speak please (Inter-
ruptions) ....

SHRI DEVENDRA  PRASAD
YADAV : I am on a point of order.
Sir, you are in the chair and you are
supreme in this House. And the hon.
Member is speaking with your per-
mission under your protection. Your,
instructions must be followed.

(Interruptions).

MR. CHAIRMAN: I would re-
quest the hon. Members to take their
seats,

... (Interruptions).**

MR. CHAIRMAN : Nothing will
go on record.

[English]

I would request the hon. Members
to keep some decorum in the Housé. .

[Translation]

SHRI ATAL BIHARI VAIPAYEE
(Lucknow) : 1 agree with you that the
discassion in the House should go on
without any excitement. I would like
to request all, including my own

NoOt recorded
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party members, to listen to the Mem-
ber patiently, who has been allowed
to speak. It is not necessary that you
agree with his views. In this House
a Member has a right to freedom of
speech. If he says anything wrong,
one should not interrupt him but
should wait for one’s turn and reply
when one gets a chance. As this rule
is applicable to my party members,
it is equally applicable to other Mem-
bers.

MR. CHAIRMAN: 1 thank Shni
Vajpayee and 1 agree with him. I re-
quest you all to maintain decorum in
the House. As Shri Vajpayee has
pointed out, every member has a
nght to speak but one should wait
for one’s turn and then reply. Hence,
1 request you all not to interrupt Shri
Surya Narayan as he 1s on his legs.
Proceedings of the House are to con-
tinue up to 6 O'clock. If the hon Mem-
bers are willing it can be extended be-
yond 6 O’ clock, otherwise the re-
solution may be taken up on next
Friday.

DR. LAXMI NARAYAN PAN-
DEYA : I discussed the matter with
the Hon. Speaker in his chamber. He
praposed that as soon as the discus-
sion was over, notices under rule 377
oouid be taken up. So this may also
be taken up.

PROF. PREM DHUMAL: Mr.
Chairman, Sit, matters under rule 377
may be taken uvp after 6 O’ clock.

MR. CHAIRMAN : After consul-
tations, I will Jet you know. Shri: Sarya
Narayan may please continue his
speech.

YADAV : Mr. Chairman. Sir, I was
saying that during the election cam-
paign both Shri Vajpayee and Shri
Agdvani made the Ram Temple a hot
issue. So 1 would like to ask them
whether only a few people are Hindus
in the country or the Harijans and
the backwards also constitute the
Hindus ? If the latter are also Hindus
then please also do care for their sen-
timents and prestige. These people
arc being discriminated for thou-
sands of years.

When Shri V. P. Singh raised the
banner of equality, whole nation be-
came restive. When the issues of
equality of rights to harijan, minc-
ritics and down-trodden, and of their
participation in admmistration were
raised under the banner of Mandal
Commussion and social justice, the
Rath Yatra wus started to subside
Mandal 1ssue and to provoke  the
Hindus n the country. My question
1s can the Ram Mandir-Masjid con-
troversy kill even one day’s hunger of
a poor person ? Today, in the country
tens of lakhs of people are struggling
for food and clothmg and dying of
hunger. Therr children are deprived
of schooling facilitics. Has the VHP
endeavoured to make food available
to their children and also build schools
for their education ? 1 want to submit
that all this is nothing, but a fraud.
Till the equality and social justice are
not brought, the condition of poor
will not improve. Whenever an attempt
hag been made to improve the lot of
down-trodden and backwards, the
‘Bsahminism’ in the country has raised
& great hue and cry.
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Lord Budha favoured bringing in
equality and humanism in the country.
He said “Buddham Sharnam Gachc-
hami”. At that time also his attempt
was vehemently resisted. Gradually
Buddhism lost ity importance in the
country and caught imagination of
people in China and Tibet. Later on
Saint Kabir advocated the issue of
equality, social justice and right to
live but his fate was also none~the-less
different. Mahatama Gandhi, who wag-
ed a struggle for independence, also
saird Hindus, Muslims, Sikhs, and
Christians are one.

18.00 hrs.

We are one and there is umty in
diversity. Therefore, we should talk
of equality. Sir, issue of temple 1
being discussed here. 1 want to tell
you that Mahatama Gandhi was shot
dead by Nathu Ram Godse, when he
was going to ofter prayers. This was
also an act of “Brahmunism”. As long
as the V.H.P. continues to flourish
under the present ‘Brahnunistic’ sys-
tem, Hmdus, Sikhs, Muslims and
Christians will remain at logger heads
I want to warn them that this will not
continue for long. The people of the
country are today much more 1n-
formed and conscious. Otherwise the
people of this country will once again
have to regroup themselves to get rid
of the hypocrites as they had done
earlier. “Jai Shri Ram, Jai Shri Ram,
Tolo Kam, Napo Kam™ such slogans
are not going to work in the country.
The focal point of my argument is
that one who boasts of his piety and
religious devotion, is the dishonest
person of the highest order in the
COuRtry.

Ram Mandir-Masjid controversy
comes in hanagy to divide people, to
ensure victory of candidates at the
hustings although it may block the
progress of the country and result in
loss of human lives. Hindus and Mus-
lims do not bear enmity towards
each other in the country, but if we
try to imitate the behaviour of Mus-
Ims of Pakistan against the Hindus
living there, then it cannot be allow-
ed in this country. I want

MR. CHAIRMAN : Itis 6 O’ clock

(Interruptions)

MR CHAIRMAN : No, when the
House has already decided they can-
not be restricted to just two minutes.
Thus restriction cannot be enforced.

[Enghsh}

This discussion will spill over to
next Friday.

SHRI NIRMAL KANTI CHAT-
IERJEE (Dum Dum): Before you
wdjourn the House, 1 have a point of
order, a very serious point of order.
Kindly allow me to speak.

The time allotted for Private Mem-
bers’ Business 1s two-and-a-half hour
and we have never curtailed that time.
It has also been decided earlier that
in case any Friday is not available
tor Private Members’ Business then
another day is to be spared for two-
and-a-half hours for private members’
business.

Today, because of other important
discussion, the discussion on Private
Members’ Business could take place
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only at 4,00 P.M. Therefore, 24 houry
must be there to complete this dis-
cussion and so we cannot adjourn at
6.00 PM. The House should proce-
ed till 6.30 P.M.

MR. CHAIRMAN: I asked the
view of the House and the hon. Mem-
bers wanted to go at 6.00 P.M.

SHRI BASU DEB ACHARIA
(Bankura) : Private Members’ time
cannot be curtaled. (Interruptions)

MR, CHAIRMAN : When I am on
my feet, you please sit down. I agreo
with the hon. Members that 24 hougs
should be allotted. I am prepared to
cven exicad the tune if the House wants
to sit and we can continue discussion.
As far as the question of 377 is cone
cemned, the Speaker has decided that

this will be taken up tomorrow aftef .

the Zero Hour.

We will then continue the discus-
sion.

SHRI A. CHARLES (Trivandrum):
At 3.30 hours when the Prime Minis-
ter was replying, the House decided
that Prime Minister can continue bis
speech till the time he wants and at
that time nothing was said about ex-
tending the time of the House. So,
there is no pomt in saying that the
Private Members’ Business should
continue beyond 6.00 P.M.

There is another very serious mat-
ter. (Interruptions)

MR. CHAIRMAN : | am informed
that the time allotted for this discus-
sion is 23 hours, It will terminate at
6.25 P.M. Therefore, the House will
continue its sitting til 6.25 P.M.

) Worship

SHRI A. CHARLES : 1 have ano-
ther point to make. So far as the Pri-
vate Members Bills and Resolutions
are concerned, they are taken up on
every alternate Fridays. Last Friday,
the House took up a Resolution. To-
day, the House should have taken up
a Bill. I do not know why today, the
Bull was not taken up. I do not know
under what rule that rule was broken
and the Resolution was taken up.

May T know the ruling from the
Chuar.

MR. CHAIRMAN: So, you do not
want that this discussion be spilled
over to next Friday.

SHRI A. CHARLLES : Sir, if the
discussion on the same  Resolution
continues, then what will happen to
the Bills ?

MR. CHAIRMAN : The ruling on
this will be given by the Speaker to-
morrow as to whether, according to
tules, this discussion on Private Mem-
bers Business shoukd spill over to next
Friday or not. The ruling will be
given by the Hon. Speaker. tomorrow.

SHRI NIRMAIL KANTI CHAT-
fLRIEE : 1t 15 a very serioys matter.
We had raised an issue earlier also
regarding lconomic Survey. The Fco-
nomic Survey has not yet been present-
ed before the House and on 24th, the
Budget is being placed. I am told
that the Budget discussion may begin
on 26th. Without placing the Econo-
nuc Survev, at least two days before
the Budget, the discussion on the
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Budget cannot start. The promise
was that either on Friday or on Satur-
.day, the Economic Survey will be laid
_on the Table of the House.

I want an assurance from the Minis-
ter of Parliamentary Affairs here, that
by tomorrow, the Economic Survey
will be presented on the Table of the
House.

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M. JA-
COB) : The Finance Minister who is
sitting just behind me informed me
that they are trying their best and
they are expecting that it may be
presented by tomorrow. Anyway, I
will check up.

SHRI NIRMAL KANTI CHATER-
JEE : We want to know how best he
will succeed. We want them to succe-
ed so that they will be able to place
the Economic Survey by tomorrow.

S}lRI A. CHARLES: You wait
and sce till tomorrow !

SHR] E. AHEMED: I am on a
point of order. We should also be
given an opportunity to express our
views and speak on this Resolution.
You should not dispose it of without
giving us an opportunity. Please keep
this thing in mind.

[Translation}

SHRI SURYA NARAYAN
YADAY : Mr. Chairman, Sir, it is
torrect that Hindus in Pakistan are
humiliated. There are no two opinions
gbout it, but that does not mean that

we should also follow them. Shri

" Advani left Pakistan and settled down

in India to evade harassment at the
hands of the people of Pakistan. I
agree that such is the psychology of
people, but the reasons for it are diffe-
rent. I want to humbly submit that
Shri Advani, who is present in the
House, is a great political leader.
India from Kashmir to Kanya Kumari
is culturally diverse. Recently I was
on a tour of Nagaland and there I
noticed that both cows and pigs are
butchered there. Is the VHP aware
.that now a days in the country ghee
As;affulierated with taflow (Un-
derpuptions). Some industrialists  are
indulging in such practices. (/nfer-
ruptions)

. +SHRL JRAJVEER SINGH : Mr.
*Chaimmnan, :Sir, I want a clarification
whether it is the men.of VHP  who
adulterate ghee with becf or pig tal-
low. The hon. Members cannot cast
aspersion on someone who cannot de-
fend himself in the House.

SHR1 SURYA NARAYAN
YADAV : Same people want to disin-
tegrate India. Muslim population in
this country is not insignificant. They
account for 18 per cent of the popu-
lation of the country and Hindus are
also living here. My submission to
them is not to work for the disinte-
gration of the country in the name of
Mandir-Masjid  issue. I agree that
Ram Temple was there. You support
construction of temple at the site of
‘Garbhagriha’, but my point is that
Was anyone witness to Ram taking
birth there. If anyone witnessed the
birth of Ram, then temple must be
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constructed there. Nobody was a wit-
ness and cven then 70 acre of land
has been acquired by the trust for
Ram Mandir. Not only one, but you
can build 11 temples there if you so
desire. For this, first of all intention
should be clear. if not, the temple is
difficult to construct. You are desirous
of constructing Ram Temple at the
site of ‘Garbhagriha’, but have you
been a witness to the birth of Ram
there.

Sir, nobody is a witness to the birth
of Ram, but even then 70 acres of
land has been acquired by the trust
and crores of rupees have been col-
lected by V.H.P for constructing the
temple. So if you are Ram worshipper
then build not one, but thousands of
temples. We are prepared to cooperate
with you in this task But if VH.P. or
anybody else tries to inflame passions
in the name of Ram Mandir-Masjid
controversy, then T am also a Yadav,
Hindu workshipper of Ram. This will
not be tolerated and cveryone like me
will try to uncover such goings on

(Interruptions)

Sir, something necds to be done to
check such things. The Government
claims that status quo as on
15-8-1947, in respect of religious
places will be maintained (In-
terruptions). If you are out to disturb
the communal fabric then T am not in
favour of it. Neither Krishna in Gita
nor Ram favoured these things. Ram
was an idealist . ... (Interruptions).
We are disciples of Ram, but do not
worship masquerading Ram and Sita,
Evil designs of masqueraders will
not be allowed to succeed. IMli-

teracy has gone up in the coun-
try. Children of Harijans and Back-
wards have also reccived educa-
tion. Now the people cannot be befool-
ed as was the case earlier, Now traders
and Industrialists will not be allowed
to prosper in the country. If you also
want participation in power I advise
you to disseminate your ideology, work
for the welfarc of the poor and the
country, and also for the integrity of
the nation by removing differences
among Hindus, Muslims, Sikhs and
Christians  Let all the communitics
prosper in the country and if any
community or religion does not get
opportunity to prosper, it is difficult to
run the country.

Sir, with these words 1 conclude
and also thank you for giving me an
opportunity to speak.

SHRI GUMAN MAL LODHA :
Mr. Chairman, Sir, the hon. Member
asked a question about a witness to
birth of Ram. My counter question to
him is, did hc see his father taking
birth? .. .. (Interruptions).

MR. CHAIRMAN : Probably vou
are quoting from the cassette.
(Interruptions)

SHRI SURYA NARAYAN
YADAV : Mr. Chairman, Sir, since
he asked a question, it must be re~
plied: I have the reply, I did not refer
to these things during my speech ....
(Inttrruptions)

Did you put this question to the
mother of Ram . ... (Interruptions).

*SHRI SUDARSHAN RAY-
CHAUDHARY (Sreeramporc): While

#Transiation of the speech originally deHivered iri Baingall,
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supporting the Private Members Reso-
lution, moved on hehalf of our party
bv Shri Zainal Abedin on last Friday,
the 12th of July, 1991, it must be
mentioned that this is a matter of
hope, that this Resolution is important
not only in this august House but also
it is equally important for every
secular minded people in the country.
The people, who right from the begin-
ning of our freedom movement, till
now, believed in the policy based
on secularism. will support this Reso-
lution. Now what is moved in the
Resolution—the move is, that the
places of worship, whether of the
Hindus, Sikhs, Muslims and Chris-
tians, existing at the time of our in-
dependence ie. 15th August. 1947
should maintain the «farus qro. There
should not be any decision to change
this on any account. Well, it is a
matter of regret we have to take this
decision after 44 years of indepen-
dence. After independence, we had to
fight against many great problems.
Still we are struggling against these
problems and poverty and illiteracy
are the two major problems. We are
still fighting against. While struggling
against these problems, the experience
we have gained is that if we want to
solve the problem of poverty and illite-
racy, the main important thing to b-
maintained is the unity of the people.
Now, who are the people scared of
the unity of the masses, who are they,
that do not want to fight anything
based on the unity of the people?
They are the people. the capitalist.
the landlord, Tatas, Birlas. who even
after 44 years of independence, want
to keep this poverty, illiteracy, the
ill health to remain for cver. Since a

long time, these people have been
tryine hrough trickev devices, to
foil the united fight of the people.
Two devices are adopted by these
capitalists : one is to break the demo-
cratic set-up. We have seen how our
Constitution has been insulted our
basic rights have been routed at times.
We have had this expericnce. Even
todwv while we are disenssing these
issues inside Parliament the Preventive
Detention Act is still imposed outside
Parliament

It is a matter of pride for me that
this act does not exist in my State
of West Bengal. Again it is a matter
of regret also that my State West
Bengal is within a system—a system
without the power of another dimer-
sion of democracy—the decentrali-
zation of power. Well, again my state
1s deprived of this advantage of de-
centralization of power. And again
this device of centralization of power
is prevalent so as to curb the struggle,
the agitation of the masses. Even these
devices are not enough. It is not
enough to deprive of the democratic
rights. It is not enough to have cen-
tralization of power. There has becn
a new device, a new strategy that has
started since some years back. What is
that strategy ? The strategy is to
foil the united strength of the people.
And the most dangerous part of the
endeavour has heen ot set, to  bring
about the fight between two communi-

ties, may be Hindu—Muslims or Mus-
lims—Sikhs or Sikhs—Christians. Let
the animosity between the communi-
ties continue, let them never be unit-
ed. So the utmost endeavour has been



Asadha 28, 1913 (Saka)

Resolution re-stepy for mamtaming Status

167

Quo of Religious Shrines and Places of

to vitiate the communal atmosphere
in the conntry. The intention of the
people treading this evil path has been
to foil, to destroy the unity of the
masses so that the poor or the mddle
class can never stand united, with
their heads held high.

We have achieved freedom for more
than 44 years After these long years
we find this controversy of temple and
mosque has suddenly started a new
since last 4 or S years. The clam s
for the construction of the templc in
that very place wherc the masque
exists. The temple cannot he built anv-
where else. Whether Ram Chandra
had been a historical or mythological
character will be disputed by those
who want to argue. But it is a matttr
of regret that the very basis of contro-
versy is unscicntific. If you belicve in
sinentific theory then you can not de-
bate on mythology and historicity
The historical fact is that Babri Mas-
jid had been existing in that very place.
This view is supported not only by the
Mauslims, but also by a larger number
of people belonging to the so-called
majority community. They believe
that Babri Masjid had been existing
there, is still there. What is the secret
aim of their controversial issue ? The
aim, the purposc has been to raise
this issue afresh so that the scculor
unity of our people is completely des-
troyed and broken up.

So we, the CPM party feel that
religion was not only reason behind
the starting of this controversy. There
been a secular reason too. Well,
well devised plan had been to
separatism, to foster division in
minds of the people in the guise

E%‘EE

Worship

of religion. If you cannot divide the
people. you cannot supprun them.
They cannot be oppressed, suppres-
sed, or dominated. If the poor, the
labourer, the toling people of UP
umte 1t will be a great disadvantage
for the rich, the landlords. the mill
owners, the capitalists class.

Those, who are following this stra-
teev mav take oath in the name of
religion, in the name of Ram of
Kiishna or any other dicty. But their
main aim is to destroy the unity of tHe
people. This has been their target and
this has been their strategy.

So we find people who are branded
as the religious fundamentalists in our
country belong to B.J.P. Party. The
BIJP lecaders may not admut this tact
but the opinion of the majority of the
country has been on this line. We find
the rich, the landlords, the Tatas and
Birlas have come forward to support
BJP because they do not want that the
masses should unite, Well if the poor
and the workers of the country unite,
the landlords, the rich, mill owners
may be in disadvantage. But it is a
matter of sorrow that the recognised
nolitical party of our country also
want to raisc this slogan of religion. If
we lose our secular set-up, if the
poison of communalism spreads in the
whole country, then who will be the
gainer and who will be the loser ? If
the poor people do not have sccular
outlook, they can be easily suppress-
ed. This trend we have witnessed.
Of course this situation may be ad-
vantageous for some of the middle
class, because the economic system of
our country has been responsible for
the hopelessness, despondence pessi-
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mism‘ among the middle class. This MR. CHAIRMAN: The House

problem has not been solved and if it stands adjourned to reassemble tomor-

is not solved, the situation will worsen. row at 11 AM.

18.26 hrs.

The Lok Sabha then adjourned nll

MR. CHAIRMAN : M. Sudarshan Eleven of the Clock on Saturdav,

Raychaudhary. you may continue next July, 20, 1991/A4sadha 29, 1913
time. (Saka).

[English}
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